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INTRODUCTION 

I, the Chairman, Estimates Committee having been authorised 
by the Committee to submit the Report on their behalf, present 
this Thirty-Seventh Report on the Ministry of Works and Housing-
Housing. 

2. The Committee took evidence of the representatives of the 
Ministry of Works and Housing, Ministry of Finance and Planning 
Commission on the 1st and 2nd December, 1972. The Committee 
wish to express their thanks to these officers for placing before them 
the material and information which they desired in connection with 
the examination of the subject and f";r giving evidence before the 
Committee. 

3. The Committee also wish to express their thanks to Shri 
Ashish Bose of the Institute of Economic Growth, Shri Rom~h 
Thapar of India International Centre and Shri C. S. Gupte, Chief 
Planner, Town and Country Planning Organisation for furnishing 
memoranda to the Committee and also for giving evidence and 
making valuable suggestions. 

4. The Committee also wish to express their thanks to all the 
associations and individuals who furnished memoranda on the subject 
to the Committee. 

5. The Report was considered and adopted by the Committee on 
the 27th March, 1973. 

6. A Statement giving the analysis of recommendations/conclu-
sions contained in the Report is also appended to the Report (Ap-
pendi;x: V). 

NEW DELHI; 

April, 18, 1973. 
Chaitra -:ia:--rS95 (Saka). 

(V) 

KAMAL NATH TEW ARI, 
Chairman, 

Estimate.~ Committee. 



CHAPTER I 

INTRODUCTORY 

A. Magnitude of Housing Problem 

Shelter is one of the basic necessities of life, next in importance 
only to food and deserves to be given appropriate priority in plan-
ned development. According to the Report of the Working Group 
on Housing for Fourth Plan submitted in 1968 "The next decade 
(1969-79) will witness an unprecedented pressure on our housing 
resources. Not only will it commence with a backlog of 837 lakh 
housing units, but also add about 100 lakh families to the effective 
demand ...... The urban housing shortage amounted. to 28 lakh units· 
in 1951, 50 lakh units in 1956, 93 lakhs in 1961, 118 lakhs at the end 
of 1967. Another 25 lakh units are likely to be required to cover 
the new families during the next decade. Again, ten lakh units 
of the existing housing stock of 110 lakhs would need replacement 
during the next ten years. Thus in all there would be an estimated 
shortage of about 154 lakh units. Against this, our rate of new 
house construction has been extremely low. The private sector 
could roughly build about 2 lakh housing units per year. The social 
housing schemes of the Department of Works and Housing barely 
provided 4 lakh housing units during the last three Plans. This 
works out to about 3.5 units for 1000 persons per year. 

Regarding rural housing, the overall shortage in rural areas was 
565 lakh units in 1961, 696 lakhs at the end of December, 1967 and 
is expected to shoot up to 718 lakhS by April, 1969. Another 75 
lakh housing units would be required to cover the' anticipated in-
crease in rural population. About 11 lakh housing units would be 
required to replace the deterioration of the existing housing stock 
in our villages. Thus about 800 lakh new units are required to be 
provided in the next decade.... Against this demand, the rate of 
construction of new houses in our rural areas has been extremely 
slow. The N.B.O. has estimated that the rate of annual construc' 
tion of pucca houses (including houses under the social housing 
scheme) is about 0.44 units only for 1000 persons." 

1.2. In a Working Paper prepared by the Ministry of Works and 
Housing, it has been stated that:-

"India today faces a gigantic housing problem. Housing 
situation is particularly alarming in our metropolitan 
and major cities. Worse still, our rate of housing starts 



is lagging much behind the annual increase m: h0l.401ng 
deficit, not to speak. of neutralising the backlog. Though 
a number of social. housing scliemes of ameliorative: 
nature, have been in opera.tion, from 1952 onwards they-
have barely added 6 lakh· houses over two decries. Pri .. 
vate house construction has he en , by and large, confined 
to the "luxury" houses category. and that too in· metro-
politan arid major cities. Besides, it is now being in-
creasingly recognised that mere formulation of a few 
schemes, with financial assistance for specific categorie~, 
may not go a lOIlg way, without a reorientation of PQIiciesr 

in closely allied fieids like physical planning, legislation,. 
taxation, industrial location and other fiscai and eco-
nomic matters relating to housing." 

1.3. Asked about his assessment of the importance and magnitUde 
of .the housing problem in the country, the representative of the 
Ministry of Works and Housing stated in his evidence before the-
Committee:-

"In the first place, housing has to be viewed in the large 
context of urban development and urban development. 
itself has to be viewed in the context of planned develop-
ment which we have adopted in this country. In the 
process of planning and in the process of economic acti-
vities that planned economic investment have generated, 
it has been seen that urbanisation has become a major 
problem. Between 1961 and 1971, we find that the urban 
population of India increased from 78 mim.on to about 
108 million, that is, about 50 per cent increase in the 
urban population. If we think of housing of this popula-
tion, we have to look at it both in terms of the people' 
who live in the rural areas as well as in the urban areas. 
But at the same time we cannot disassociate rural from 
the urban. They have their inter-action, one depends 
upon the other. Migration is one of the features of such 
inter-action. Because of unemployment, under-employ-
ment and lack of opportunities in the rural areas, more 
and more people are coming to the city. Now viewed in 
this context in the country, we have tried to assess, orr 
the basis of some of the census data, the housing situa-
tion.. . .. It is seen that pucca houses are not more than 
22 per cent of the' total existing houses," 

The representative of the Ministry of Works and: Housing add-
ec!:-
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"ThEl n,ext point is that of the total overall effort of housing~
Qrbl;U1isation is increasing and iherefor~, it is time, that 
the housing get some recognition and the time is ripe. be-
cause in the early times we haa been giving more atten-
tion towards food and that objec1ive seems to De nearer. 
M~thods for accelerating this wouid be a package of 
practices . .or. pro~rammes that we have to take up both 
in the Central Government, State Governments and the 
Local-Self Governments." 

1.4. The Committee note that the country today faces a gigantic 
housing problem which is becoming more and more acute as years 
roll by. The Committee note that the urban housing shortage was 
estimated to be 28 lakh units in 1951, 50 lakh units in 1.956, 93 lakh 
in 1961, 118 lakh units at the end of 1967 and by 1979 there would 
be an estimated shortage of about 154 lakh units. Similarly in 
rural areas the overall shortage was estimated at 565 lakh units in 
1961, 696 Iakh units in 1967, 718 lakh in 1969 and is expected to be· 
about 800 lakh units by 1979. Against this our rate of new house 
constructic~1 is extremely low, and is only about 3.5 units per one 
thousand persons in urban areas and 0.44 units for one thousand 
persons in rural areas. The private sector could roughly build about 
2 lakh housing units per year and the Social Housing Schemes of 
the Ministry of Works and Housing have barely provided 4 lakh 
housing units during the last three plans. 

1.5. The Committee feel that the steps taken so far have not been· 
able to make any significant impact on the acute housing shortage. 
The ac~ent on planned development and industrialisation being ex-
perienced by persons in lower income groups during the last two 
decades has resulted in greater population pressure in urban areas. 
Between 1961 and 1971. the urban population of the country has 
increased from 78 million to about 108 million, a significant increase 
of about 50 per cent. 

1.6. It is evident that mere formulation of a few schemes with 
financial as~istance as in the past would not be able to solve the 
problem. The problem calls for a reorientation of policies in closely 
allied fields like physical planning, legislation, taxation and other fiscal 
and economic matter~ relating to housing. 

1.7. The Committee would like to point ouf that it is high time 
that the magnitude and importance of the housing problem in the-
country is realised in its correct perspective and concerted efforts 
made at all levels to solve the housin&, problem in the country. To 
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achieve this objeet and for accelerating the pace of housing con-
-struction in the country a package of practices and programmes will 
. have to be taken up in an integrated and coordinated manner by the 
Central Government, State Governments and IAcal.Self Govern-
ments. The Committee have tried to indicate later in this Report 
the concrete steps which can be taken to achieve this objective. 

B. Housing in the Five Year Plans 

1.8, The following statement gives the Planwise financiall'rovi-
sian and expenditure incurred under the various social housing 
-schemes (except Jhuggi Jhopri Removal Scheme):-

(Rupees in Crores) 

Allocated Drawn by States 

Plan L.I.C. Total Plan L.I,C, Total 
funds funds funds funds 

-----------.. -- ---,._-_.-._._---_._-- ._ .. -------
1st Plan. 37'50 37'50 :24' IZ :24- I2 

lInd Plan 84-00 17' 14 101' 14 7:2'61 17' 14 89-75 

IIIrd Plan u9'oo 60'00 179'00 87'55 60·00 147'55 

'1966-69 (3 years) 18'64 35'70 54'34 :26'30 36'55 62'85 

:259'14 1I2· 84 371' 98 210-58 II3' 69 324-27 
--- - .. .' ... ,- .... -- .. -.. --.~.- .- ... ~ _._._--------_ .. _._--_._-.. _--- --~.--.--

It has been stated by the Ministry of Works and Housing: -

"With effect from the beginnig of the Fnurth Five Year Plan 
i,e., 1969-70, no funds are released to the State Govern-
mAnts for housing schemes by the Ministry. The entire 
Central assistance for all State Plan Schemes is given by 
thE' Ministry of Finance in the shape of "Block loans" and 
"Block Grants", The State Governments themselves are 
competent to alloca(te the amounts to be spent under the 
different schemes according to their priorities and require-
ments," 

1,9. The information about actual/anticipated expenditure on 
housing schemes during the first three years of the Fourth Plan as 
reported by the 5tate Governments/Union Territories is as under:-

(Rupees in Crores) 

4th Plan Actual expenditure Anticipatei Total 
Allocation expendi- expendi-

ture ture 
1969-70 1970-71 1971-72 1969-72 

------ . --_ .. _----_._- - ----"P ___ . ___ . __ . 

tv Plan (1969-72) 3 years I24' 53 18, 50 24'2:2 3r '37 74'09 
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It will be observed from the above figures that there has been 
'. shor.tfall of expediture to the extent of Rs. 12.38 crores in the First 
Plan, Rs. 11.39 during the Second Plan and '"'B.s. 3m et'ores in the 
Third Five Year Plan period. 

1.10. Asked to state the reason for this shortfall in expediture. 
the 'Ministry of Works and Housing have stated in a written note:-

"Prior to Fourth Five Year Plan funds were released on the 
basis of actual expenditure incurred by the State Govern-
ments uooer each scheme. Detailed reasons ror varia-
tions i.e., shortfall in expenditure can be given by the 
State Governments. Generally the housing scheme had 
received a lower priority than agriculture, irrigation etc., 
and therefore the utilisation of funds by the State Govern-
ments on Housing Schemes was less than expected. 
Lack of adequate implementation machinery also contri-
buted to the low utilisation of funds. But it seems that 
because housing has received and continues to receive a 
low priority in the national scheme of planning, against 
the more pressing claims of food, agricurture, irrigation, 
industry and power etc., the State Governments might 
have diverted funds intended for housing to other heads 
of development considered by them to be deserving of a 
higher priority in the States." 

1.11. It has been stated in the Report of the Working Group on 
Housing for the Fourth Five Year Plan that:- -. 

"Housing suffers from a very low priority in our nationllil 
plans. As a result the outlay on social housing schemes 
during the first three Plans has been extremely low, 
(v.e., 1.6 per cent of Public Sector outlay in First Plan, 
1.8 per cent in Second Plan and 1.6 per cent in Third 
Plan) ........ The lower priority to housing at the nation8il 
level has multiple reactions. Apart from lower outlays, 
the allocations made to States under the schemes are 
diverted to other heads of development. Because of these 
diversions, the overall utilisation of funds in the Third 
Plan was 60 per cent in the States while in the Union 
territories (where diversions are impossible) it was more 
than 100 per cent. The lower priority is not conducive to 
the adequate exploitation of resources for housing pur-
poses from the financial institutions in the private sector. 
The lower priority acts as an inhibitive factor in securlng 
foreign assitance in the field of housing from the Asian 
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Develo~ment -' B~ ~tc .. in ~ew .of ~se cOllSiderations., 
the Study Gr~~p strongl;y' urges, upqn the .Government to 
consider housing as a basIc necessity and accord it on 
appropriate priority." -'.4 

1.12. In a working paper prepared for a Seminar on "Evolution 
of a National Housing and Urban Development Policy" held in Delhi 
in April, 1972 it has been stated by the Ministry of Works and 
Housing:-

"The Social Housing Schemes have been assigned very low 
priority in the successive Five Year Plans; their alloca-
tion was barely 1.7 per cent of the total public sector out-
lays of the first three plans. In the Fourth Plan, it is 
less than even 1 per cent. The average annual allotment 
for the schemes has gradually tapered off from Rs. 25 
crores in 1961-63 to Rs. 13 crores (almost half) in 1967-
69. Further, these outlays have been even lesser than 
that of health and education, though neither health nor 
education can improve amidst poor shelter, In 1969, two 
developments further worsened the situation. First of 
all, these Housing schemes have been transferred to the 
State Sector and are financed by block leans and grants. 
Almost all States hav'e made considerably low provisions 
for the schemes. secondly, unlike previous years, L.I.C. 
funds" are now included in the State outlays, thereby 
reducing governmental allocations correspondingly." 

1.13. Asked about the reasons for shortfall in the utilisation of 
fund~ meant for housing in the rive Year Plans, the representative 
of the Ministry of Works and Housing stated in his evidence before 
the Committee:-

"Reasons for the shortfall during the years are that the whole 
housing effort started in 1952 and it took sometime to pick 
up. In the second plan it was the Central Government 
which was scrutinising the schemes and the projects ap-
proving it from here and it was said that centralisation 
had led to difficulties in implementation. I cannot say 
th~ exact reasons for the shortfall but one or two reasons 
that were advanced is that there was too much of cen-
tralisation and then the lack of field organisation. The al-
location isel£ will not give us the results unless we gear 
up two things in the field-we should know what type of 
organisation we should have and to what extent it should 
~ geared. Once we are guaranteed that over five years 
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or a longer period funds of a specific or,~er are coming, you 
'~an hUi:M tip the orgmisiition;the' staff'; "the engineers and 
the arcb1tects and the more irrtporiarit than' the' require-
ment lsi that of getung adequate'land for implementing all 
these programmes. I 'Land is the key factor in all housing 
effdrts .... 'The second thing is the organisation i.e., staff 
etc., which sbouldbe assured and funds' over a large periOd. 
and then the material. 'Of course in' the second plan, I 
may not be able to say that there was m'uch material 
shortage but steel and other factors were inhibiting. But 
ili the years 1966-69 we picked up and against allocation 
of 54.34 crores, 62 crores were'spent." 

Regarding the Fourth Five Year Plan, the representative of the 
Ministry of Works and Housing stated:-
,: 

"In the Fourth Five Year Plan, I do not think there would be 
a short-fall in the State Sector. Out of Rs. 124.53 crores, 
the expenditure in 69--70 was Rs. 16.50 crores, in 70-71 
Rs. 24.22 crores and in 71-72 Rs. 31.37 crores. The ex-
penditure from 69 to 72 was Rs. 74.09 crores. There are 
two more years 72-73 and 73-74. In 71-72, the expenditure 
was Rs. 31.37 crores. tn the remaining two years. it will 
be double that amount ...... There wi'll be no shortfall in 
the Fourth Plan." 

1.14. Asked about the allocation of funds for hOUSing during the 
rifth Rlan, the representative of the Planning Commission stated in 
hiS evidence' cefore the CommittE!e "As advance action of the Fifth 
Plan, policy decisions have already been taken to meet the minimum 
needs in the field of housing such as preservation and improvement 
of existing stock, through environmental improvement in slum areas 
and mention has been made for the sites for the landless agricul-
tural workers and for en.vironmental improvement in vf11ages. It is 
contemplated to allocate a much largel' provisi'on in the Fifth Plan 
than has been proV1ded so fllt for social eehemes. but the ultimate 
position will be determined by the flnal shape ot the Fifth Plan." 

1.15. The representative of the Ministry of Works and Housing 
-stated "One thing that has emerged V'ery clearly is that-in the Fifth 
Plan, housing will certainly get a higher priority. That is a ray of 
hope. If against the Fourth Plan provisions, there is substantial in-
-crease, double or tripfe, it could be said that within the constraint, 
'Government have allowed more for this." 



1.16. The Committee regret that the shortfall in expenditure on. 
social housing schemes in First Five Year Plan was Rs. 12.38 crores 
out of a total allocation of Rs. 37.50 crores. The position in the 
Second and Third Plans was no better. The Committee note that 
in the years 196~69, the progress of housing in the Annual Plans 
picked up and the funds allocated for housing were fully utilised. 
For the Fourth Plan Rs. 74.09 crores representing 59.5 per cent of 
the total allocation has been utilised by 1971.72. While the Com-
mittee are glad that the financial allocations are now, by and large, 
being put to use, they have some apprehension tliat allocations to 
States for housing may partly get diverted to other heads of deve-
lopment. The Committee note that in the case of Union Territories 
where utilisation of funds has been hundred per cent, the funds for 
housing are not permitted to be diverted to other heads of develop. 
ment. The Committee would strongly urge -that Government should 
persuade State Governments to agree that it would nofDe permis-
sible for the funds earmarked for housing to be diverted for other 
development purposes. 

1.17. The Committee note that housing has been given low priority 
in the Five Year Plans, as will be evident from allocation of financial 
resources for housing in the successive Five Year Plans. It would 
be recalled that outlay on social housing schemes in the First Plan 
was Rs. 37.50 crores, representing 1.6 per cenit of the public sector 
outlay. . In the Second Plan, it was Rs. 101.14 crores representing 
1.8 per cent of the outlay and in the Third Plan, it was only Rs. 179.00 
crores, representing 1.6 per cent of the public sector outlay. In the 
Fourth Plan, the outlay is Rs. 124.53 crores which represents only 
1 per cent of the public sector outlay. 'The Committee note that these' 
cutlays have been lesser than that of health an.d education. The 
Committeel feel that housing should receive a higher priority, for 
it is well-known that neither health nor education can improve if 
the persons are denied minimum shelter. 

1.18. The Committee cannot but reach the inescapable conclusion 
that the importance of a basic necessity like housing has not been 
fully realised. The Committee feel that the lower priority to hous-
ing is not conducive to the adequa1te exploitation of resources for 
housing purposes from the financial institutions also. The Com-
mittee are of the view that housing should be considered as a basic' 
necessity and accorded appropriate priority in OUr Five Year Plans. 

C. Housing Policy 

1.19. The recent Conference of State Ministers of Housing, Town 
Planning and Urban Development held in New Delhi in July, 1972' 
has recommended that "The national housing policy should be spelt 
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out in concrete terms both in its short and long-term perspectives:, 
and fitted into the Fifth Plan." 

1.20. An eminent journalist has also suggested in his evidence 
before the Commfttee:- -"I would like that housing policy statement should be passed 

by Parliament. You have an Industrial Policy statement. 
I believe that statement gives the kind of national pers-
pective; I believe that you need that kind of statement 
in various fields today. There should be a resolution on 
housing policy. This will clear our thinking on our 
approach to our problems." 

1.21. Asked during eVidence if a national housing policy has 
been spelt out, the representative of the Ministry .of Works and 
Housing stated in his evidence before the Committee:-

"We are vitally concerned with the need for a housing policy. 
This was highlighted at the Conferences of the Ministers, 
and at the Seminars also. The last Ministers' Conference 
brought the need for a: national policy into focus ....... . 
When the problem came up, the Housing Ministers' Con-
ference also resolved that there is need for evolving a 
long-term policy. The Ministry in consultation with the 
Planning Commission, went into the whole question and 
then, after mutual discussions. it was agreed 'that the 
Plan!ling Commission, headed by a Member of the Plan-
ning Commission, would have a steering group and that 
steering group would evolve a national policy and also a 
long-term perspective... . . . . . . . .. As I understand it, the 
var;ous expert'5 are going into the various aspects. There 
are the Working Groups assisting the steer1ng Group and' 
the Steering Group has to spell out the policy after the 
Working Groups look into the various aspects and submit 
their reports to the Steering Group (all of them have not, 
though one or two might have done so) so the position 
is that today the national policy has not yet been spelt 
out and the Steering Group, as soon as it finalises its 
deliberations, would be able to spell out a national policy." 

1.22. The representative of the Planning Commission stated in 
his evidence before the Committee:-

.. . . you have already been made aware how complex the' 
problem of I both housing and urban development is. 

Keeping in view the various aspects of the problem, the 
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~st~ering Group w~ich has been set up by the Planning 
Coinmission, in consultation with the Ministries' has . . , 
appomted further Working Groups under it to deal with 
various problems and aspects of these subjects. There 
are six Working Groups ..... These Working Groups have 
been meeting off and. on and we hope to get an integrated 
picture in' a few mbntbs time when the Steering Group 
will apply i~ mind a~d so~e sqrt of policy would be 
attempted in view (If the compleXity of the problem ..... . 
It is lloped that the Steering Group appointed by the 
Planning Commission will be submitting its report to the 
Commission very soon for its consideration and incorpora-
tion in the Fifth Plari. The ~licy as such will be formally 
spelt out as part of the Fifth Plan aiter keeping in view 
theove~al1 resources and commitments so involved." 

1.23. In a background paper prepared for the Seminar on "Evolu-
·tion of a National Housing and Urban Development Policy", the 
'Ministry of Works and Housing has stated:-

"Many countries, hoth with federal and unitary forms of 
government, have enacted national housing laws, which, 
among other tliings, assure mirihnum shelter, lay down 
'formula, of financial assistance, and indicate broad housing 
targets. No such housing law exists in India, mainly be-
cause '''Housing'' does not figure in any of the three Legis-
lative List of t1e Canstitution. The first plan document 
e~deavoured to prove that "Housing" being a residual 
subject, falls in the Union List. The Law ~inistry, on the 
other hand, opined much la.ter that 'Housing' is deemed to 
be in the State List, mainly because Sta!e enactments on 
allied subject alike town planning and slum clearance 
etc. have stood the test of time. The position still appears 
to Df' nebulous. Since housing is a basic human need, 
nex:t to food and clothing, its inclusion in the Union List 
is 'being suggestEd in .some quarters." 

1.24. Asked to state the present position in the matter, the repre-
'sentative of the Ministry of Wodes and Housing stated in his evidence 
'before the Committee:-

"Today, the housing does not figure in any of the three lists, 
the Unlon. the States and the Concurrent List in the 
Seventh Schedule of the Constitution, 'Land' figures under 
the State List. Entry 18· in the State List i'5, Land rights 
in or over land, land tenurl!S including the relation of 
landlord and tenant and the collection of rents, transfer 
and alienation of agricultural land, land improvement and 
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agricultural lands, colonization. Housing does not appear 
in any of the three Lists. The Interpretation Is that hous-
ing can at best be covered under Entry 20 of the Con-
current List, List III which is "Economic and Social Plan-
ning". The picture today is very hazy." 

1.25. Asked whether housing' should be· included in Union or 
: State List. the representative of the Ministry of Works and Housing 
stated:-

"My direct answer to the question is that housing should occur 
in the Concurrent List because, after all this is the joint 
responsibility of the State and the Central Government. 
Perhaps it is better to put it in the concurrent list rather 
than entirely in the State or entirely in the Central List." 

1.26. Asked if the question has so far been examined by the 
Ministry or Planning Commission, the representative of the Ministry 

• of Works and Housing stated:-
"We raised it at the beminar and brought this to light earlier, 

when we attempted to deal with Housing on a more 
localistic basi'S, that if housing is to be backed by suitable 
legislative powers, one. thinking was in terms of Central 
legislation on housing; but at that time the legal opinion 
was that we cannot have a Central housing authority or 
a Central housing law though in sorpe ca..untries of the 
World they achieved successful housing through Central 
legislation. They said there woukl be constitutional 
difficulties and that we cannot legislate a Central housing 
law because land is a State subject. 

Another line ot thinking was that the problem of evolving a 
national housing policy should be thrown up and that" 
ConstitutIonal amendments required, if any, should be 
considered. Therefore, this problem was thrown up at 
the Semmar; we thought this problem should now be 
highlighted and focussed and some specific mention 
should. be made in one of the l1sts. This subject is also 
one of the items that are being further studied by the 
Group-I had mentioned. In the process of evolving a 
Plan thIS will be one of the aspects. 

1.27. The Workmg Group on Housing for the Fourth Plan had 
recommended that "The Working Group note that almost all deve-
loped countries and many developing countries undertake/promote! 
support housing programmes through statutory en/actment!. In 

·4002 LS-2 
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India, no housing law has yet been introduced, though the need for-
the same is very pressing. The Government may, therefore, consi-
der the desirability of enacting a Central housing law, as early as-
possible." 

1.28. Asked to state if the Government have ta'ken any steps for 
emlcting a Central housing law as recommended by the Working 
Group, it has been stated by the Ministry of Works and Housing in 
a note submitted to the Committee in January, 1973:-

"Housing as such does not appear in any of the three legisla-
tive lists of the Seventh Schedule of the Constitution of-
India. With a view to determining the Central role in 
this field, the desirability of enacting a 'National Housing 
Law' was examined in consultation with the Ministry of-
Law in 1968 and 1969. It was held by the Ministry of 
Law that housing legislation was essentially a State sub-
ject on which a central legislation may not have a legal 
saneti ty. In view of this, the matter was- not pursued 
further." 

1.29. It has further been stated by the Ministry of Works and 
Housing that:-

"Basically, the responsibility for providing housing facilities 
rests with the State Governments but a national Govern-
ment in the Centre cannot ignore this important subject 
altogether. . .. For the present the role of Central 
Government is administrative in character and advisory 
and catalystic in nature. This does not seem to be enough. 
Sometimes the Government of India have to take a more 
positive role.... This Ministry are, therefore, of the· 
opinion that housing should be included in the Concurrent 
List of the Seventh Schedule of the Constitution of India. 
It is proposed to initiate steps for inclusion of 'Housing' in 
the Concurrent List of the Seventh Schedule to the Cons-
titution of India." 

1.30. The Committee note that even after 25 years of indepen-
dence and the implementation of several Five Year Plans, the- . 
national policy on housing has not been spelt out by Government so 
far. It is only now that a Steering Group of the Planning Commis-
sion has been asked to p into the question ef spellin« eut Rational 
policy on housing. This Is indicative of the tact that Government 
have not given all these years eoncerted attention to the important'· 
problem of housing. 
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1.31. The Committee understand that in several countries (both 
developed and developing) enactments on housing exist. These 
housing laws lay down at some length the proeramme for provi-
ding minimum shelter, the criteria and guidelines for extencli.q 
financial assistance and the agencies for execution of the projects. 

1.32. The Committee understand that it has not been possible to 
enact any housing law for the country so far as housing does not 
find a specific place in any of the three Lists in the Seventh Schedule 
of the Constitution and as admitted by the representative of the 
Ministry of Works and Housing in his evidence before the Com-
mittee the position in this behaif is stilI "hazy". The Committee 
however, understand that the Ministry of Works and Housing would 
like to propose that housing should be included in the Concurrent 
List in the Seventh Schedule of the Constitution. 

1.33. The Committee recommend that Government should formu-
late the National Housing Policy before the end of the year so as 
to provide clear and firm guideline for the housing prOgrantme in 
the Fifth Plan and onwards. 

1.34. The Committee have no doubt that in the light of the policy, 
Government would also take action to bring forward the necessa!'y 
legislation on housing so as to make clear the role and functions of 
Centrat and State Governments and various other financial and 
executing agencies. 



CHAPTER n 
FINANCE FOR HOUSING 

A. Housing finance in the private sector 

The @ccessive Five Year Plans have assigned much greater role 
to the private sector in the field of housing, as illustratoo below: 

---- --- ------------------ ,.-- -- -~. ----.-~.--. "~'-.-.-. -- ----,---
Plan Public Outlays Private Outlay 

Firs;--- ------- ----------.-------_.-
SeqQJ1d 

------------.----_._---
Rs. ISO crores 
Rs. 3Z0 crores 
Rs. 500 crores 
Rs. 700 crores 

Rs. 900 aores 
Rs. 1000 crores 
Rs. 1400 crores 
Rs. 2000 crores 

Third 
Fourth 

----------- -_.-------._---._------ --_. 
2.2. In a background paper prepared for the Seminar on "Evolu-

tion of a National Housing & Urban Development PoHcy," it has 
been stated by the Ministry of Works and Housing that:-

"While public ouUays represent actual allotments, private 
investment is assumed one. The ba'3is of such high 
assumptions has not been indicated in any Plan document. 
In any case, whatever may be the extent of private in-
vestment, it has not been of an organised nature as in 
industry, trade, or agriculture etc. Instead, it ha'S tended 
to flow towards construction of owner-occupied houses 
or 'Luxury' type houses generally having a promise of 
attractive returns, in sprawling new suburbs of growing 
urban agglomeratio0'3; Similarly, private capital, in 
India, has been conspicuously absent in developing new 
townships or satellite towns where immediate returns are 
not very attractive. Thus, as far as objectives like hous-
ing of the masses or balanced regional economic growth 
are concerned, the contribution of the private sector has 
been negligible." 

2.3. It has further been stated in another Working paper for the 
Seminar thal:-

"Unlike several developed and some developing countries, there 
is no organised private capital in Housing and Real Estate 
in India. Private Capital has concentrated mainly on 
construction of individual houses, mostly of 'luxury' type 
either for owner-occupation or for rental purposes, and 
that too in metropolitan and major cities where returns 
are attractive. It has built little for renting out to lower 
income families. The inhibition of the private capital is 
said to be partly due to regressive rent controls which has 

not been made progressive, with changing times. 

14 
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Still further private capital, unlike its cOWlter-part in the 
U.S.A., has not invested at all in the development of new 
townships or satellite towns. 

Finally, majority of low-income families cannot, due to low 
saving potential, saVe enough, to build even a small house 
from their own resources. Here again, unlike many other 
advanced countries, neither financial institutions nor 
government have floated any scheme linking shelter with 
small savings and deferred payment system." 

2.4. The Working Group on Housing for the 4th Plan have st I.', 

in their Report that:-
"A principle of new housing strategy should be through m ... xi-

mum exploitation of the resources of the private sector for 
housing, particularly for the low-income brackets .... In 
view of the meagre public and institutional finances avai-
lable for housing, it is necessary to attract private sector 
to invest in new house construction for low income group 
in big and small cities and also in rural areas covered by 
new irrigation programmes which are having large scale 
immigration from neighbouring districts. To encourage 
them to invest in housing, they will have to be given 
definite incentives through relaxation in rent control acts 
(of the States) through tax laws (of the Centre, states and 
local bodies) and through other fiscal and administrative 
measures." 

2.5. Asked about investment in housing for low income group, an 
eminent economist stated in his evidence before the Committee:-

"Economics is very important, who will invest money on 
housing? If you put money in Unit Trust, you get 8 per 
cent, some private companies give you 12 per cent. But 
if you construct a house, you do not get even ten per 
cent .... No investment is being made in a big way in the 
private sector. Government is right When they say that 
private sector is not coming forward. This is because it 
is not economically rewarding for them except invest-
ment in luxury houses, which will now be curbed." 

2.6. Asked how private capital could be attracted to invest in 
housing, the witness replied:-

"In view of the prevailing insecurity, I do not think the pri-
vate industrialists or capitalists or investors will really be 
attracted to this. If you ask me I should think serious 
efforts should be, made to explore the possibility of drawing 
black money for housing programmes. The Government 
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must guarantee that if black money is invested in housing 
bonds, no questions will be asked, and the limit on the 
housing bonds should be raised. This money should speci. 
fically be earmarked for housing low income groups ..... . 
This is not for all times. Otherwise people will go on con· 
verting white money into black money. We may say that 
for such and such period we welcome investment in hou9-
ing bonds which are specifically earmarked for low income 
housing." 

2.7. An eminent journalist in his evidence before the Committee 
Mated about private sector investment in housing:-

"1 do not think that the private sector is going to come into 
these areas .... I believe there are various ways of raisi ~ 
the relDUJ'Cftl for mass housing. For example, 1 think as 
a fairly intelligent student of economics, that we can raise 
resources by having Government bonds, something like 
gold for gold bonds and we can call them housing bonds. 
You can say that you will give 4--1/2 or 5 per cent as 
interest. By that you can bring out the black money. 
Otherwise you will never be able to bring out the black 
money into the open. It is already circulating and it is 
increasing every day." 

2.8. Asked if it will be advisable to attract black money to be 
invested in housing, the representative of the Town and Country 
Planning Organisation stated before the Committee:-

"I personally feel that it is a very sound ide,a to attract pri. 
vate entrepreneurs to put unaccounted money into house~ 
provided there are two or three safeguards. 1 agree with 
you that Government need not ask him the source. He 
should put his money for construction of houses for low 
and middle income groups. The built houses should pass 
on to the Government which will look after rent collec· 
tions, allotments, etc. Government will of course safe· 
guard a reasonable return. Supposing he is expecting 
a ten per cent return over a period of 20 years or whatever 
period is agreed upon, it will be guaranteed by the Gov· 
ernment to that man. We shall by this means be able to 
achieve some housing for a category of people who have 
no houses, at present and we shall also be utilising idle 
money. I think it should work." 
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2.9. Asked if the 'question of utilising black money for housing 
"h.as been considered by the Government, the representative of the 
. Ministry of Works and Housing stated:-

"This has come up more than once in discussions but since all 
aspects of this question has been remitted to the Wanchoo 
Committee, the Wanchoo Committee is seized of the totality 
of the problem and the methods of tackling whether it 
could be viewed in isolation for housing or it has to be 
viewed in the context of getting this black money out of 
those persons. As I said, any suggestion primarily looked 
from the housing point of view, would certainly be a point 
for U!;." 

2.10. The Committee note that although the Private Sector has 
been assigned a major role in the matter of housing in the Five Year 
tJlans, the investment of the Private Sector in the field of housing 

"has not been of an organised nature and has tended to flow towards 
construction of owner occupied houses or luxury type housing gene-
rally having a promise of attractive returns and that too in major 
Urban and Metropolitan cities only with the result that as far as 
objectives like housing of the masses or planned regional economic 
growth are concerned, the contribution of the Private Sector has 
been negl~ble. The Committee understand that the Private Sector 
has not been coming forward for the construction of housing for the 
common people, as it is not economically rewarding for them. The 
Committee further note that the saving potential of the common 

"man in the country is so low that he cannot invest sufficient funds 
for housing and neither the Government nor the financial institu-
tions in the country have floated any major scheme to provide finan-
ces for houses construction to the common man at reasonable terms 
linking shelter with small savings and deferred payment system. 
The Committee feel that if Government intend to utilise the Private 

. Sector in the field of house construction for the common man they 
will have to influence the direction of investment by Private Sector 
in the field of housing by making it attractive for them to invest 
in low cost housing. 

2.11. The 'Committee recommend that the Government should 
encourage people to construct their own houses by making land 
available to them at reasonable cost, by providing easy credit faclli-

. ties through the medium of financial institutions like banks and 
'"I..I.C. and by making available building material in time at reaso-
nable price and sufficient quantity. 

2.12. It has been stated before the Committee by knowledgeable 
··.sources that for the solution of housing problem the possibility of 
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drawing black-money fOr housing programl1ie 'might be explored' 
by the Government and for this purpose Government may pennit ~ 
investments in housing bonds which are specifically earmarked fo~' 
low CO!!t housing. The Committee are aware that the question of 
black-money is a complex one and is fraught with serious implica-
tions. In view of the urgency of the problem of finding fundlj for 
the housing programme in the. country, the Committee would like 
Government to go into the matter in all its aspects. 

B. L.I.C. Funds for Housing 

2.13. The Working Group on Housing for the Fourth Five Year 
Plan have stated in their Report that:-

"Insurance funds are ideally suited for long-term programmes 
like housing. The savings from premia etc., have some 
contractual embargoes as only limited funds can be with~ 
drawn from these at a particular time. Though in deve-
loping countries like India, life insurance is at initial stages, 
it has a great potential and its assets are likely to rise 
steadily. However the LIC's contribution to social housing 
eommenced from the year 1959-60. In the Second Five· 
Year Plan (its last two years only) Rs. 17.15 crores were 
given for housing schemes. During the Third Plan, a total 
sum of Rs.· 60 crores was drawn by the States from the 
L.I.C. Similarly, in the three ye.ars ending 1968-69, the 
L.I.C.'s contribution has been at the uniform figure of 
Rs. 12 crores per annum. Thus, till now the L.I.C. has 
advanced a sum of Rs. 113.15 crores, which works out to 
13.31 per cent of its investible funds amounting to Rs. 1052 
crores (in 1966-67). In addition, the L.I.C.- have contribut-
ed some amount to Housing Finance Societies and on mort-
gages of house-properties etc. The overall investment of 
the L.I.C. on social housing schemes and other housing pro-
grammes, therefore, works out to about 15 per ce'nt of it:,s 
investible fuoos against the average of about 40 per cent 
in many developed countries. In India too, the L.I.C.'s 
contribution needs to be stepped up to at least Rs. 120 
crores in the Fourth Five Year Plan. As a matter of fact, 
the L.l.C. was earlier agreeable to step up its contribution 
for social housing -schemes, gradually every year, but has 
not done so due to various reasons. Investment in hou~ 
ing would, incidentally, be in accordance with the pream· 
ble of nationalisation which laid down that the L.I.C. would 
invest its funds in ventures which further the social ad-
vancemehiof the country." 
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2.14. Asked if L.I.C. funds could not be utilised for housing pur-
poses, an eminent economist stated in his evidence before the Com-
mittee:-

"The.y are being utilised. I understand that about 14 p~r cent 
of the L.I.C. funds are being utilised for housing schemes. 
But L.I.C. rules and regulations are very complicated. In 
the last seminar, the Minister of State for Housing himself 
said that except mortgaging your wife, you have to mort-
gage everything to get an L.I.C. loan. They are extremely 
difficult procedures. My feeltnlg is that they should libera-
li&e the rules. The L.I.C. should be used to help the poor. 
But the present policy is that it is used to help the rich and 
higher paid officials and people who can afford to get loans 
to the extent of Rs. 50,000 or Rs. 60,000 get loan from the 
L.I.C. We must provide sch~mes to heJp the poorer sec-
tions of people." 

2.15. Asked about the investment of Life Insurance Corporation 
in Housing, the representative of the Ministry of Finance stated:-

"The total amount of investment by the L.I.C. in the house 
building activities up to 1972 was of the order of 360 crores 
and the amount outstanam'g as on 31st March, 1972 was ot 
the order of 274 crores. Now if these figures are compared 
with the figures five years earlier, the amount outstanding 
was of the. order of 158 crores. In terms of percentages, in 
1968 the total investment was of the order of 12.10 per cent 
Of the consolidated fund of 1300 crores and on 31st March, 
1972 the outstanding amount was of the order of 13.06 per 
cent of the increased consolidated fund which was of the 
order of 2100 crores. So gradually the investments of the 
L.I.C. in the house building activities has been increasing 
year after year." 

2.16. Asked if L.I.C. investment in housing could be further in-
creased, the representative of the Ministry of Finance added:-

"Gradually, the investment has been increasing substantially 
earlier. it was 12 per cent. If you take the total investment 
on new social oriented schemes including housing, it is of 
the order of 2.6 per cent-13 per cent on housing; 10.5 per 
cent on electricity and 2.6 per cent on rural water supply 
and sewerage schemes. We feel that investment merely on 
housing would not solve the problem of housing. We have 
to co-ordinate all these things. We are fully alive to the 
situation that L.I.C. investments to the socially oriented 
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schemes has to increase year after year. The total invest-
ment has shown a very rapid increase in the last year." 

2.17. Asked if the procedure of L.I.C. for grant of loans for hous-
ing was cumbersome and needs to be improved, the representative 
·of the Life Insurance Corporation stated before the Committee:-

"We have decentralised the procedure and we. are now receiv-
ing applications at more than 500 centres and necessary 
know-how is also being imparted to people (officers) on 
the spot so that the applicants who come to us fill in the 
applications and those are passed on to the Divisional 
Officers for sanction. Of late, the number of centres has 
Increased and there may have been some cases where the 
applications may not have come but the procedure is being 
streamlined and I am sure in course of time this point is 
not likely to arise." 

2.18. Asked if the question of liberalising of rules in this regard 
has been examined, the representative of the Ministry of Finance 
.stated:-

"The rules have been liberalised. Maximum is Rs. 1 lakh and 
the minimum is Rs. 10,000. The persons who want to build 
modest houses they may get the funds.' The second step 
which has been taken in this direction is that we have 
opened a large number of centres. In the last 5 years, the 
centres have almost doubled and today we have 516 cen-
tres in the country to cater to the needs of the people under 
Own Your House Scheme or under the mortgage scheme. 
The rules are being gradually looked into." 

2.19. Asked if a person in rural area supplying for a loan of Rs. 5000 
for housing will be sanctioned the loan, the representative of the 
Ministry of Finance replied, "We have not looked into this aspect. 
Lowering the level of loan for house building advance will be looked 
into." 

2.20. Asked to state the amount of gross investments made by the 
L.I.C, pertaining to its Life business and the amount of investment 
made on housing, the Committee in a written note submitted to the 
Committee has been informed as under:-

(br croreJ 4 rupees) 

Financial Years Total Invest- Percen-
Invest- ment on tage of 

ment housing (3) to(2) 

1969-70 • 231'63 3S'16 IS'18% 
1970-71 . 278'3 1 38'91 13'98';~ 
1911-12 , 309'12 52'60 17' 0210 
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2.21. Asked to state the number of application forms received dur-
ing these years giving break-up of rural and urban areas and number 

.of applications disposed of as well as number of pending applications 
<>n 31st March, 1971 and 31st March, 1972, the Committee have been 
informed in a written note as under:-

"A statement showing the number of applications for hous-
ing loans under the various Mortgage Loan Schemes re-
ceived by the L.I.C. during 1970-71 and 1971-72 as also the 
number of applications disposed of and the number of ap-
plications pending as on 31st March, 1972 is as follows: 

No. of No. of No. of 
Applica- Applica- Applic a-

Scheme tions tions tions 
received disposed of pending 

on 3ISt 
March 

M-I (Property Mortgage) 
1970-71 809 512 297 
1971-72 • 2466 894 1572 

OYH 
~Own Your House) 
1970-71 • 
1971-72 . 

IEH (L.I.C. Individual Employees' Houling) 
1970-71 • 
1971-72 . 

2401 
S2II 

202 
600 

1801 597 
2233 297R 

159 43 
293 307 

It is not possible to give a break-up of the applications received 
according to the rural and urban areas as the Corporation 
has not maintained such statistics separately." 

2.22. Asked what steps have been taken by L.I.C. to streamline 
the procedure regarding disposal of applications for housing loans, 
the Committee have been informed in a written note that:-

"The L.I.C. has geared up its machinery and taken various 
measures to ensure prompt action in the sanction and dis-
bursement of loan. With a view to streamlining the pro-
cedure, specific guidelines for complete briefing of the per-
spective applicants by all the centres of the L.I.C. 'have 
been laid down vide circulars No.231 dated 10th Decem-
ber, 1970 and No. 263 dated 15th September, 1971. Another 
Circular No. 298 dated 8th January, 1973 prescribing time 
limits for various jobs is under issue. Teams of officers 
working in the Mortgage Department at the Central Office 
were and are also sent out to various Zonal Divisional and 
Branch Officers, mainly with a view to educating the staff 
there in the work of proper and speedy appraisal and 
processing of proposals for mortgage loans." 



2.23. The Commrttee note that the Life Insurance Corporation Is 
investing about 15 per cent of its investible funds in the housing 
schemes and together with investment on electric-ity', rural Water 
Supply and sewerage schemes, the investment of Life lnsurance Cor-
pora'tion's funds to the socially oriented schemes come to about 26 
per cent of the investible funds and the investment of Life Insurance 
Corporation on these schemes is increasing every year. The Com-
mittee further note that according to the Working Group on housing 
for the Fourth Five Year Plan institutions similar to Life Insurance 
Corporation in developed countries are investing about 40 per cent 
of their investible funds on housing. Keeping in view the pressing 
need for funds for housing and the preamble of the Life Insurance 
Corporation Act that funds would be invested in ventures which 
further the social advancement of the country, the Committee re-
commend that the Corporation should increase its investment in 
housing and allied fields. 

2.24. The Committee note from the information supplied by the 
Life Insurance Corporation that there has been perceplmTe increase 
in the number of applications for grant of loan under various schemes, 
particularly under 'Property Mortgage' and 'Own Your House' Sche-
mes in 1971-72 as compared to 1970-71. While the Committee welcome 
this increase of more than hundred per cent, they find that the number 
of applications disposed of during the period has not corresp()nding-
ly risen. In fact, the number of applications pending on 31st Mareh, 
1972 were more than 50 per cent of the number of applications receiv-
ed. The Committee need hardly stress thalt such applications should 
be disposed of most expeditiously in the interest of expediting con-
struction of houses. The Committee note that It he Life Insurance 
Corporation have recently taken some action to prescribe time limits 
for completion of various stages for processing of applications. The 
Committee also note that the Life Insurance Corporation have also 
taken steps to send round teams of officers with a view to educating 
the staff working in the field in the speedy processing and flnalisation 
of applications. The Committee hope that 'these instructions would 
be implemented so as to ensure timely disposal of applications. 

2.25. The Committee would also urge that where an application 
has not been flIled properly or some information is lacking; the appli-
cant may be precisely advised in the matter and given guidance 
where necessary to facilitate completion of the application. 

2.26. The Committee would also suggest that senior officers deal-
ing with the loan applications may set aside a specified time during 
which the applicaD'ts whose applications have been pendinr for dis-
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~1 beyond the prescribed time limit may see them so that the 
matters are ~t expedited. In view of the fact that more than 50 per 
cent of the applications have been shown as outstandinr on 31st 
M~reh, 1972, the Committee would like the headquarters and the 
zonal officers of the Life Insurance Corporation to keep a special 
watch on the disposal of pending applications by prescribing suitable 
returns and issue of suitable instructions after due consideration. 

C. Role of Nationalised Banks in Housing 

2.27. An eminent economist has stated in his Memorandum to the 
'Committee:-

"But as far as the housing situation in the country as a whole 
is concerned, we must accept the fact that it is the private 
sector which has to solve the housing problem. In other 
words, people must build their houses through the mecha-
nism of institutional finance. The nationalised banks must 
playa more effective role in this regard." 

2.28. Asked to elaborate, he stated in his evidence before the Com-
mittee:-

"I have myself referred to this problem that the nationalised 
banks should introduce this hire purch~se system. It is 
a paradox that in India, one of the poorest countries in the 
world, a person has to invest all his life time's savings to 
build a house for himself, whereas in the most developed 
countries, a youngman goes to the financial institutions and 
gets a loan to buy the house. He pays the loan with inter-
est in 15 to 25 years through monthly instalments. Why 
don't you introduce this system in India. I submit this is 
the only way to minimise the financial burden on the 
people ...... " 

2.29. The Working Group On Housing for the Fourth Five Year 
Plan have stated in their Report that:-

"Besides, financial institutions are by and large, absent from 
the housing field in India, though in the other developed 
and developing countries, they are actively participating 
by investing in it. The usual plea, for example, in the 
case of commercial banks is that their deposits are of short 
tenn nature and, therefore, cannot be invested on long 
term basis in assets like house properties. It is, however, 
felt that all deposits with the commercial banks are not of 
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short term nature and all are not repayable on demand~ 
We also do not favour major participation by the banks 
in housing but would like to stress that as in other coun-
tries, banks should give stimulous to investment in housing 
by other financial institutions like trusts, insurance com-
panies etc. The Working Group would like the matter 
to be fully exam~ned by a Commission/Committee of En-· 
quiry." 

2.30. The Banking Commission, in their Report submitted in 1972. 
has recommended in respect of urban cooperative banks that:-

"The Commission further recommends that in order to ensure 
that the productive and distributive activities are adequate-
ly financed by such banks .... lending for long term pur-
poses, such as house construction, should be allowed sub-
ject to a ceiling that may be specified by the Reserve Bank 
of India regarding the proportion of such lending to the 
total 10aThS given by the bank." 

2.31. The Commission has further recommended that:-

"The Commission recommends that the following two-tier sys-
tem should be created for housing finance in India. At 
the bottom, i.e., district or regional level, there should be 
local housing finance institutions sponsored by the local 
community with the active encouragement of an apex 
central financing institution. Their primary function would 
be to attract savings linked to the provisions of credit for 
construction or purchase of houses. The object of the apex 
institution will be to encourage, supervise and provide 
teD;lporary finance to the local or regional institutions. The 
Group was of the view that the existing Housing and Urban 
Development Corporation can perform the functions of the 
proposed central housing finance institutions. The CQIIl-
mission considers that the apex institution should be a 
purely financial institution. The existing Housing and 
Urban Development Corporation is expected not only to 
finance housing but also to engage in building and in manu-
facturing building material. If this Corporation is to be 
given the task, it should shed all its non.-financial functions 
and remain as a purely financing institution. Alternative-
ly, the apex institution should be sponsored by the Reserve 
Bank. The Reserve Bank may consider creating a special 
housing fund to assist the proposed housing finance sys-
tern ...... Commercial banks may give short and medium 
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term credit to the builders in order to enable them to 
undertake mass housing construction programmes. Pros-
pective purchasers of houses may borrow from the specia-
lised institutions to purchase houses from the builders, who 
in turn, can repay their loans to commercial banks. To 
the extent administrative and personnel resources permit, 
commercial banks may also give credit to individuals desir-
ing to own or construct houses. The apex co-operative 
societies as well as commercial banks extending housing 
loans should be able to obtain refinance from the proposed 
apex housing finance institutions." 

2.32. Asked about the role of nationalised banks in housing fin-
ance, the representative of the Ministry of Finance stated before the 
Committee:-

"Traditionally banks have been reluctant to lend directly for 
housing; the reluctance arises from the nature of the ope-
ration of the bank itself. They are reluctant to commit 
themselve& on long-term basis .... So in 1969, when we set 
up the Banking Commission, we asked them to go into the 
question and they have come up with certain recommenda-
tion. The basic reason why the Banks do not spend direc-
tly is that they do not want to keep their funds locked. 
That was the position in the early fifties but now, progres-
sively, they are going in more for term loans for industrial 
advances because they can have the loans refinanced 
through the Apex Institutions which is today the Indus-
trial Development Bank of India. In other words, the 
point is that unless there is an institution which can refin-
ance advance for housing given by banks, the banks be-
come reluctant. This is the basic corusideration why the 
loans have not been substantial." 

2.33. The representative of the Ministry of Finance further stat-
ed:-

"The Commission suggests that there should be a specific finan-
cial institutions for housing finance .... If we have a speci-
fic financial institutions which accepts savings and also 
lends out for housing, it can command much greater sav-
ings than are available for housing today. In other words, 
if an individual knows that he is saving in a specialised 
institution for the specific purpose of housing and that the 
institution will make available certain sum of housing 
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purposes, the volume of savings will probably increase. 
Based on these considerations. the Commission has suggest-
ed that we must have an apex financial institution. The 
recommendation, however, is not specific. It says thclt 
HUDCO could be developed into a financial institution .... 
If Government finds it difficult to convert HUDCO then 
it should have a specialised financial institution under the 
aegis of the Reserve Bank of India. This recommendation 
of the Commission, we are processing in consultation with 
the Reserve Bank of India and we would also in turn 
consult the Ministry of Housing." 

2.34. The Committee note that banks are at present not making 
. any significant contribution in financing of housing programmes in 
the country and the main reason for this is the absence of refinanc-
ing and guarantee facilities for the loans sanctioned for housing. Thp. 
Committee further note that the Banking Commission which had gone 
into the question of housing finance by banks in their Report sub-
mitted in 1972 have recommended in respect of urban co-operative 
banks that lending for long-term purposes such as house construction 
$hoU'ld be allowed subject to a ceiling that may be specified by the 
Reserve Bank of India and that an apex financing iastitution to attract 
savings linked to the provision for construction or purchase of house 
be set up. The Commission has further recommended that either the 
Housing and Urban DeveJopment Corporation should play the role of 
this apex housing' organisation in which case it should shed its non· 
fina.ndal funrltions oraltematively an apex institution should be spon-
sored by the Reserve Bank. The Commission hus further recommend· 
ed that Commercial banks may give short and medium·term credit 
to the builders in order to enable them to undertake mass housing 
construction programme and to the extent adomini~trative and per-
sonnel resources permit, commercial banks may also give credit to 
individuals desiring to own or construct houses. 

2.35. The Committee note that the recommendations of the Bank· 
ing Commission which were given in 1972 are stilI under the consi· 
deration of Government in consultation with the Reserve Rf!1'!k of 
India. The Committee cannot but strongly stress the need for an 
early decision in the matter so that loans are available to working 
persons as in other countries Ito finance purchase/construction of a 
house during his working career rather than invest his life long 
savings to construct a house nearabOut the time of his retirement. 
'The Committee feel that in crea'ting a suitable agency for making 
available for finances, it should be ensured that these become avail· 
aWe to persons who are not covered by other schemes. The Com· 
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mit~feelrthat co-operative banks and other nat~o~1ised banks, who 
have n.?w o~,e~ed branches in mos~ .~n.d~strial a",d ;agticultural areas 
,·could pJaya significant role in meeting the genuine requjl'ements of 

t '.. I ~ •. ' 

working persons, who are desirous o(c!?Dstructin" a house and pay 
for it in easy instalmen'ts. 

D. Other Resources for Housing Finance 
, ~:" ; ~ ." 

(1) Employees' Provident Fund _ . 

2.36. The Working Group on Housing for th~;;Fourth Five Year 
:Plan had stated that:-

"(a) The~e funds, like those of the L.I.C. are ide~Uy suited for 
long term investment in house construc;tiQl1.. The total ac-
cumulation under these funds and the investmNlt stood 
at Rs. 1135.56 crores and Rs. 762.93 crores respectively, on 
the 30th April, 1968. A sum of Rs. 138 crores approximate-
ly would ,be available for investment per annum. It has 
been recen.tly decided that the~e funds will ·be invested as 
under, during the half year from 1st September, 1968 to 
the 31st March, 1969:-

(i) Central Government securities-65 per cent. 
(ii) State Government securities and other Government 

guaranteed securities--35 per cent. 
(b) The above pattern of investment is applicable to all estab-

lishment (exempted and unexempted) under the Em-
ployees' Provident Funds Act, 1952. 

However, during the above six months, only Rs. 42 crores 
would be available for investment from the unexempted' 
establishments for the following purposes:-

(i) Central Government securities-Rs. 27 crores. 
(ij) State Government securities-Rs. 10 crores. 

(iii) Governme::t guarant(',ed securities (including loans for 
Housing Boards)-Rs. 5 crores. 

The Reserve Bank has been requested to make investment on 
behalf of the Funds in the securities of the Central and 
the State Governments. 

As regards investment in Government guaranteed securities, 
the same will be done directly by the Central E.P.F. orga-
nisation. The exempted establishments will similarly make 
direct investments according to the pattern referred to 
in (a) above. 

4002 L.S.-3 



(c) It will now be possible to invest these funds into Govern-
ment guaranteed securities (including loans for the Stat~ 
Housing Boards) upto a maximum of Rs. 5 crores exclud-
ing investments to be made directly by exempted esta-
blishments upto March, 1969, provided that the rate of 
interest is not less than 6 per cent. Since this rate is. in 
fact, half per cent le~s t~an that of the L.I.C. loans for 
housing schemes, the Working Group urges upon the States 
which have Housing Boards to draw as much of E.P. Funds 
as possible. The remaining States may recommend else-
where; take early action to set up such Boards." 

2.37. Asked if efforts have been made to induce State Housing 
Boards to draw as much amount out of Employees' Provident Fund 
as possible, the representative of the Ministry of Wurks and Housing 
E+~ted in his evidence before the Committee:-

"About the Employees' Provident Fund, this Ministry has 
taken up the question of contribution to the State Housing 
Boards by the Employees Provident Fund more than once. 
As a result of our efforts, in 1969-70, the Housing Beards 
have received Rs. 3,78,80,000 by way of contribution from 
the Employees Provident fund and in 1970-71, this has fallen 
down to Rs. 1,11,12,000 only upto December, 1970. We have 
subsequently taken up this question again with the Em-
ployees' Provident Fund Commissioner and the Ministry 
of Labour who administer this. They have said that while 
their commitments have increased they would invest their 
funds as advised by the Committee for Employees Provi-
dent Fund. . .. Our effort is that, where Housing Boards 
come up with debentures and where the Employees' Pro-
vident Fund have investible funds, we try to improve" 
upon iC by saying that these Housing Boards say that 
they would build £oo·r those who are insured in the Em-
ployee3' Provident Fund, then at least to that extent, the 
E.P.F. could go into Housing Board debentures. That 
will be linking up with the savings of the employees." 

2.38 .. In a written note submitted to the Committee in January, 
1973 the Ministry of Works and Housing have stated:--

"The State Governments were advised in the year 1968 that 
the State Housing Boards should be allowed to fkat deben-
tures with a view to augmenting their resources for hous-

, ~ ing. The enactments of almost all the State Housing Boards 
empower them to raise <:uch debentures. These debentures 
could be subscribed from the accumulations of the Em-
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ployees' Prov!Qeit Funds according to the pattern of in-
J vestment approved by the Government of India, Ministry 

of Labour, Employment and Rehabilitation. 
The Working Group on Housing set up for formulation of 

I proposals for the Fourth Five Year Plan, took up in 1968, 
the question of increasing the investment of Employees 
Provident Fund moneys for housing which will greatly 
benefit the industrial workers for whose welfare the Em-
ployees' Provident Fund is intended. As a result of efforts 
made by this Ministry, the matter was considered by the 
Ministries of Labour, Employment and Rehabilitation and 
Finance and the contribution from the fund for housing 
has been increased though there are variations in the sums 
contributed annually. 

The investment of Employees' Provident Fund moneys in tbe 
various State Housing Boards during the year 1969-70 and 
1970-71 is reported to be as under:-

Name of the State Housing Board. Investment during 
1969-70 1970-71 
as on December, 1970 

Rs. Rs. 
I. Gujar&t Housing Board. 8 .. ,50,000 31\,00,000 

2. Maharashtra Housing Board. 3 1 ,75,000 15,09,000 

3. Mysorc HO!.lsing Board. 1,91,R5,000 1(,,10,000 

4. Tamil Nadu Housing Boar,i. 70,70,000 20,93,000 

5. Delhi (D.D.A.·: 25,00,000 

),78,80.,000 I,H,12,000 

Investment made during the year 1971-72 is not available in 
the Ministry." 

2.39. The Committee are constrained to learn that the investment 
of Employees' Provident Fund money in the bonds floated by Hous· 
ing Boards has decreased to Ks. 1,11,12,000 upto December, 1910 
as compared to Ks. 3.18,80,000 in 1009-10. The Committee have not 
been furnished the information for 1971·12. If the above is an indi-
cation of the trend, the Committee wculd like Government urgently 
to review the position so t's to persuade the authorities concerned 
with the Employe~s' Providf!nt Fund to step up their investments 
in pUIThase of honds ;"sued by the Housing Boards, particularly in 
respect o( sthemes which would be providing housing (or working 
class. The Committee would like to be informed of the action taken 
in the matter. 
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(ii) Assistance from International.Organisation 

2.40. The Report of the Working Group for the Fourth Five Year 
Plan has stated that:-

"There is, however, a great scope for investment of foreign 
capital for promotion of house construction in India. Cheap 
foreign loans, with a moratorium of ten years can, for 
example, be immensely helpful in the advance acquisition 
of lands in major cities and new townships. Similarly, in-
ternational and foreign aid can be helpful for providing 
cheap building materials and improving their durability, 
through the establi..,hment of a few pilot and demonstration 
project3 for industrialised methods of construction. One 
such project proposal entitled 'A pilot and demonstration 
project for modernisat.ion of the building industry with a 
view to reduce construction costs' has already been submit-
ted by the Government of India to the U.N. Development 
Programme for obtaining assistance equivaler:t to 20 per 
cent of the estimated cost (i.e. $ 2.02 million) from the U.N. 
Special Fund. The Working Group, however, feels that 
there is scope for more of such plants in India. Again, there 
is great scope for assistance by the international and foreign 
agencies in ir:troducing and promoting housing finance in-
stitutions in this country. Such aid could be in the shape 
of 'seed' capital of the institutions as wen as for the training 
of Indiiln peroonnel in the complex subje.ct of house mort-
gage insurance and savings/loRrs associatiOn<;. Foreign aid 
can also be helpful in the introduction of self-help housing 
schemes whereby a portion of food surpluses of the deve-
loped nations can be used, ae; was done in the case of Mali 
and Morocco, for payment of wages in kind." 

2.41. About international assistance in the field of housing, the 
representative of the Ministry of Works and Housing stated durin'! 
evidence before the Committee:-

"For equipment loan from interr.ational organisation, we have 
been exploring this possibility of the World Bank coming 
into the housing sector. The World Bank is the only 
international agency which works under the 81O'gis of the 
United Nations Organisation and the Urban Development 
Section in the Worid Bank has taker. some interest of late. 
There is a booklet in which World Bank's policy for Urban 
Development has been laid down. We have approached 
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them. Review Team came. We have gone into the question 
of the areas in which the World Bank would be interested. 
In this booklet they have given their programme up to 
the year 1978 ,and have also indicated the number of pro-
jects also. With that the possibility of World Bank assis-
tance being taken by the Economic Affairs Division of the 
Ministry of Finance is there." 

2.42. The representative of the HUDCO added:--

44The Appraisal Team is in Calcutta at the moment. They are 
considering a loan for Calcutta. They go not by cities but 
by the nature of project." 

2.43. It has been stated in the publication "Urbanization-Sector 
Working Paper" issued by the World Bank:-

44While direct lending for housing is not at present contempla-
ted, indirect Bank assistance to housing through the stimu-
lation of housing finance institutions more clearly fits the 
general considerations outlined earlier. The non-availability 
of adequate housing is a serious cause of discontent among 
skilled labour and white-collar groups who must frequent-
ly live far from their jobs or accept high rents and poor 
housing closer in. Immobility due to shortage of housing 
and poor locations may greatly increase transport demands 
Absence of financing institutions to collect savings and 
extend loans for housing for these and for lower income 
groups often presents a major bottleneck. Experience 
shows that the volume of new savings collected by such 
institutions is a multiple of the amount of "seed capital" 
initially needed to start them. 

The International Finance Corporation is prepared to consider 
"seed capital" for independent housing finance associations 
and similar institutions providing mortgage facilities where 
such projects from part of a programme to stimulate sav-
ings and develop the capital market, and where subsidiza-
tion of housing for relatively richer groups of the popula-
tion is not involved. Discussions are at present being held 
with three countries. The Bank can also lend indirectly for 
similar purposes through local development corporations. 
Particular attention will be paid to the income groups for 
which housing is proposed, the mobilisation of small sav-
ings and the possibilities for supporting improvements to 
standard housing. 
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Urban Region Projects: 

Evaluation of many of the projects discussed above will neces-
sarily involve consideration of a region considerably wider 
than the municipal limits. The interactions between growth 
in cities and that in surroundings areas extending 20 miles 
or more have a direct relevance to projects such as major 
urban roadways. Similarly the growth of satellite towns 
has repercussions on the major city with which they are 
intimately connected. The problem contains three or four 
projects which are concerned with a package approach 
to the development of such urban regions or corridors." 

2.44. The Committee note that the World Bank have shown in-
terest in recent months in financing housing projects and that one 
of the Appraisal Team of the World Bank has visited Ca1cutta in 
that connection. The Committee have no donbt that Government 
would follow up the matter with the World Bank authorities so as 
to secure the neceS8ary financial assistance at the earliest. This could 
well serve as a model for securing similar assistance for projects to 
relieve the acute housing shortage in other metropolitan cities. 

2.45. Another field, in which the United Nations help can be taken, 
relates to modernization of building industry with a view to reduce 
construction cost. It is understood that the United Nation Develop-
ment Programme envisages assistance equivalent to twenty per cent 
of the estimated cost. Since lack of avdlability of building material 
constitutes one main constraint in stepping up construetion of houses. 
the Committee have no doubt that Government would examine in 
the context of expanding in modernising building industry thc extcnt 
of help which could be taken with advantage in the Unitpd Nations 
Development Programme. 

E. Housing and Urban Development Corporation Ltd. 

2.46. In order to centralise finanCing efforts in the field of housing. 
the Housing and Urban Development Corporation Limited was set 
up by Government on the 25th April, 1970. The main objects for 
which the Corporation is established are:-

(1) To finance or undertake housing and urban development 
programme in the country; 

(2) To finance or undertake, wholly or partly the setting up 
of new or satellite towns; 

(3) To subscribe to the debentures and bonds to be issued by 
the State Housing and/or Urban Development Boards, Im-
provement Trusts, Development Authorities etc., speCifical-
ly for the purpose of financing housing and urban develop-
ment programmes; 
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(4) To finance or undertake !.l}e setting up of building material 
industries; and • 

(5) To administer the moneys received, from time to time, 
from the Government of India arid other sources as grants. 
or otherwise for the purposes of financing or undertaking 
housing and urban development programmes in the coun-
try. 

2.47. It has been stated by the Ministry of Works and Housing that 
'''the Corporation has been set up under the Ministry of Works and 
Housing rather than under the Ministry of Finance, because apart 
from its role as a financing agency, it will be called upon to give a 
definite direction to housing and urban development programmes, to 
determine priorities, to subsidise projects in appropriate manner and, 
if necessary, to undertake field activities directly." 

2.48. The Corporation have so far san~ioned 34 housing schemes 
in 12 States covering an exper.diture of Rs. 4968.53 lakhs and have 
released an amount of Rs. 1012.97 lakhs. The scheme envisages the 
construction of 41,664 houses/flats and 19,718 plots plus 5 acres for 
sale. Out of these, more than 32,000 houses and 8,000 plots are meant 
for persons belonging to the economically weaker sections of society 
and low income group. In order to further accelerate housing in the 
country, the HUDCO is taking up direct execution of a housing sche-
me in Calcutta for the construction of 252 flats for sale on hire pur-
chase basis to the weaker sections of society. The Corporation have 
also sanctioned 3 building material schemes, two for brick making 
and one for woodwork. 

:l.49. It has been stated by the Ministry of Works and Housin.g in 
a written note submitted to the Committee that "The HUDeO started 
functioning effectively from July, 1971. Owing to 'paucity of resouroes 
in the early months, HUDCO has confined its financing to State 
Housing Boards, Municipalities and Improvement Trusts only. Financ-
ing was also concentrated for cities with a popUlation of 1 lakh and 
.over where the housing is in acute shortage. Government have re-
cently issued direction to the HUDCO on the 14th December, 1972 
to accept in future composite scheme involving development of com-
mercial centres like shops, cinemas etc., where high returns on capi-
tal are feasible provided that such schemes help to utilise the profits 
for the schemes of housing for the economically weaker sections of 
society, not necessarily at the same site but in the same city, and such 
projects involving both components are received by tbe Corporation 
''for sanction." '.. ., 
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2.50. Asked about the performance and achievements of the' 
JIousing an4 .Urban Development CorporatIori' Ltd., the representative' 
.of the HUDCO stated in his evidence be'ore ·the Committee:-

. ;" 

ccT~e objec~i.yes of. t~s Corporation are qui~ broad-based. The-
intention~s to mobilise resources and the original intention 

. " was, of ~O.1,l!se, to create a revolving fund of about 200-
crares of ru~es. We started in th'e middle of last year. 
We have already drawn a capital of Rs. 6 crores from the 
Government which will be made Rs. 10 crores next year. 
We ~so raised a debenture issue last year of Rs. 5 crores 
and thjs y~ar we are doing Rs. 5~ >crores. We have. nego-
tiated a loan of B.s. 10 crores from the L.I.C. So altogether 
we .have about Rs. 30 crores as available resources. We' 

, .( have prepared a Five Year Plan for the next five years to 
.. l:>u.ild at least 3,25,000 houses at an investment of Rs 325 
crores for which we require Rs. 152 crares. We prepared 
this before ond referred it to the Planning Commission and 
it is unqer their consideration. So far We have already fin-
anced about 33 schemes in 27 different cities for a sum of 
Rs. 50 crores. We give emp1;lasis on housing for the Eco-
nomically Weaker Section and Low Income Group and till 
now, whatever We have financed is represented by 38 per 
cent for Economically Weaker Sections, 39 per cent for 
~w Income Group, 20 per cent for Middle Income Group 

,and about 2 per cent as 'comme;rcial element. Any scheme 
that envisages housing for economically weaker sections, 
carrj~s a rate of interest ,at . 6~ per cent. Otherwise we 
loan mon,~y at n per cent." 

2.51. The representative of the HUDCO further stated:-

"'Our problem has been that not that we have. not got r~sources, 
but the resotfrces' are not being used. We sanction loans 
to Housing Boards and Municipal Corporations. We give 
money for acquisition of land, for development of land 
and for building houses. Our experience is that the orga-
nisational machinery that is required at the State Level 
to execute these projects is still not adequate. Conditions 
are improving. But money is not being spent as fast as we 
would like." 

2.52. Asked· how it was that while on the one hand there was com-
plaint of shortage of money, on the other .han", there was no agency 
to.spend the funds of HUDeO, the representative of HUDeO replied, 
"This is a' shOl't-tf;!rro phenomenon. We came into being last year. We 
adopted our own rules. We circulated these rules to the State Hous-
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i~g Boards. Th~ ,have now begun to understand the terms under 
which we finance them. In turn they have set up divisions which will 
execute thes~ projects". 

2.53. Asked if. HUDCO was maintaining coordination with the 
Mrnistry of Works and Housing and its counterparls--in-States an.d 
if attention was being paid to backward areas, the representative of 
the Ministry of Works and Housing stated before the Committee:-

"We recognise the point of coordination. The Ministry also had 
a conference of the Chairmen of the Housing Boards with 
the Housing and Urban Development Corporation. There 
this issue was discussed. It was decided that we should 
help them to draw up the right kind of schemes ...... But 
at the same time the question of creating some regional 
allocation is also there. Because some organisations do not 
get an the money, therefore, the area remains backward. 
The question of getting the money is a very vital quet~tion. 
Planning in general, has only helped in advancing advanced 
areas more and backward areas remain backward. This is 
a very crucial issue. This has also been discussed. We 
are now particularly telling HUDCO that they should think 
and sp6nsor programmes and projects for such backward 
areas." 

2.54. Asked if after grant of loans, any check was kept as to how 
the money was being spent, the representative of HUDeO stated:-

"We release money every three months after a scheme is sanc-
tioned. We also look at the Plans. We improve upon the 
designs if it is necessary to improve upon them. Our offi-
dais constantly. go and inspect the sites, They also give 
advice wherever necessary. Thereafter, the progress of 
work construction wise and finanCially is exa~ined every 
three months. We get progress reports from them every 
three months. Periodical checks are also there. But the 
money which is given for one scheme can only be spent for 
that scheme and for no other scheme. Even when we loan 
money to the States, we always insist that they should keep 
a personal ledger account and that money is to be kept 
separately for the specific project which we have sanctioned 
and that it cannot be merged with the Consolidated Funds 
of the State Governments." 

2.55. Asked if there are any States which have not furnished any 
housing schemes to the HUDCO, the Committee have been inform~d 
in a written note by the Ministry of Works and Housing that:-

'Manipur, Meghalaya and Tripura· have not submltted any 
L housing schemes to the HUDCO. Assam, Bihar, Mysore and 
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Orissa have forwarded their schemes to Huneo which are 
being finalised in consultation with the agencies concerned. 
Jammu and Kashmir. Himachal Pradesh and Nagaland 
have also been requested to prepare suitable schemes and 
send them to HUneO for financing. Efforts are constantly 
being made by HUneO visiting such States and holding 
consultations with respective authorities to ensure that 
schemes are formulated as soon as possible." 

2.56. Asked about the steps taken by HUnCO to reduce the cost 
of construction, the representative of the HUDCO stated before the 
'Committee:-

"We are now undertaking feasibility studies on various alterna-
tive materials because cement and steel are always in 
short supply. We encourage people to use locally available 
materials. For example. in Rajasthan. houses are being 
constructed with stones and line mortar without steel and 
cement. Where locally available materials are there, we 
encourage them. We are preparing designs i.e. model lay-
out for one, two. three roomed tenements which can be 
built with least possible cost and that has been circulated 
to the State Housing Boards for their use ............. The 
question of building materials is a very worrying one. 
We have to prepare ourselves, as we go for more and more 
housing projects. Production of bUil(}ing material should 
also increase side by side." 

2.57. The Committee note that Housing and Urban Development 
.Corporation Ltd., was set up by the Government in 1970 to coordinate 
the activities of the Government in the field of financing housing and 
urban development programmes in the country. The Commitfee also 
note that the activities of the Corporation are quite broad based and 
the Corporation is expected to finance and undertake the housing 
and urban development programmes and setting up of building ma-
.terial industries and setting up of new or satellite towns etc. 

2.58. The Committee note that HUDCO has so far been able to 
assist in the setting up of a few building material industries. The 
Committee cannot but strongly stress the need for a thorough inves-
tigation of the problem and drawing up and implementation of a 
well-coordinated programme so as to bring up the building material 
industry on a decentralised basis al1 over the country to meet effec-
tively the requiremen'ts locally and save avoidable transport cost. 

2.59. The Committee are surprised to note that while there is an 
'all-round complaint of non-availability of resources for construction 
·of houses by the State Government etc., the representative of the 
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HUOCO has stated that the resources! available with the Corporation 
are not being used and there are some States who have no* submitted 
.any schemes to the CorpOl1'ation. 

2.60. The Committee would like Government to review the posi-
tion at the earliest and take necessary ~tion in coordination with 
BUOCO and State Governments and State agencies to ensure that 
the funds available for housing are distributed to the States in ac-
cordance with their requirements and the overall priorities deter-
mined in that behalf. 

2.61. The Committee would like the BUDCO to malte special ef-
forts to undertake housing schemes in the backward areas. 

2.62. The Committee note that one of the functions of the BunCO 
is to finance and undertake the setting up of the building material in-
dustries. The Committee have, in a separate chapter, pointed out 
fhe extent to which the shortage of building material has adversely 
affected the construction of houses in the country. 

2.63. As regards promoting use of alternative material in place 
of scarCe material like cement and steel, the Committee note that 
a number of other Government agencies are already engaged in this 
work namely National Building Orgl:'nisation, New Delhi. Centrnl 
Building Research Institute, Roorkee, C.s.l.R. etc. The Committee 
have no doubt that HUOCO would ensure that maximum advantage 
is taken of the research already carried out and the knowledge about 
proven alternative materials which are cheaper reaches the construc-
tion agencies in the field. 

2.64. The Committee note that HUDCO have decided to go in for 
construction of houses' in Calcutta. The Committee would like to 
point out that N.B.C.C. is already charged with the responsibility of 
undertaking the construction. The Committee would like Government 
to review the matter a.t the higheslt level to avoid any duplication 
()f effort in the field. 



CHAPTER ill 

HOUSING SCHEMES 

A. Urban Land Policy 

Availability of land in sufficient quantity is the first essential 
pre-requisite for the success of any housing programme in the-
country. In a background paper prepared for the Seminar on 
"Evaluation of a National Housing and Urban Development Policy", 
the Ministry of Works and Housing have stated: 

"Urban Land values have increased abnormally, throughout 
the country. but more particularly in metropolitan and 
major cities, with consequent mounting costs of houses 
and accentuation of wealth disparities. Nowhere Was 
time taken by the forelock and provision of shelter made 
before the demand for the same was up .... Public acqui-
sition of land is also very cumbersome and time-consum-
ing. Time is now opportune to give effect to the recom-
mendations to this effect, by various expert studies .... 
Vacant developed land is an incentive to squatting. 
Private unbuilt sites are a drag on development and 
could be heavily taxed." 

The Seminar recommended that: 

"Land as a primary natural resource must be brought under 
social control so that land values are not subject to spe-
culative pressures for private gain. The Government 
should examine the policy and legal implications of 
"socialising" all urbanisable land. The benefits of appre-
ciation in land values resulting from urbanisation 
should go to the community and not to the individual. 
All freehold land should be converted into leasehold 
property within a span of say 20 years. There should 
be restriction on future plot sizes. Land acquisition pro-
cedures should be simplified and limitation placed on the 
nature and duration of injunctions." 

3.2. The Conference of State Ministers of Housing, Town Plan-
ning and Urban Development held in July, 1972 has recommended 
that:-
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"All urbanisable land should be socialised so that Govern-

ment can have effective control on use of land, and also 
recover unearned profit in the sale, change of use of land 
etc., for the benefits of the community. This would be 
an important sourCe of funds for increasing the housing 
stock in the country, as well as provision of pUiblic 
amenities so badly needed in many towns/cities in the 
country. 

3.3. Regarding the requirement of urban lands, the Working 
-Group for the Fourth Five Year Plan on Housing has stated:-

"It has been estimated that on the basis of the present 
average gross density of 33 per acre about 24 lakh acres 
would have to be acquired and developed to accommodate 
th~ urban population by 1981. Even assuming that a 
highly intensive land use is planned a gross density of 
66 per acre (i.e. double the present density) the ref!uire-
ment of urban land would be in the neighbourhood of 12 
lakh aares. The, corresponding financial in'o'foIvement 
would work out to about Rs. 6000 crores on a modest 
estimatE' of Rs. 50,000 per acre (including cost of raw 
land and development charges). Against the background 
of such collosal requirement, the indications are that a 
meagre sum of only Rs. 25 crores would be available 
from Governme'nt sources for financing land acquisition 
and development projects in relation to the programmes 
under the social housing schemes." 

3.4. Asked how land at cheaper rate could be made available to 
,common man to construct a house, the representative of the Town 
and Qountry Planning Organisation stated in his evidence before 
the Committee:-

"What the D.D.A. is dotng is to give them built houses and 
the cost of land, the cost of construction of the house 
etc .• which they have worked out is tremedous. This je: 

where something has to be done. If there is to be any 
element of subsidy from the Government, it need not be 
on the rental of the house. This subsidy could be in 
terms of giving the land at a set price or fixed price 
which is within the means of these people and this can 
be done for a very simple reason. Take for example, 
Delhi. Many thousands of acres of these lands which 
were acquired in New Delhi in 1912 and 1913 were 
vacant and they were acquired for a song may be 1 paise 
per square yard or even less but that land can easily 



be allotted to this category of people at. tlliat price' or 
even at no price and the Government, l am sure, will 
not be the loser on that score .... QuU.e a substantial 
amount of land which were acquired in 1911-12 has not 
yet been utilised by them. Build up this whole area and 
then work out the land value. It will come to a very 
negligible amount." 

3.5. Asked how the Government proposed to meet the problem 
of urban land shortage, the representative of the Ministry of Works 
and Housing stated before the Committee: 

"The urban land proulem has to be tackled and the method 
that has been thought of has been the Constitutional 
amendment and the consequential steps-steps that have 
to be taken, are the results of that. For what the Steer-
ing Group or the Commission is thinking for sometime 
-socialisation of the land, the availability of the land is 
a sine quo rn.m, it is a must. Any country must tackle 
the housing problem and it must be tackled only on the 
basis of the urban land policy. Within ~hese constraints, 
if there is no amendment in the Constitution, Govern-
ment normally pays the market price. Then certainly 
we will not be able to tackle the housing problem of the 
type we want and it will not be within the reach of sub-
stantial number of the people in this country." 

3.6. Asked about the contents of socialisation of land, the repre-
sentative of the Ministry of Works and Housing replied:-

"The contents of such socialisation is if we do not get the 
full powers, as I said under the Constitutional amend-
ment and take overall control as in any other East Euro-
pean country or anything of that sort, then the compo-
nents or the elements of such socialis.:tion could be in terms 
of conversion of the free-hold land into a lease-hold land 
and purchasing of land by any public authority on a lease-
hold basis rather than on a complete free-hold basii'>. Free-
hold basis promote speculators." 

3.7. Asked about the reasons for the high price of land charged 
by D.D.A., the representative of the Delhi Development Authority 
stated before the Committee: 

"This was about the profiteering, as you rderred. with re-
gard to the Nehru Place and other D.D.A. Colonies. I 
thInk there is a little bit of clarification that is required. 
In fact, this D.D.A. scheme is a composite scheme and' 
we are acquiring, according to the Master Plan, about 
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bti,OOO acres of land. Clertain acres are earmarked for 
residential uses, for industrial uses, for green develop-
ment, for school sites, in accordance with the Plan which 
we have prescribed in the Master Plan, and the basic 
idea is to create better environment. When we want to 
embark upon such a vast scheme, and when we want to 
scheme for 20 years for planning and development, we 
require huge funds for doing it .... In Nehru Place, we 
utilise only 20 per cent of the land and the rest of the 
land goes for parking and other things. It involves a 
very high cost of developmer.t. We get more money 
from these commercial places. We are perfectly justi-
fied in utilising that money better. We use that money 
for the futUre development of that site. There is no 
profit. Along with that area, there is another area, which 
has to be developed as green park bigger than that of India 
Gate. I have paid for the acquisition of the land. I will 
have to spend crores of rupees for development of that 
land, for taking water lines, for digging tube wells, for 
maintaining parks etc. From where, will tbat money 
come? From the acquisition of land, I have to pay Rs. 
5 for development, Rs. 10 for maintenance. For years 
together, I have to pay that. This is the only way we 
can do. There is another misunderstanding about 
D.D.A. We never auction to lower or middle income 
members. To them, we always give on a no profit-no 
loss basis. You would be surprised to know that the in-
vestment position reveals that only 8 per cent of the 
land is put to auction." 

3.M. The Committee note that availability of land for house cons-
tru: ~ion is the first pre-requisite for any housing programme ancl 
tlu .. t due to the exhorhitBnt rise in price of land particl1l:uly in 
urban areas and metropolitan cities, is is not possible for ~ conn»on 
man to puchase land to (,,<1mstruct a house. Althuogh the question 
of evolving an urban land policy is receiving the attention of Govern-
ment, the Committee regret that no specific policy has been laid 
down so far. The Committee wouJd urge Government to Jay down 
early land policy which should be directed towards making' land of 
suitable size available to the common man at a r('asonable pric~. 

3.9. The Commitee note that present procedure of land aw.uisl-
tion is v(~ry slow, tardy and involves a lot of litigatio.n and thi" is 
time-consuming with the result that a number of housing programmes 
are delayed. The Committee would l!kc that early step,; he taJ(en 
to make the procedure expeditious and more worklike. 
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B. Sehemes for Prov~ion of House-sites to landless' workers in 
Rural Areas ... 

3.10. The scheme for the provision of hous-sites to landless 
workers in Rural Areas was introduced in October, 1971. The 
scheme aims at assisting the State Governments and Administra-
tions of Union Territories to provide house-sites free of cost to 
families of landless workers in the rural areas who do not already 

,own a house-site or built-up house or a hut on land at their own. 
With the house-sites so provided the workers will have to build 
housesihuts thereon with their own resources and live. in peace 
without being constantly threatened with eviction by the owner 
of the land on which they have built their houseslhuts. 

3.11. The Scheme is i!': Central Sector and is implemented through 
the respect;ve State Governments and Administrations of Union 
Territories. Other main features of the Scheme are as under;---

(i) Financial Assistances The entire cost of acquisition re-
quired for the purpose is given by the Central Govern-
ment as grant-in-aid. In addition, the entire' cost of de-
velopment, not exceeding Rs. 1501- per house-site on an 
average, is made available to States and Union Territo-
ries. 

(ii) Size of Plot: The maximum size of a house-site to be allot-
ted to a landless family shall not exceed 100 square 
yards. However, the Government of India may relax 
this condition in exceptional cases where sufficient justi-
fication exists. 

(iii) Unit of Project: The unit for formulation of a project 
u~der the S'2heme a Community Development Block. 

(iv) Provision of Water-Supply: In cases where an adequate 
supolv of portable drinking water is not already available 
a covered masonry well may also be provided tc serve a 
cluster of say 40-50 house-sites (Normally, the State Gov-
ernments should meet this expenditure from the provision 
for rural water supply). 

(v) Allotment of House-sites: In allotting house-sites the 
State Governments are to ensure that there is no segre-
gation of famBies belonging to Scheduled Castes I Tribes. 
Such families are to be suitably interspersed along with 
the other families. 
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3.12. In order to avail of Central assistance under the Scheme, 

.the State Governments and Administrations of Union Territories 
..are expected to take urgent action to:-

(i) Enact suitable legislation (Where this has not already 
been done) conferring homestead rights on landless 
workers in rural. areas in respect of sites on which their 
houseslhuts stand at present; 

(ii) Utilise available land owned by the State Government 
or the Gaon Sabhas in villages for providing house sites, 
free of cost, to families of landless workers in rural areas 
who are not covered by action under (i) above. 

3.13. Asked about the names of States who have introduced the 
Scheme and the number of persons allotted house sites under the 
~schemes, the Ministry of Works and Housing have stated in a note 
.submitted t.o the Committee: 

"13. States, viz., Andhra Pradesh, Bihar, Gujarat, Himachal 
Pradesh, Kerala, Maharashtra, Mysore,. Orissa, Punjab, 
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal 
have so far submitted projects under the scheme for pro-
vision of house-sites to landless workers in rural areas. 
Since the introduction of the Scheme in October, 1971, pro-
jects in respect of 1167 Development BlocksjPanchayats of 
eight State Governments of Bihar, Gujarat, Kerala, Maba-
rashtra, Mysore, Orissa. Tamil Nadu and Uttar Pradesh 
have been approved, involving Central assistance of Rs. 
10.75 crores for provision of 3,08,137 house-sites. Other 
Projects received from the State Governments are being 
referred back to them, wherever they are incomplete for 
resubmission duly revised. 

As projects are for acquisition of land, development of both 
Government and acquired lands and have been sanctioned 
in recent months, the detailed reports are likely to be 
received after some time. However, the Government of 
Kerala, have reported that they have incurred an expendi-
ture of about Rs. 111.41 lakhs to purchase about 3239 
acres of land for development of sites under the scheme. 
The Government of Uttar Pradesh have intimated that 
they have so far allotted house-sites to 3561 persons. 
The Government of Orissa and Tamil Nadu have reported 
that they are carrying out certain surveys etc. before mak-

,4002 LS-4. 



" ing the actQ,al allotments. 'The Gov:em.ment. of. Kerala. 
have also laWl(!hed a scheme of construction. of. houses ~ 
the allotted sites with finances of the5tate Government. 
contributions from the members of the public, Govern-
ment servants and students etc., and through raising of 
funds by benefit performances etc., voluntary welfare 
agencies and members of the public have been involved. 
in the housing programme." 

3.14. The Conference of State Ministers' of HOUSing, Town, 
Planning and Urban Development held in. July, 1972~ made the-
following main recommendations in respect of the scheme: 

(i) Legislation on land reforms and coruerme.\lt of homestead 
rights on those landless workers,. who) are in occupation 
of land in the rural areas as house-sites, should be tied up 
with the Scheme for Provision of House-sites to Land--
less Workers in Rural Areas. This- will enable Govern-
ment to extend to a larger number of people the benefits, 
that can be provided with the limited funds available 
with them. 

(ii) For construction of houses in rural areas, emphasis must 
be laid on the use of locally available building materials: 
to the maximum extent. This will reduce the cost of" 
construction 'of houses and also reduce dependence onl 
scarce building materials such as steel, cement, etc., 
which are also costly and have to be transported from" 
the nearby towns. 

(iii) To reduce the cost of acquisition of land under this" 
scheme, Land Acquisition Acts of Central and State Go-
vernments should be .amended suitably taking advant;,. 
age of the 25th Amendment of the Constitution. Instead 
of leaving the amendments to the States, the Centre' 
should provide guidelines for the amendments. 

(iv) Each State Government should be given a broad indica-
tion of the funds that are likely to be made available to 
it during the current year and the next year for the-
scheme. 

(v) In view of the importance and urgency of the problem· 
each State Government should be given 25 per cent of' 
the funds allocated to it, in advance, to enable it to go 
ahead with the work on projects formulated in con-
formity with the provisions of the Scheme and submitted' 
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to the Government of India, pending scrutiny and sanc-
tion of those projects by the Government of India. 

3.15 In reply to Starred Question No. 210 in Rajya Sabha on 
9-S-1972, the Minister of State in the Ministry of Works and Hous-
ing stated: 

"Particularly for the landless labourers in the rural areas, 
Government is giving the money necessary for acquisi-
tion of land sites and for their improvement. But the 
necessary legislation and other administrative measures 
have to be taken by the State Governments. But I am 
sorry to say that State Governments in most -cases are 
not coming upto expectations." 

3.16. To a supplementary if there was any time-bound program-
me for the distribution of house-sites, the Minister replied: 

"It is mainly,almost exclusively. for the State Governments 
to bring about legislations. Some Governments have 
been pursued earnestly by us to expedite the matter. 
For example, the day before yesterday, we approached 
the West Benrgal Government. So far as the Central 
Government is concerned, We are providing the develop-
ment cost. For one unit of a house-site we give them 
not more than Rs. 150 on an average. This sum is given 
for some drainage facility, for levelling and for some 
other things like paving roads etc. These three things are 
included within the cost of development but for other 
things the State Governments have to bring forward 
legislation. Importance of time is primarily to be con-
sidered by the State Gove~nments. We want to expedite 
the matter as early as possible." 

3.17. The Committee note that the SC!heme for Provision of Hou5e-
sites to Landless workers in the Rural Areas was introduced in 
October, 1971 as a Central Sedor Scheme aDd under the scheme the 
entire cost of acquiring and developing land for providing house-
sites will be met by the Government of India Il$ 100 per cent grant 
assistance. The Committee further note that 13 States have already 
submitted their schemes to the Central Government and projects 
in respect of 1167 Development Blocks/Panchayats of eight State 
Governmf'nts involving Central assistance of Rs. 10.75 crort's for 
provisioD ~f 3,08,137 house-sites and other schemes have already 
been approved and the remaining projects are under the considera-
tion of Government. The Commit'tee feel that the Scheme is a right 
step in the direction of providing shelter to the economically wenker 
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1IeCtions of society. The Committee would like the scheme to gain 
momentum at the earliest. The Committee would further like the 
State Governments to link the Scheme of providing house-sites with 
8 programme of consrtuction of low-cost housing on tho.se sit~ as 
bas been done by the Kerala Government out of their resources, 
public donations etc. The Government recommend that while allot-
ting house-sites under the Scheme, preference should be given to 
Ha,.ijans and Adivasis. 

3.1S. The Committee would like to point out that the last Cun-
ference of Housing Ministers' Conference held in July, 1972 has 
made a number of recommendations in respect o.f the sch(~m(', Vi7, 

that the lelCisbtion o.n land reforms and confernment of homestead 
rights to landless workers who are in o.ccupation of land in the 
rural areas as house-sites should be tied up with the scheme for 
pro.visio.n of Housing sites to landless workers in rural areas, for 
constructio.n of homes in rural areas emphasis should be laid o.n the 
Use of locally available material, to reduce the cost of acquisitio.n o.f 
land under the scheme, Land Acquisition Acts of Central and State 
Governments should be amended taking advantages of the 25th 
Amendment of the Constitution and that each State Government 
should be given a broad indication of funds that are likely to be made 
available to it during the current year and the next year of the 
scheme. The Committee recommend that action o.n th~se recom-
mendations sho.uld be taken early and the Committee kept informed 
of the same. 

3.19. The Committee are surprised to note that some States have 
not yet submitted any project under the scheme so far. As 100 per 
cent financial assistance for ac~uiring and development of land ilf 
being provided by the Central Government, the Committ~e fail to 
understand the reasons for reluctance on the part of the State Go.-
vernments in submitting the scheme. The Co.mmittee would iike 
the Government of India to impress upon the State Go.vernments 
who. have not yet submitted any scheme so far abvut the urgent 
need for doing so expeditiously. The C(fmmittee note that the Ilects-
sary legislation and other administrative measures for the scheme 
are to be taken by the State Governments. The Committee hope that 
State Gnvernment would take expeditious action for acquisitio.n 
and develo.pment of land involved in the scheme. 

C. Rural Housing 

3.20. While nearly 83 per cent of India's population live in about 
5,60,000 villages, the housing conditions of rural areas are by and 
large, deplorable. About 73 per cent of the rural population reside 
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in miserable "Kutcha" structures with plinth made 'of mud (in some 
cases of bricks without any cement and plaster) and walls and roofs 
built of grass, reeds or thatch with or without any plaster, hardly 2 
per cent are able to live in 'all pucca' houses, with plinth, walls and 
roofs built of burnt bricks or tiles, stone, cement concrete and/or 
timber. As regards the condition of rural dwellings in general, only 
about 7 per cent could be considered to be in satisfactory state of 
repair, the condition of 28 per cent is bad, dilapidated and impove-
rished. This data gathered by the National Sample Survey speak 
for themselves. 

3.21. Asked if it was a fact that the Government did not have a 
clear idea about the magnitude of the housing problem in rural 
areas, the Committee have been informed by the Ministry of Works 
and Housing in a written note that:-

"It is not quite correct to say that the Government of IndIa 
and the State Governments are not even aware of the 
exact dimensions of the housing problem in the rural 
areas. Projections based on certain data collected during 
1961 census worked out the shortage of durable rural 
(with minimum comfort and safety) housing at 718 lakh 
units. This figure includes existing kutcha and semi-
pucca houses which require replacement. Some data on 
on the subject have also been collected during 1971 Cen-
sus and the same are being compiled by the Registrar 
General of India. Considering the resources position and 
and the state of the economy, serviceable "kutcha" houses 
in rural areas will have to be accepted as liveable dwel-
ing units for a long time to come. 

On this basis, it is estimated that in 1971 there was a tota] hous-
ing stock of 74 million dwelling units in rural areas of the 
country including 8.5 million of unserviceable kutcha units 
and the shortage. is assessed at 18.6 million units including 
the unserviceable kutch a units which will have to be re-
placed." 

Rural Housing during the Five Year Plans. 

3.22. In the First Five Year Plan, rural housing was considered t& 
be more or less the direct resp.Jnsibility of the. State Governments. 
In the Second Plan, however, it was realised that some concrete 
measures of central assistance would be necessary to help the Stat" 
Governments to improve the housing conditions in the rural areas. 
Accordingly a village Housing Projects Scheme was formulated aneS 
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introduced in August 1957 as a Centrally-sponsored Scheme. The 
scheme provides for:-

(a) grant of loan to individuals and their cooperatives for 
construction and improvement of houses in villages. The 
amount of loan is restricted to 80 per cent of the cost of 
construction subject to the maximum of Rs. 4,000 per 
house. It is repayable at low interest in easy instalments 
spread over a period of 20 years. 

(b) 100 per cent grant to States for laying streets and drains 
to improve environmental conditions in the villages. 

(c) grant to the extent of 50 per cent of the expenditure in-
curred by the State Governments for maintaining Rural 
Housing Cells. The function of the Rural Housing Cell 
is to prepare layout plans for selected villages, evolve 
suitable designs of houses (after taking into account vari-
ous factors like climatic conditions, customs and living 
habits availability of local building materials, etc.) and 
provide technical guidance to the perspective builders in 
the construction of their houses. If the staff in the Cell 
is not adequate, the State Governments are authorised to 
provide additional Overseers in the De.velopment Blocks 
to assist the villagers in the construction of their houses, 
for this purpose also, the Central Government h;we agreed 
to provide 50 per cent of the expenditure as outright 
grant." 

3.23. After completion of the initial formalities and setting up of 
the requisite machinery for implementation, the scheme came to be 
acutaUy put into operation only towards the close of the Second 
Plan period, against a total provision of Rs. 4.85 crores (revised as a 
result of the re-appraisal of the Second Plan), a sum of Rs. :t77 crores 
was utilised and about 7,200 houses were completed by the end of the 
Second Plan. 

During the Third Plan the scheme was designated as a centrally 
Aided Scheme, with the result that it became vulnerable to the. 
pressure of other important development programmes such as agri-
culture, irrigation, power etc. which had also to be accommodated 
within the ceiling of the State Plans. This had an adverse effect on 
the progress of the scheme. As against a total provision of Rs. 12.8 
crores an amount of only Rs. 4.4 crores was utilised by the State 
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Covern'l1ents and about 25,200 houses were completed against a target 
~f 79,000 houses. 

3.24. Regarding the allocation of funds for rural housing, the 
Working Group on Housing for the Fourth Plan has stated:-

"The Draft outline for the Fourtl1 Plan first envisaged an out-
lay of Rs .. 25 crores for rural housing, but this figure was 
subsequently reduced to Rs. 11 crores. It is obvious that 
this bears no relationship, whatsoever. to the magnitude 
of the problem." 

3.25. Asked about the amount allocated by the State 
ments for rural housing during the Fourth Plan and thi 
actually spent so far, the Committee have been informed 
Ministry of Works and Housing in a written note that:-

Govern-
amount 
by the 

"A sum of Rs. 5.16 crores, is reported to have been provided 
by the various State Governments etc. for the Fourth Five 
Year Plan under the village Housing Projects Scheme 
which is in the State Sector. The amount spent under 
the village Housing Projects Scheme during the first 3 
years of the Fourth Five Year Plan as reported by the 
various State Governments etc. is about 3.79 crores. 
Planwise expenditure incurred prior to the Fourth Plan 
is also given below:-

·Second Plan 

Third Plan 

1906-69 

Rs. 3' 77 crores 

Rs. 4' 14 crores 

Rs. 3' 07 crores." 

3.26. (n a statement showing physical pro~ress under Soria! Hous-
1ng Schemes from their inception furnished by the Ministry of Works 
:and Housing, the position regarding village Housing Scheme has 
been shown as under:-

Houses Houses 
Sanctioned Compl( ted 

.----- ------ ._-- ------------.--~----.------
Second Plan 

ThIrd Plan 

During 1966-69 

During First 3 years of Fourth Plan 

------------_._------

24,196 5,415 

37,80 5 ;26,990 

rt,J62 12,787 

6,748 5,333 

SO,tIt SO,S2S 
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3.27. Asked about the re.asons for slow progress of village housing:-

scheme, the representative of the Ministry of Works and Housing, 
stated during evidence, before the Committee:-

"It is a point to consider whether a person in a rural area 
should be burdened with a loan of Rs 3 or 4 thousand for' 
a house. Once you give it under the scheme, it has to be 
a pucca house with lime, mortar etc., while in many parts 
of, the country we are still living in relatively kutcha 
houses which are relatively quite comfortable. Except in 
areas which are subject to stones and gales etc., a large' 
part of the country can still manage with reasonably com-
fortable houses, ..... But the second part of the question 
is that one-third of the funds should be used for improve-
ment of environments and the conditions in which villages 
are. situated or a villager lives. Therefore, after a study 
of this aspect we found that it is better to use a part of this 
money for improving the surroundings of the villages or 
areas where the villagers live rather than burden people 
of small means with additional loans. Of course, when 
the villagers came forward asking for loans under the 
village housing scheme, they were being given the loans, 
but greater emphasis was placed, in all the meetings and 
conferences etc. and when we scrutinised or visited differ-
ent part of the country to the extent we could, on environ-
mental improvement." 

3.28. Asked about the circumstances in which the provision for 
rural housing in the Fourth Plan was reduced from Rs. 25 crores to 
Rs. 11 crores, the represen.tative of the Ministry of Works and Hous-
ing stated during evidence before the Committee:-

"This is linked up again with the overall priorities basically. 
Ultimately the total funds are the same, how you arrange 
and re-arrange,' you come back to the same situation, 
where you have to manage in the same amount. It is a 
fact that in the matter of rural housing, the. States have not 
paid that much attention that was needed. . . . The 
money was diverted for other purposes. The Committee 
is very rightly worried about them. The Ministry are 
equally aware of this concern. When we found that even 
the 25 erores figure was not workable, it was thought that 
11 crores is certainly a workable figure.. That was in the 
ambit of possibility. The actual performance is much 
lower; and even major States like Maharashtra, Rajas-
than, U.P., and West Bengal said they could not provide 
money for rural housing and they did not provide it. We 
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then called a conference and the matter was considered 
twice in Delhi and Jaipur and on both the occasions this 
point was brought out that the. allocations cannot be in-
creased." 

3.29. The representative of the Planning Commission stated:-

"The figure of 25 and 11 crores need to be clarified. Actually 
under the present system of State planning, there is no 
separate allocation for rural housing at all. Actually 
housing is the sum total of the. provisions made by all' 
the States plus provisions for housing in the State Sector. 
If a State makes 10 crores and another 15 crores, all the 
amount is put together and taken into consideration in 
the Plan. We analyse the break-up after the States have 
divided their outlay into various schemes. When We ana-
lysed at the beginning of the year 1970-71, we found that 
the States were merely providing 5-6 crores of rupees." 

3.30. The Estimates Committee (1967-68) in their Third Report 
on Rural Housing had recommended that:-

"The Committee note that the funds provided for the Village 
Housing Projects Scheme during the Second and Third 
Plan periods were utilised only to the extent of 37.6 per' 
cent and 34.7 per cent resultin,g in a shortfall of 62.4 per 
cent and 65.3 per cent respectively. The Committee fail to ' 
understand why the percentage of physical performance, 
namely 5.4 per cent and 20.1 per cent respectively in the 
second and Third Plan could have been so low compared. 
to the percentage of expenditures. The Committee fur-
ther note that the number of villages where the scheme was 
to be implemented remained sationary at 5,000 both dur-
ing the Second and the Third Plan periods. It is regrett-
able that even at the end of the Third Plan periods the 
scheme is being implemented only in 2913 villages repre-
senting a shortfall of 42 per cent" and that "from the· 
changes made in the scheme from time to time, it is evi-
dent that a part from the basic weaknesses in the scope· 
and contents of the original scheme its implementation has 
suffered from organisational weakness at the field level. 
The general apathy of the States towards this scheme 
was also responsible for its poor progress. The Committee 
are constrained to note that the Central Government have 
complacently allowed the State Government to divert. 
the funds allotted for this scheme to other programmes. 
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The Committee fail to appreciate the Central Adminis-
trative Ministry pleading helplessness in the matter. The 
Committee consider that it would be far better if taking 
note of all these difficulties, concerted measures are taken 
to overcome them and to fix realistic targets in the light 
of State's genuine requirements and capacity for execu-
tion." 

3.31. Asked about the number of States who have f'stablished 
'Rural Housing Boards, the Committee have been informed by the 
Ministry of Works and Housing that "According to the mformation 
available in the Ministry of Works and Housing, only the Government 
of Gujarat conside.red the desirability of establishing a Rural Hous-
ing Board in their State. An enactment, therefore, has been passed 
Tecently by the Gujarat Legislative Assembly and the President's as-
'sent to the enactment has also been accorded." 

3.32. The Committee are distressed to note that althougb 83 per 
-cent of India's population live in villages and about 73 per cent of 
rural population reside in unsatisfactory ''kutcha'' structures, the 
problem of rural housing has not received close attention of the 
Government. The Conunittee note that although the shortage of 
houses in rural areas has been estimated to be about 18;6 million 
units, only 80.111 houses under the Village Housing Pruj~cts Scheme 
have been sanctioned since 1957 and only 50,525 house i.e. about 
2,009 houses per year on an average have been constructed. The 
Committee regret to note that although the Estimates Committee 
(1961-68) had drawn attention to the unsatisfactory performance of 
the Village Housing Schemes during tbe Three Five Year Plans and 
the apathy of the State Governments towards the scheme. the posi-
"tion has not shown any improvement and even the representative of 
the Government of India have admitted that in the matter of rural 
housing, the States had not paid that much attention that was need-
ed and the funds were being diverted for other purposes. 

3.33. The Committee are further distressed to note that the first 
draft outline of the Fourth Five Year Plan had made a provision of 
Rs. 25 crores which was subsequently reduced to Rs. 11 crores and 
actually the States had made so far a provision of Rs. 5.16 crores for 
the Village Housing Schemes. This speaks of the low priority ac-
4:orded by the Government to the problem of rural housing in actual 
practice. The Committee urge thalt Government should realise the 
urgent need of improving housing stocks in the rural areas and for the 
purpose gear-up the implementation machinery and make necessary 
planning in this direction. The Government should also attach pro-
per importance to the need for environmental improvement in the 
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rural areas, and should take necessary steps for improvin, water sup-
ply, sanitation, sewarge etc., and sufticient funds for this purpose 
should be provided. Moreover the funds provided for rural housing 
should be eannarked so that the same could not be diverted for other 
purposes. 

3.34. The Committee note that although the Estimates Committee 
(1967-68) had pointed out that the &Cherne has suBered irom organi-
sational weakness at the field level, no effective steps havo been taken 
to remedy the situation and only recently the State of Gujarat alone 
have thought fit to set up a Rural Housing Board. The Committee 
recommend that immediate steps should be taken to tone up the field 
organisation to implement the Village Housing Scheme Hnd the reo 
maining States should be persuaded to set up at an early date Rural 
Housing Boards or similar other suita1tle organisation in their States 
to give an impetus to the programme in the field. 

D. Social Housing Schemes 

3.35. The Ministry of Works and Housing introduced the follow-
ing Social Housing Schemes with effect from the year noted against 
each: 

--_._ .. _--------------
81. No. Name of the Scheme 

I. Integrated Subsidised Housing Scheme for Industrial Workers 
Economically Weaker Sections of Society. 

2. Low Income Group Housing Scheme 

,. Subsidised Housing Scheme for Plantation Workers 

4. Slum clearance/Improvement scheme 

5. Village Housing Projects scheme 

6. Middlt· Income Group Housing Scheme 

7. Rental Housing Scheme for State Government Employees 

S. Land Acquisition and Development Scheme 

9. Jhuggi and Jhonpri Removal Scheme (for Delhi only) 

and 

Year of 
Introduction. 

1952 

1954 

1956 

1956 

1957 

1959 

1959 

1959 

1960 

10. Scheme for Provision of house-sites to landless workers in the Rural Areas 

These schemes are implemented by the State Governments anc 
Union Territory Administrations. The role of the Central Govern-
vis-avis these schemes is confined to laying down broad principles, 
providing necessary financial assistance to State Governments (and 
such advice as might be sought by them from time to time) for im-
plementation of these schemes and watching their progress. The 
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State Governments and the Union Territory Administrations have--
been vested with full POWerlil to formulate, sanction and execute~ 
suitable projects under these schemes in conformity with the pro-
visions of the respective schemes and also to release financial ~ssis
tance therefor to the concerned construction agencies. The Iilalient 
features of the scheme are given separately for each scheme in the 
Appendix (Appendix I) 

3.36. Asked about the physical progress under 
Schemes for their inception, the Committee have 
with a statement giving the requisite information. 

Social Housing 
been furnished 

However, the total number of Houses sanctioned under each 
scheme and houses actually completed are as follows:-

------
Name of the Scheme Year of Total No. Total No. 

inception of houses ofhouset 
sanctioned. completed 

,--------
1. Intergrated Housing SChemes for Industrial 

Workers and Economically Weaker Section 
of Society. 1952 2,29,992 1,71,,275 

2. Low Income Group Housing Scheme 1954 1,81,207 1,43,450 

3· Middle Income Group Housing Schem 1959 34,520 25,73°' 

4· Rental Housing Sceme for State Govern-
ment employee~ 1959 25,771 20,275 

5· Village Housing Projects Scheme 1957 80,1 II 50,525 

6. Slum Clearance Scheme . 1956 1,3&,396 83,804 

7· Jhuggi Jhompri Removal Scheme ( for 
Delhi only) 1960 1,00,000 ,8,403 

8. Subsidised Housing Scheme for Plantation 
workers 1956 6,953 1,747 

9· Scheme for Provision of Housing sites to 
Landless Workers in Rural areas. 1971 

(October) 

10. Scheme for Environmental movement of 
Slums 1972 

(April) 

3.37. Asked if Government were satisfied with the progress of 
these social housing schemes and the steps taken by Government 
to expedite the construction of houses under these schemes, the re-
presentative. of the Ministry of Works and Housing stated, during 
evidence before the Committee:-

"About the Scheme introduced by the Ministry and the social 
housing schemes, it was brought out that in the Fourth: 
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Plan there had been an iinprovement in the overall per-
formance and that in the next two- years of the Plan we 
would have Rs. 50. crores as against an annual perfor-
mance of Rs. 34 crores. There might be a shortng'e of 
money for this purpose, but this does not mean that the 
overall requirements have been met by this. We would 
certainly like that' the aUocation for the Housing Sector 
is increased considerably but sir..ce we are tied to the 
Fourth Plan so far, what we hope is that in the Fifth Plan 
We will take up a larger scheme and programme for social 
housing." 

3.38. Asked if he was satisfied with the progress of these schemes, 
he replied:-

"Within the constrains on us, we are doing Rs. 34 crores when 
there are only 25 and 27 crores available. We will pro-
bably ask for a little more money in the last year or the 
Plan." 

3.39. The Committee note that the Ministry of Works and Hous-
ing has introduced 10 Social Housing Schemes to meet the housing 
needs of the economically weaker sections of the socict~·, illdustrial 
workers and low income gToap of people etc. The Committee also 
note that !'ince the inception of the scheme about 8 lakh housei have 
been sanctioned ont of which about 6 lakh houses have been construc-
ted. The Committee (eel that looking at the needs of economically 
weaker sections of the society and the megnitude of the housing pro· 

. blem, programmes made under these schemes so fRr nre far from 
adequate and much more vigorous and concerted efforts arc needed 
to meet the problem. 

3.40. The Committee note that even in the case of middle income 
group housing scheme which was introduced as early 81'1 1959, only 
34520 houses have been sanctioned for construction throughout the 
country out of which only 25730 houses have actually heen construc-

. ted so far. Similarly in the case of Integrated Housing Scheml.': for 
industrial workers and economically weaker sections of society which 
Wa!f introduced in 1952, only 2,29,992 houses have been sanctioned 
for construction out of which only 1,76,275 have actuanv been cons-
tructed. The position is worst in the case of Subsidised Housing Sche-
me for plantation wOf'kers which was introduced in 1956 and in which 
6,953 hot1ses were so fPr been sanctioned for construction and 
only 1,747 that is nearly 25 !ler cent have only been constructed so 
far. The Committee are distres~ed to note that the I1hysical results 
achi(>ved in respect of the Social Housing Schemes are Vf'ry ullsatis-
factory. The Committee feel that the State Governments have not 
taken sufficient steps to set up implementation machinery to imple-
ment the various housing schemes and have not given suffirient prio-
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'rity to these schemes. The Committee urge that the implementa-
tion machinery at the field level needs to be geared up and strenl:th-
ened and vigorous steps are needed to be taken to implemput these 
housing schemes. 

3.41. The Committee have, however, noted that the programmes 
under the schemes during the Fourth Five Year Plan has been better 
and that in the Fifth Five Year Plan much larger scheme and pro-
p-amme for social housing scheme is expected to be taken up. The· 
Committee would like to emphasis that the success of these schemes 
will largely depend upon the setting up properly eoorllinate imple-
mentation machinery and provision of sufficient funds aDd priority 
by the State Governments. The Committee hope that the schemes· 
will be given to proper priority and importance that it deserves. 

E. Housing for Government Employees 

3.42. It has been stated by an eminent economist in his evidence 
before the Committee:-

"The Government is not in a position to provide hou~ing even 
to their own employees and in a city like Delhi, people 
have been on the waiting list for twenty yea.rs. How do 
you expect the Government to provide housing to each 
and every family?" 

3.43. Asked about the position of housing in respect of Central 
Government employees, the representa.tive of the Ministry oC 
Housing stated, in his evidence, before the Committee: 

"This is a question of overall investment in housing. It is no 
doubt true that in Delhi for Central Government servants 
in the general pool for accommodation, the present over-
all satisfaction is only 42 per cent, but later on, in the 
Fifth Plan there would be a greater percentage of satis~ 
faction. A very large programme for construction of 
houses for Central Government Servants is -proposed to 
be taken up and in the next year of the Fourth Plan also, 
we are building 3,363 houses. So it is no doubt a fact 
tha.t today the Central Government's satisfaction is only 
42 per cent but we hope to bring it to 75 per cent by the 
end of the Fifth Plan." 

3.44. Asked about the percentage satisfaction of housing in each 
category of Government employees and the period for w~ich these 
employees have been on the waiting list, the representatIve of the 
Ministry of Works and Housing stated: 
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"One way of -working a.t the problem is percentage satisfac-
tion. But, it is not the only way of looking at it because-
under the percentage satisfaction, you will find that cate-
gory-wise, the percentage varies-in some it is relatively 
high, but in some categories, it is quite low. The categor-
ies as you know are Types I to VIII. There are 8 types 
under the present classification for Central Government 
Servants in general pool accommodation. The percent-
age satisfaction as on 1st January, 1972 is as follows:-

Type I 

Type II. 

Type III 

Type IV 

Type V 

Type VI 

Type VII 

Type VIII 

75'00 

77- 00 

88-00 

._--------_ .... _- .. _._. __ .,-- "- ---
People have been on the waiting list and those who are on 

the waiting list cannot be necessarily without any house. 
They are beiQg given the next lower category. But it is 
no doubt true that there are people waiting in some 
categories varying from 20 years. In some of the higher 
categories also, it is 12 years. For example, in Type VI, 
it is nearly 12 years whereas in the lower categories, it is 
larger. Therefore, the decision that Government have 
now taken is that the percentage satisfaction in the lower 
types would be enhanced. That is why we want to in-
crease it to 75 per cent in the Fifth Plan. Today the over· 
all nU1'nber is only 41,269. We have combined two-room 
houses and the other type III will be a small house of 
three rooms so that the percentage in that category is 
brought up by adding 28,265 quarters and we have prepar-
ed a plan for Rs. 84 crores. 

3.45. In reply to Unstarred Question No. 1978 in Lok Sabha dated 
5th March, 1973, it has been stated by the Ministry of Works and 
Housing that:-

"Accordin,g to application received for allotment of general 
pool accommodation in DelhilNew Delhi, there a.re at pre-
sent 7,535 officers entitled to Types I to IV who have put 



58 

in more than 18 years of service and are still waiting for 
allotment." 

In reply to Unstarred Question No. 1899 in Lok Sabha dated 5th 
March, 1973, the Ministry of Works and Housing have stated:-

"The completion of quarters depend upon various factors like 
availability of funds, materials, sites, approval of plans 
by local bodies and provision of bulk services by local 
bodies. It is, therefore, not possible to indicate the exact 
target dates of completion of these quarters. It cannot 
be anticipated at these stages by which time the Govern-
ment will be in a position to provide ':l-ccommodation to 
all the employees who have put in more than 10 years 
service." 

In respect of residential accommodation in the general pool at 
Bombay, Calcutta, Madra.s, etc., the Committee have been furnished 
with a statement which may be seen at Appendix II. 

3.46. The Committee regret to note that the pO"lition in respect 
of provision of houses for the Central Government employees in 
Delhi is very unsatisfactory and on 1-1-1972 only 42 per cent of the 
employees had been allotted houses. The Committee have noted 
that there are at present 7,535 officers to Type I to IV who have put 
in more than 18 years of service and are still waiting for allotment 
and that the position is worst in the case of low-paid employees 
viz. Type II where the percentage of satisfaction is only 26.02 per 
-cent. The Committee are unhappy to find the most of these em-
ployees particularly low-paid employees are living in unhygienic and 
congested areas paying exhorbitant rents and have lo come to their 
place of duty from long distances which has been affecting their effi-
ciency adversely. The Committee urge that Government sh6uld pay 
immediate attention to this problem and make concerted efforts to 
improve the position. 

3.47. The Committee have been apprised by the repn~sentative 
'Of the Ministry of Works and Hou!iing during evidence thnt Gov-
ernment propose to provide houses to 75 per cent of its employees 
by the end of the Fifth Five Year Plan and have prepared a plan for 
Rs. 84 crores in this regard. The Committee hOlle that this plan 
would be taken in hand in right earnest and the target of 75 per cent 
achieved early at least in respect of lower types. 

3.48. The Committee would, however, like to point out that even 
<the completion of these quarters would depend upon n number of 
factors like availability of funds, materials, sites, approval of plans by 
'the Local Bodies and provision of bulk services by 'oeal bodies. The 
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4Committee would like Government to take coordinated action and 
.do some perspective planning from now and to take necessary action 
,for the completion of these quarters in time and pro,rjsion of these 
'bulk facilities by local bodies simultaneously with the completion of 
. the quarters. 

3.49. The Committee further note that the position in respect of 
housing for Central Government employees in some of the MetrOl)O-
litan cities like Bombay, Calcutta and Madras is stilI worse and that 
,in the city of Bombay, out of 23313 Central Government employees 
.only 2480 that is 10.63 per cent have been provided accommodation. 
In the city of Calcutta out of 19333 employees only 1664 that is 8.06 
per cent have been provided accommodation and in the case of 
Madras out of 6652 employees only 397 that is 5.96 per cent hav" been 
provided accommodation. The Committee feel that housing condition, 
in all these Metropolitan cities is very acute and the Central Gov-
ernment employees particularly low-paid employees nre not in a 
'position to pay high rents being charged in these cities, Government 
should, therefore, take immediate steps to construct accommodation 
:for the Central Government employees in these cities also 011 a prio-
rity basis and make concerted efforts to increase the llcrccntagc of 
'Satisfaction at least equal to that of Delhi. 

F. Housing for employees working in Public Undertakings/Auto-
nomous Organisations 

3,50. After Independence, a number of new public undertakings 
nave come into existence in the country and the number of em-' 
;ployees in these public undertakings is also quite substantial. Ask-
'ed to state the position regarding percentage satisfaction of housing 
needs of employees in various undertakings, the Committee have 
been furnished with the following statement by the Bureau of 
~Public Enterprises:-
. __ ._-----_ .. --------

!S.'No. 'Name of Undertaking 

TI. Hindustan "Steel Ltd., Bhilai 

:'2. Hindustan'Steel Ltd., Durgapur 

"3. Hindustan'Stetl Ltd., Rourkela . 

..,.. Ncyveli Lignite Corporation, NeyveU 

'fJ. Hinau9tan Antibiotics, Pimpri . 

". Heavy Engineering Corporation, Rancbl -

Number of Number of Percentage 
Employees ~ousing satisfac~ion of 

units con- Housmg 
atructed 

3 4 5 

39.628 18,345 46% 

28,283 16,548 59% 

32,175 16,426 52% 

17,663 II,31S 65% 

2,232 941 42% 

17,706 10,747 61% 



I 2 3 4 S 

,. ~I &: Amed Machinery Corporation, 
rppur .... 5,934 3,006 51% 

: 
8. Pyrites, . Phosphates aad Chemicals Ltd. 2,074 564 27% 

9· .Hindustan Organic Chemicals Ltd. 820 31a 38% 
io. Indian Drug. and Pharmaceutical. Ltd. 7,644 2,710 36% 

II. Uranium Corporation of IncUa • ~.S06 1,270 51% 
II. _1m Havy eJectrica18 Ltd. . J3,884 7.988 57% 

J.7°,549 90,172 52' 87% 

3.51. Th.e figures are based on data received for Annual Re--
ports (1970-71) of these undertakings. It has further been stated 
the statement does not include information in respect of under~ 
takings such as Bokaro Steel Ltd., which are still under con-
struction. " 

3.52. The Committee on .Public Undertakings (Third Lok Sabha)' 
in their Eighth Report on "Township and Factory Buildings of' 
Public pndertakings" had stated:-

"Most of the public undertakings have not taken any advant-
age of the Subsidised Housing Scheme for Industrial 
workers under which financial assistance to the extent of 
75 per cent (25 per cent as outright subsidy and 50 per 
cent as loan) of the cost of houses for workers drawing 
pay upto Rs. 350 per month is admissible. It is surpris-
ing that neither the Administrative Ministry nor the 
Finance Ministry brought this scheme to the notice of the" 
Pllblic undertakings and instead on their availing of the 
assistance. On the other hand the scales and standa·rds· 
of accommodation fixed by Government in 1960 for public 
sector projects were higher than those prescribed under· 
the scheme thus making it impossible for the public' 
undertakings to avail of the assista.nce. The proper 
course would have been to review the .:;cales and stand-
ards of the Subsidised Housing Scheme and to bring them' 
on par with ·those prescribed in 1'960 for the public se~
tor projects. This was, however, not done and the PUb~lC 
undertakings were placed at a handicap. The Commit-
tee recommend that Government~ should. now review th~ , 
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position so. as to enable the public undertakings to avail 
o~ the assIstance under the Subsidised Housing Scheme~ 
Smce funds for this scheme are made available by the 
Central ?overnment, it is but proper that the publiC' 
undertakings should get this assistance direct from the 
Centre rather than through the agency of the State 
GovernmeAts. " 

The Committee have further stated: 

"In a planned and rapidly developing economy. ~e oura. 
there are bound to be various com,pelling demands 011 the 
public resources. The provision of houses .in public 
undertakings is no doubt necessary but more urgent is 
the need to utilise the available capacity. It is, therefore~ 
desirable that investment on housing should be kept as 
low as possible. One way of doing so would be by resort-
ing to cheaper structures of semi-perm:ment type with a 
life expectancy of 20 to 30 years. Apart from economy,. 
this would enable the public undertakings to construct 
houses according to the changing pattern and ideas. The 
Committee recommend that the economics of putting up 
slJch houses should be thoroughly got examined by Gov-
ernment, if necessary in collaboration with the National 
Buildings Organisation and the. Central Building Research 
Institute." 

3.53. The Committee note that the various Public Undertakings 
have been constructing Townships for their employees and at pre-
sent about 53 per cent of the employees working in the Public 
Undertakings have been provided houses. In this connection. the 
Committee would like to point out that the Committee on Public 
Undertakings of the Third Lok Sabha in their Eighth Report on 
"Townships and Factory 'buildings of Public Undertakings" had made 
a number of recommendation in respect of construction of houses and 
Townships by the Public Underta'kings viz. need to observe the ut-
most economy in expenditure, to avoid the construction of bungalows 
etc., and to maintain continuous consultation with the Ntltional Build-
ings Organisation etc. and the Central Building Research Institute-
regarding construetion of houses for their elnployees. The! Com-
mittee had also empha!l'sed the need for availing of the assistance-
under the subsidised Housing Schemes bytbe Puhlic lJnd'ertakings. 
The Committee hope that all these reeODlmelldatioos would be kept 
in mina by the varioU8 Public Enterprises whil. eouatiueting houses 
and Townships for their employees. 



CHAPTER IV 

LOW COST HOUSING 

A. Importance of Low Cost Housing 

The importance of low cost housing in the present context of the 
housing situation in the countty is self-evident. The pconomic level 
of the vast majority of the people ~nd per capita annual income 
d!les not permit them to live in large and costly houses or to pay 
high rent for these houses. According to the Report of a National 
Survey conducted by the Operations Research Group, Baroda relat-
ing to the housing conditions and paying capacity of the ma,sses in 
Gujarat in the year 1970, it is found that, "Analysis of the data 
collected for the cities having a population of over one lakh in Gujarat 
shows that standard housing of a value of Rs. 6,000 is beyond the 
means of 51.6 per cent of the families in cities where population is 
over one lakh as against 62.3 per cent in smaller cities and 80.3 per 
cent in villages. Thus the standard house of Rs. 6,000 and having 
a plinth area of 280 sq. ft. as envisaged for review of standa,rd of 
accommodation under the Integrated Subsidised Housing Scheme 
would not meet the needs of weaker sections of population unless 
it is heavily subsidised." 

4.2. Regarding the steps taken in the direction of evolving low 
cost housing in the country, an eminent economist has submitted 
in his memorandum to the Committee:-

4fFor the last 20 years we have talked of low cost housing and 
yet very little has been done by way of such housing. 
Much more emphasis must be put on research to develop 
low cost housing, revise the obsolete norms of housing 
standards and draw up meaningful housing programmes 
at the district level. This has not been done so far." 

4.3. Asked to elaborate, the economist stated in his evidence be-
fore the Committee:-

r 
I 

"This low cost honc;ing has a long history behind it. We 
started with the Swedish experiment, but that experi-
ment failed miserably. Seminars, Conferences and exhi-
bitions were conducted to experiment this scheme but 
nothing much has been done. However, there are some 
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success stories; for example, recently the Gujarat GOY. 
ernment organised a workshop in Baroda and several 
architects took part in it and they prepared a concrete 
proposal to build low cost housing. They WaJ!t to con-
struct 30,000 such houses in the next decade on the pattern 
of self-help scheme.... The fact remains that if you 
really make a serious attempt we ha·ve enough expertise 
in this country, many architects, town-planners and engi-
neers who could surely tell you how to construct houses 
at a modest level keeping Indian income levels in mind-
we can draw up So meaningful housing programme at the 
local leveL... There are so many researches that have 
to be done. This is a subject where foreigners cannot 
help. For low cost housing we have to make, a· very big 
and determined effort. We are still governed by P.W.D. 
standards and these standards and norms are a hundred 
years old which must be scra.pped and new norms must 
be set up. Otherwise, there is no co-ordination between 
research and policy between policy and implementation. 
The difficulty is whether we accept this philosophy of low 
cost housing. We have not. Why introduce gradation, 
say, Type A, Type B and Type C, when you say that we 
are passing through a difficult phase, we do not have the 
money to solve the housing problem. I think, there 
should be a total ban on the houses which have more 
than two bed-rooms. There should be a· ban on open 
space, size of the building etc. If you do all these things, 
you will make a contribution to the solution of the hous-
ing problem." 

4.4. In a Memorandum submitted to the Committee, an Institu-
tion of Architects has stated: 

"The research in building technology presently carried (Jut i!'l 
insufficient, fragmentary, ad hoc, abstract and unrebted 
to the needs, and realities of housing. If any break-
through is to be made in housing economy, it will be only 
through technical revolution. Massive efforts are needed 
to be invested to bring about such a revolution and this 
should be integrated with ma.nufacturing construction and 
design activities for housing. There should be a National 
Research Board consisting of people drawn from manufac-
turing and construction agencies, design professionals and 
research organisations to map out short term and long 
term research and implementation as well as develop 
feed~ba.ck mechanism. Research should be decentralised." 
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'~.i. Another leading organisation of Architects have 
.their Memorandum submitted to the Committee: _ stated in 

"Research in producing cheaper houses, in our country, has 
not been extensive enough to be abie to make any . . 
fi t· wp~ can Impa~t ~n the housing situation. The availability 
o! the bUIldIng ~aterial and local' building prac-
tICes vary fro.m regIon to region. The Central Building 
Research Institute, Roorkee has done some notable re
search in some aspects. However, the agencies responsi-
bl~ for large scale construction such as C.P.W.D., M.E.S., 
RaIlways etc., have failed to utilise the results of such 
research thereby reducing the cost of housing,. . . A 
large scale effort on meaningful research is called for. 
Research should not only be directed to building tech-
nology but should also encompass all disciplines which 
will form the design team in a related and integrated 
manner. Resea.rch effort has to be on a continuous basis 
with well defined objectives and goals. There should be 
a well structured feed-back process between research and 

i implementation." 

4.6. A leading town and country planner has stated in his Memo-
randum to the Committee:-

"'We have central organisations, such as Building Research 
Institute Roorkee, the National Buildings Organisation, 
the Hindustan Housing Factory etc. Unfortunately, aU 
thelie organisations are operating individually without a 
dialogue amongst themselves to optimise the efforts col-
lectively. The Central BUilding Research Institute ha·ve 
conducted various research projects on new material and 
new methods of construction etc. In the absence of test-
ing the efficiency .. of these results at sites, even the Gov-
ernment organisations, such as the Central Public Works 
Depa.rtment, are not prepared to accept them. What is 
necessary is first of all to get out of the traditional ortho-
doxy of methodology adopted by the Central Public 
Works Department and encourage new experiments in 
materials and construction methods. A combined effort 
by the institutions mentioned ab?ve. for resea.~ch, appli-
cation of research and its dissemmatIOn to varIOUS cons-
truction agencies is necessary. The Nationa~ Buildi~g 
Organisation instead of merely being a. reposltory of m-
formation on building materials etc., should sponsor ex-
periments besed on research conducted by the Central 
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Building Research In&titute. 1£ tbese are found 6uecess-
ful, they can then be passed on to the Hindust.::m Housing 
Factory for mass production purposes." 

•. 7. The Central Building Research Institute, Roorkee in a Memo-
lIt'andum submitted to the Committee have stated:-

"Accelerated development of housing in the country could be 
effected by ensuring adequate supply of essential build-
ing materials like cement, steel and bricks at economical 
prices and encouraging the use of improved techniques of 
designs and construction to save on labour and material. 
Improvement in the housing techniques can be achieved 
by adopting results of research carried out .at research 
institutes as well as Rura.l Housing Wings and constant 
review of the performance of the traditional, conventional 
and new methods. Some of the processes/techniques! 
materials developed by the C.B.R.I. are given below:-

(a) Prefabricated roof/flooring schemes: 

These consist of using precast concrete units like cored, 
channel, collular and waffle. These give reduction in 
the consumption of scarce materials lik.e cement and 
steel and the construction time. 

{b) Lightweight clay-bonded fly-aSh bricks. 

They, apart from reducing the weight in the brickwork, 
reduce the coal consumption in firing about 4 tonnes 
for every one lac of bricks. 

o(c) Lightweight clay aggregate. 

A substitute for dense stone-aggregate in all concrete 
work in areas where stone aggregate are very costly, 
e.g., Calcutta region. 

~d) Single stack system of plumbing. 

Doing away with the waste water and vent staek 
altogether results in a saving of about 30 to 40 'Per 
cent. 

{e) Production of better bricks from inferior soils and ration-
alisation of "brickwork by aaopting single thickness wall. 

(f) Mechanised production of bricks through the installation 
of smaller economical plant. This would, apart from 
increasing the rate of pI"oduction, improve the quality 

~' also considerably. 
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(g) Rationlisation of building practices: 

Improvement in the method of brick laying, plasteringr 
transporting and hoisting building materials, designing: 
and building framework, etc., would increase the pro-· 
duction capadty of both skilled and unskilled labour 
saving in time and labour cost. ' 

(h) Rationalisation of house designs through the adoption. 
of dimensional co-ordination and system building. 

(i) Use of Industrial wastes like fly-ash, coconut fibres,. 
furnace slag, sugar press mud, in producing building 
materials, and the use of fly ash in th(' dire:::t replace-
ment of cement." 

4.8. Asked to state the steps for evolving new building techni-
ques and reducing building construction cost, the representative of 
the Ministry of Works and Housing stated in his evidence before 
the Committee:-

In the matter of evolving new techniques and reducing build-
ing construction cost by the use of substitute materials, 
the activities of the National BUildings Organisation, the' 
Housing and Urban Development Corporation, the Cen-
tral Building Research Institute, Roorkee, Regional Hous-
ing Boards etc., are being co-ordinated. In fact, recently 
there was a technical committee for research and co-
ordination which has made suggestions a.bout the use of a 
substitute called fly ash which is got from the thermal" 
stations. Power Stations produce fly ash, which is got 
from the thermal stations. Power Stations produce fly-
ash, which normally is thrown out and is not made any 
use of. The use of that in cement reduces the quantity 
of cement. It has been tested and they say that a mixture· 
of 10-15 per cent of fly-ash gives the same strength and 
the use of pure cement is a wasteful use. In Tamil Nadu, 
we have set up a Cellular Concrete Plant for this. In 
Delhi itself, the C.P.W.D. have built experimental homes' 
using fly ash, 15 to 20 per cent. They have built 300-
houses, 4 storeyed, and they have reported satisfactory 
results by the use of such material. A Seminar was also-
conducted on the use of fly ash. The intention is to pro-
mote increasing use of the material." 

4.9. The representative of the National Buildings Organisation' 
Ntated before the Committee:-

"The Central Building Research Institute and other research 
institutes conduct research in the labora.tory. The results 



67 
of the research are taken to the field on experimental , 
basis by N.B.O. The N.B.O. has an experimental hous-
ing scheme from which it finances such experimentation L 

in the field. Now, where there is any proposal for grant 
of loan for setting up any buildring material industry made 
to HUDCO, it is passed on to N.B.O. for technical scrutiny 
and recommendations. N.B.O. examines in detail and 
sees if the facts and figures are correct, then N.B.O. make 
their recommendations whether such loans should be 
granted or not. The co-ordination at all the stages with 
the three agencies is made by N.B.O ..... As far as States 
are concerned, we find that out of approximately 37 recom-
mendations which have so far been made for adoption in 
the field. almost 17 recommendations have been adopted 
wholly or partially by them. As far as Central construc-
tion agencies are concerned they have been a little slow 
in adopting many of the recommendations. Of course, 
the c.p.w.n. have adopted some of the recommendations 
made by N.B.O. The fly ash which is a waste product 
from Thermal Power Stations has been used by the 
C.P.W.D. to reduce the consumption of cement upto 20 
per cent as we are informed in experimental construction 
of 300 houses. They have also adopted some other recom-
mendations.. . . . .. State P.W.Ds. are using more of N.B.O. 
recommendations for effecting saving in critical materials 
like cement and steel, perhaps because they don't get these 
materials in enough quantities and also they are more 
pressed for effecting saving in the construction cost. I must 
say they are more active than the Central construction 
agencies." 

4.10. The representative of the C.P.W.D. stated in his evi-
dence:-

"My experience, while in N.B.O. was that the application of 
research was slow, but not that the State P.W.Ds. were 
using the results of research more than the c.p.w.n. I 
do not fully agree with that. For example, we have put 
into use things like under-reamed piles in black cotton 
soil, 9 inch brick wall for 4 storeyed houses, high tensils 
deformed bars, lower ceiling heights, thin pre-cast lintels 
etc., whereas .the State P.W.Ds. have not used these 
things. Of course, there are some other results of re-
search which require some developmental work, before· 
they can be put into practice." 
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Asked if fly ash was being used for construction in houses, the 
representative of the C.P.W.D. stated:-

"We have started in Delhi in a limited way. For example, 
there is some problem with DESU for issue of fly ash." 

4.11. Asked to state the reasons for not using the new construc-
tion techniques and materials on a large scale, the representative of 
the Ministry of Works and HOllsing stated:-

"On this general question of the use of results of research into 
the field the methods adopted are only two basically. One 
is trying out on experimental basis in the field. Another 
is to make the people know. On the question of trying 
out that the experiment is successful and there is no risk 
involved, we have thought that 0::1 ::>n experimental basis 
75 per cent of the cost of the projee: is covered by the 
Government so that the experiment is carried out and a 
technical Committee called the Assessment Committee 
goes into the new methods and techniques adopted. It 
was as a result of the primary work one but this that a 
material like fly ash has since been accepted but the 
administrative difficulty is that who is to do it first. In 
the market if there is a use of something then the sup-
plier comes. Now the C.P.W.D. wants that the supplier 
come first, then we will use it. The second part is availa-
bility of the fly ash from the thermal stations. On that 
point, the question is that of making it available in 
packed form so that it can be tested and we will here-
after make it available for all the construction purposes." 

4.12. Asked about the steps taken to popularise the new construc-
tion techniques among the people, the Committee have been inform-
ed in a written note by the Ministry of Works and Housing:-

"The completion reports of the experimental projects are 
examined by the Experimental Housing AssessI1lent Com-
mittee with a view to evaluating their performance and 
economy. On the recomme~dations of the Experimental 
Housing Assessment Committee, the Reports giving the 
details of economic and technical advantages of the new 
techniques adopted in a few experimental projects were 
widely circulated to all construction agencies. 

National Buildings Organisation holds regional get-togethers 
to promote the adoption of new materials and construc-
tion techniques which have proved very successful. Oll€ 
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such regional get-together was held in September, 1971 at 
Jaipur in collaboration with the Institute of Engineers, 
Rajasthan Centre and the Rajasthan Housing Board. A 
National Seminar on Cost Reduction in Housing was orga-
nised by L.l.C. in collaboration with the National Build· 
ings Organisation in October, 1971 at Bombay. 

In addition, articles were published in technical journals of 
various Institutes like 'Institute of Engineers (India)'. Also 
papers were contributed and presented in various seminars, 
conferences, symposia held by other bodies etc." 

4.13. Asked about the Workshop organised by the Government of 
Gujarat on Low Cost Housing and if attempts have been made to 
make these schemes popular in other parts of the country, the Com-
mittee have been informed in the written note that:-

"A Workshop Session of the leading architects, economists, 
officer::; etc, was held at Baroda on 17th and 18th June. 
1972 with a view to evolving acceptable house designs 
cheaper in cost and also capable of taking on additions 
with improved economic condition of the urban weaker 
sections of the society. Besides the leading architects. 
RCC Consultants, Municipal Commissioners of Ahmedabad. 
Baroda and Surat also participated in the· workshop. 
Interest evinced by the various architects to contribute 
their talent of design in working out such housing 
schemes was encouraging. It was decided to construct 
20,080 tenements in seven cities of the Gujarat State 
spread over a period of not more than 10 years. Seven 
groups of architects were accordingly. constituted. Each 
group was required to give its complete design perform-
ance. It has been clarified by the Guiarat Housing Board 
that the cost of construction relates to the bare cost of 
construction, excluding the cost of services, land etc. Four 
architects have produced various designs. In one design 
only the cost is less than Rs. 3,500. Some more designs 
.!liven by other architects are under examination by thE" 
Gujarat Housing Board. The work of construction will 
be undertaken shortly with the loan assistance expected 
from the Housing and Urban Development Corporation. 
The Corporation have already sanctioned the projects to 
be undertaken at Nadiad and Rajkot and further schemes 
are being submitted by the Gujarat Housing Board to 
the Housing & Urban Development Corporation for loan 
assistance. 
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The Government of India have not made any study of the 
above-mentioned housing plans. 'T fie schemes have been 
recently finalised by the Gujarat Housing Board and are 
yet to be implemented fully and successfully. It is 
desirable to know the puolic response to these cheap 
houses before steps are taken to popularise them in other 
parts of the country." 

4.14. It has been brought to the notice of th~ Committee that the 
Government of Kerala have also undertaken the construction of 
1,00,000 houses for the people in Kerala. Each How;e will approxi-
mately cost Rs. 2,000. The total cost for 1,00,000 houses and 
land would be around Rs. 30 crores. Till now, 10,000 houses have 
been completed and 50,000 more arc expected to be ready shortly. 
The State Government has to raise Rs. 16 crores and get 6.5 million 
man-days to complete the project. In order to provide financial 
assistance to the persons allotted these houses, the State Bank of 
Travancore has come with a pilot project to provide financial aid 
to the poor people for organising their own economic activities. 

4.15. The Committee note that in view of the urgent need of Jlru-
viding housing to large number of people in the country and low 
economic level of the people with the resultant low paying capacity, 
the problem of low cost housing has come to occupy an important 
place. The Committee note that according to a Survey conducted 
by the Operations Research Group, Baroda relating to the housing 
conditions and paying capacity of the masses in Gujarat, standard 
housing of a value of Rs. 6,000 is beyond the means of 51.6 per cent 
of the families in cities of a population of 1 lakh or more as against 
62.3 per cent in smaller cities and 80.3 per cent in villages. The Com-
mittee feel tha't conditions in other P~lrts of the country are in no way 
different and wa.ys and means would have to be found to construct 
houses at cheap cost if any dent is to be made in the housing problem 
in the country. 

4.16. The Committee note that although a number o( research in-
stitutions in the country in the field of construction like Central 
Building Research Institute, Rool"kee, Central Building Organisation, 
C.S.I.R. etc., have evolved new processes and 'techniques in the field 
of construction resulting in saving in the use of material and resultant 
costs, no concrete measures have yet been taken to popularise these 
processes or methods with the result that the agencies responsible 
for large scale construction like C.P.W.D., M.E.S. etc., have failed to 
utilise these processes in the field. The Committee have before 
them the example of fly ash which has been found quite a good sub-
stitute for cement to the extent of 15 to 20 per cent, but still no con-
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.:rete steps have been taken to popularise the USe of fly ash in con· 
struction of buildings by C.P.W.D. etc. It has been admitted by the 
representative of the Government in evidence that as far as Central 
Construction agencies are concerned, they have been a little slow in 
adopting many of the recommendations of the N.B.O. The Commit. 
tee are surprised that at a 'time when construction of houses in the 
country is suffering because of non-availability of building material 
like cement, bricks etc., and consequent high price of the building 
material, no serious efforts are being made to utilise the substitute 
material in the construction of houses to eBect reduction in building 
cost and to augment the implementation of the housing programme. 

4.17. The Committee recommend that serious efforts should be 
made by the research institutions etc. to evolve new processes/ 
methods etc., 'to effect eCOIlOmy in the use of building material etc., 
and find cheap substitutes for cement, bricks, timber etc., taking into 
consideration the local conditions. Once the processes/methods are 
evolved by these research insti'tutions, these should be passed on to 
National Buildings Organisation to test its effectiveness and proper 
use in an urgent manner. Once these are found effective, these 
should be passed on to constructioo organisations like C.P.W.D., 
N.B.C.Co, M.E.S., etc., for use in the field. . The Committee recom-
mend that all these organisations should function in complete co-
-ordination and mutual understanding so that maximum benefits 
could be derived from the research done in the field of economy in 
'construction costs. 

4.18. The Committee note that the Government of Gujara't have 
'taken some steps to evolve new designs o.f low cost housing at a cost 
. of Rs. 3.500 and even less and for this purpose 'the Government of 
'Gujarat organised a workshop on low-cost housing and some designs 
are already under their consideration. The Government of Kerala 
have also taken up construdion of houses at /? cost of Rs. 2,000 each 
'on the plots of land allotted to the landless labourers under the 
'scheme of Provision of Sites to Landless Workers. The Committee 
feel that these efforts are steps in the right direc'tion and the Govern-
-ment of India should take effective measures to popularise these 
;schemes in the remaining States also. 

4.19. The Committee note with great regret that no concerted 
effort has been made by Central- and State Governments' building 
organisations or research institutes to evolve a design which would 
be most suited to the requirements of personS coming from 'the 
weaJ.er sections of the society. As the result of survey conducted in 
Gujarat has shown, more than 50 per cent of the persons living lD. 
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biner ddes cannot dont to have a house eosting Rs. 6,00& or more. 
Tile position in smatl cities is still worse. The Committee feel that 
if heuses for millions have to become a reality, the first and foremost 
tuk is to evolve a realistic design which would make it within the-
reacla af these m.iUions.. TheN is need for intensifying research in 
build.g tedmiques in tbe use of .1terRative cheaper material, the-
adaptation of local materials aad above all, in evolving a design which 
would be a realistic one and within the reach of these millions in the 
woak8r sedieas of OUr society. The Committee see no reason why 
tile iaitiative taken by Gujarat and Kerala should not have been 
ioitiated at least a decade earlier so as 'to evolve by now a proven 
method for alleviating the over·congested condition of livin, and: 
unehecked growth of slwns in larger cities of. the country. The 
Committee would like Gover.nmeDt to review the position at the high-
est level and take effective measures to briag about close coordina-
tion and integration in the activities of the Central and State orga-
nisations, building agencies and research institutions so as to evolve 
the most economic, workable and realistic design by providing low 
cost housing for the masses. The Committee should not be under-
stood 8S advocating a monotonous standardisation in housing. They 
want only to underline that the layout, the design and the construc-
tion should be such as to be within the reach of the masses and that 
the Government help and assistance should be so organised as to he: 
available to the weaker sections of society. 

B. Role of National Buildings Organisation 

4.20. The National Buildings Organisation was established by 
Government of India in the Ministry of Works and Housing in 1954. 
The objectives and functions of the Organisation are to ensure the 
best use of national resources, to co-ordinate the efforts and findings 
of agencies engaged in technical activitiel', to promote the standardi-
sation of manufacture of improved materials and acce.ptance of new 
methods of construction and to provide information and techr:,;~al 

assistance to Government organisations and agencies. One of the 
important functions of the Organisation is to serve as a clearing 
House of all technical information and result8 of research and to 
achieve this, the Organisation is engaged in collection, collation and 
documentation as well as dissemination of building information and 
results of research through various media such as, organising semi-
nars, sym*,osia, conferences, training courses" lectures, film shows. 
demon&tratiQns, permanent exhibitions, pubUcat~ons etc. 

4.21. The National Buildings Organisation seek to achieve reduc-
tion in b~ilding cost and improvement in quality through promotion 
and co-ordination oJ re~e~rcb in building materials, techniques and' 
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designs and also sponsors research schemes where necessary and 
disse~inates the results. For bringing about application of resultS" 
of research it has established. two-way channel between the researcb 
workers on the one hand and practising engineers, architects and. 
builders on the other, to ensure that the problems ot the field are 
c.lonveyed to the research workers to direct the building research on 
practical lines. 

Composition and Structure of the N.B.O. 

4.22. The National Buildings Organisation functions under the' 
administrative control of the Union Ministry of Works and Housing 
and derives its funds from the Central exchequer. The day-to-day 
activities of the National Buildings Organisation are directed by a 
Standing Committee of which the Member concerned, Planning 
Commission is the Chairman and 44 members including represen-
tatives of Ministry of Works and Housing, Planning Commission, 
Chief Engineers of Central Construction departments like C.P.W.D., 
M.E.S., Railways, Director General of C.S.I.R., Indian Standards 
Institution, National Council of Applied Economic Research etc. 
The Standing Committee usually meets once or twice a year to 
review the report on activities of the organisation and to approve 
its future work programme. So far 21 meetings of the Standing 
Committee of the National Buildings Organisation have been held. 

4.23. The overall control and direction of the National Buildings 
Organisation is vested in the National Buildings Council of which 
the Union Minister of Works and Housing is the Chairman and the 
Minister-in-charge of p.w.n.'s in the different States are its mem-
bers. So far only four meetings of t}1e National Buildings Council 
have been held. The Council had been broadly reviewing the work 
done by the Organisation and formulating resolutions to direct its 
activities and for implementing the work done by it. The last 
meeting was held in 1962 after which the Council has not met. 

4.24. Soon after its inception, a team of U.N. Experts visited the 
organisation to study its working recommended that the organisa-
tion may be given an international status by making it United 
Nations' Regional Housing Centre fOJ: Hot and Arid Regions of 
ECAFE. Accordingly, since 1958, the N.B.O. started functioning as 
such. The Member countries of ECAFE have appointed Liaison 
Officers to the Centre to carry forward the work done oy it. The 
Centre has also or~ised training courses and symposia and semi-
nars in which some Member-Countries of the ECAFE have parti-
cipated. 
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4.25. Asked about the reasons for not holding any meeting of 
-the National Buildings Council for the last 10 years, the representa-
live of the Ministry of Works and Housing stated before the 

·.committee: -

"N.B.O. has two tiers, Standing Committee and the National 
Buildings Council. The reasons why Council was not 
called was that the Housing Ministers have been meet-
ing every year or after 1 t years or after two years. 
Issues have been the same as that were discussed in the 
Housing Ministers' Conferences. If you see the proceed-
ings of the Conference held in ] 967 in Madras, in Banga-
lore in ]969 and in Delhi it} 1971, it will be found that 
the Committee or the Sub-Committee has been going 
into the subjects which are covered by N.B.O. We 
thought that it was duplicating it. Technically, it is a 
dead letter. But the Standing Committee is operating 
and it has been expanded. It has been meeting regularly." 

Rural Housing Wings of N.B.O. 

4.26. It has been stated by the Ministry of Works and Housing 
that "Six rural housing wings had been set up in 1958 on regional 
basis by the Ministry of Works and Housing for undertaking re-
search, training and extension work in the field of rural housing and 
village planning. The wings are functioning under the aegis of 
N.B.O. At present only five wings are in existence." 

4.27. Asked about the functions and achievements of these rural 
Housing Wings, the representative o(the National Buildings Orga-
nisation stated before the Committee:-

"The main functions of the Rural Housing Wings are:-

1. To conduct training courses, in rural housing and plan-
ning, for overseers and Block Development Officers 
engaged in rural housing work. 

\' 2. To undertake research in the improvement of local 
materials, evolve improved designs of the rural houses 
for the particular region in which the Housing Wing is 
located. 

3. Construction of improved demonstration houses which 
are generally built at places wht"re rural population 
gathers in large numbers such as fairs etc. 

;.So far over 2000 overseers and BOOs have been trained in 
_several training courses for assisting the rural develop-
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ment programmes, by construction of impl'CJved rural 
houses as well as promoting the use of locally available 
materials which have been improved in their durability 
by the research conducted in Rural Housing Wings. Till 
to date, the Rural HOUSing Wings have built approxi-
mately 78 demonstration rural houses in various parts of 
the country. Out of 'these, two were destroyed by heavy 
rain and all others were sold out or rented out to the 
villagers. Consumer reaction on the livability of the 
rural demonstration houses is observed periodically and 
further improvements are made." 

4.20. Asked if the National Buildings Organisation has been 
successful in achieving its objectives, the Committee have been 
informed in a written note by Government that:-

"By and large, the N.B.O. has generated various activities 
towards fulfilment of its objectives. In India, its works 
in active collaboration with socio-economic, building and 
engineering and research institutions. It also maintains 
close liaison with International Organisations doing 
similar work. Results of research emanating from various 
research laboratories are tried in experimental construc-
tions and those found advantageous economically and 
technically are widely propagated for adoption. The 
organisation has particularly done useful work in the 
matter of laying down norms and standards for different 
types of buildings, establishment of new bu~lding materials 
industries, studies and surveys connected with housing 
and collection of housing and building statistics and 
dissemination of technical information through various 
media such as seminars, symposia, conferences, training 
courses, lectures, library and film library service, Display 
Centres, and through technical publications and other 
literature etc. By promoting the adoption of new tech-
niques and substitute materials in construC'tion, economy 
in construction cost has been effected." 

4.29. Asked if any assessment of the working and achievements 
of N.B.O. have been made by any official/non-official agency, tho 
Committee have been informed:-

"The standing Committee of the National Buildings Organisa-
tion which guides and directs its Rctivities, reviews its 
activities from time to time. Assessment of work of the 
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N.B.O. has, however, specifically been done on two 
9ccasions as mentioned hereunder:-

(1) Through a Sub-Committee of Standing Committee (with 
Maj. Ckneral Harkirat Singh as Chairman) constituted 

in January, 1965. 

(ii) Through a Sub-Committee of Standing Committee (with 
Maj. General B. N. Das as Chairman) constituted in 
1968. 

Broadly, the recommendations emanating from the above 
assessment are as under:-

(1) The Organisation should be made an autonomous body. 
A percentage levy should be collected from the Build-
ing Industry to create a fund required for activities of 
the Organisation. 

(2) Till such time the N.B.O. becomes an autonomous body, 
it is essential that the national character of the Organi-
sation is enhanced and the organisation given greater 
freedom to accomplish its work programme. It has 
been suggested that the budget and the staff should be 
increased substantially to enable the organisation to 
discharge its heavy responsibilities satisfactorily. Also 
to take effective steps to attract the best talent in the 
country on the N.B.O. staff and create permanent staff 
to ensure c~ntinuity of work. 

(3) The N.B.O. should extend its activities of studies, re-
search and development in the fields of planning and 
design of housing, tall buildings, industrialisation of 
building process. 

(4) It should intensify its work of dissemination of results 
of research through more publications, training courses 
etc. More effective application of research should be 
brought fc:lbout through experimental construction by 
making available full 100 per cent grant-in-aid to the 
sponsoring agencies and through putting up more 
prototype buildings and pilot plants for production of 
materials, including planning and designing of some 
actual projects. Essential studies pertaining to housing 
statistics and socia-economic aspects should be conduct-
ed directly by the Organisation's staff. 
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(5) Rural Housing Wings should be strengthened and re-

tained on a continuing basis. 
A comprehensive assessment of the work and role of N.B.O. is 

being done by the Standing Committee of the National 
Buildings Organisation. Further action will be taken 
on receipt of their Report." 

4.30. The Committee note that the National Buildings Organisa-
tion was set up in 1954 to ensure the best use of national resources 
and to co-ordinate the efforts Dnd findings of agencies engaged in 
technical activities and the organisation is also expected to provide 
information and assistance to Government Organisations and agen-
cies and to serve as a clearing house of all 'technical information and 
results of research. The Committee also note that to achieve these 
objectives the Organisation has arranged a number of Seminars, Coil-
ferences, lectures, training courses and has brought out a number of 
publications, etc. As the construction of houses is still being carried 
on the conventional lines and old designs with the use of age old 
material Rnd techniques, the Committee feel that the National Build-
ings Organisation has not been able to discharge its functions effec-
tively. 

4.31. The Committee note that the working of the National Build-
ing Organisation has been the subject of a number of reviews by 
expert bodies and tha't at prescnt its functioning is also being examin-
ed by the Standing Committee of the Organisation. The Committee 
would likc to stress that the success of the National Building Orga-
nisation should largely he judged in terms of the subjects with special 
reference to the break-through it has made in the field of substitu-
tion of materials by cheaper ones and by evolving designs for low 
cost housing, particularly for weaker sections of society. The Com-
mittee would also like that 'the National Biulding Organisation should 
pick out problems which are related to live issues faced in the field 
particularly in the matter of construction of houses for the masses 
and that care should be 'taken to see that the research carried out 
does not result in avoidable overlap and duplication. 

4.32. The Committee are not convinced that merely because the 
Housing Ministers have been meeting every year or alternate year, 
the National Building Council which is 'the Governing Body for the 
National Building Organisation should not have met. The Committee 
feel that the responsibilities in this behalf cannot be left solely to a 
Standing Committee which consists mostly of officials. The Com-
mittee feel that if the National Building Organisation is to function 
in a realistic matter to tackle the prohlems which are experienced in 
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the field by States, it is of the utmost importance that its fundionin~ 
should be reviewed at least once a year by the Governing Council, 
comprising of representatives of States so that its achievements can 
be critiully examined with reference to the extension work done in 
the field and the future programme suitably modified to pay greater 
attention to problems faced in the field. 

4.33. The Committee notcthat the National Buildings Organisation 
has set up Rural Wings whose main functions are to undertake re-
search in the use of local materials, evolve new designs of rural hous-
iag for the particular region, construction of improved demonstration 
houses and to conduct training courses ,in rural housing for overs('('rs 
and B.D.O.'s engaged in rural housing wor'k and uptil now, the Rural 
Housing Wing. have built approximately 78 demonstration rural 
houses in various parts of the country. The Committee feel that 
rural -housing is a field where much more research in the matter of 
use of local materials nnd new designs of houses in different re{!j,ms 
has to be done andtbe efforts made so far have not been able to mak(· 
any appreciable impact on the problem. 

4.34. The Committee regret that the lIJational Building Organisa-
tion has not paid serious attention to the problem of rural housing 
which was made one of its responsibilities right from its inception 
in 1958. If the National Buildtng Organisation had made concertt"d 
efforts on its own and in conjunction with other rC'il'arch institutes. 
architectural and building organisations. we would have by now 
evolved model rural houses suited to the requirements of diJIec:!ut 
areas in States. This remains largely unrealised as would be f'vidl'nt 
from the fact that so far, the National Building Organisation in 14 
years of its existence has developed only 78 houses in rural areas. 
As pointed out elsewhere in the Report. there is need for making n 
concerted and intensive effort to evolve a realistic design which would 
be within the reach of the millions and which would use materials 
readily and easily available and would serve best the essential needs 
of the occupants. The Committee in particular would like the Natio-
nal Building Organisation to pay special attention to the n(~w and 
bold experiments which are being carried out in Gujarat and Kerala 
to evolve such designs and construct houses for masses so that these 
eould be improved upon and adopted for extensive implementation 
in other States. 

C. Experimental Housing Schemes 

4.35. In order to bridge the gap between the recommendations of 
the building research, institutes for the utilisation of new and im-
proved -building materials, adoption of new building techniques. 
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their actual application in the field and to help in conversion of the 
'know-how' of the laboratory to the 'showhow' in the field, an Ex-
perimental Housing Scheme was introduced by the Government of 
India. The objectives of the scheme is to undertake field trials of 
new ideas arising out of research work and to observe under actual 
living conditions, the behaviour of. structures so constructed. 

4.36. Under the scheme, projects incorporating new techniques 
are approved for experimental construction by an Assessment Co:rn-
mittee which also sanctions grant-in-aid upto 75 per cent of th~ cost 
of a work. In case of any experimental failure full financial risk of 
the project is covered. The project for experimental construction 
could be sponsored by Central and State Governments Construction 
Agencies like P.W.Ds., Housing Boards, Technical Universities, Re-
search InstItutions. Government of India's undertakings and some 
other Governmentlautonomous bodies etc. 

4.37. Under the Experimental Housing Scheme so far, 21 cons-
truction projects of a total estimated cost of Rs. 92 lakhs (approx.) 
have been approved by the Assessment Committee. The amount to 
be met by N.B.O. under Experimental Housing Scheme is Rs. 27 
lakhs (approx.) Out of 21 projects, 12 projects have been completed 
and the remaining are at v'arious 'stages of execution. After com-
pletion of projects, their reports are considered by the Experimental 
Housing Assessment Committee, and after Committee's apofoval, 
these are widely circulated to various construction agencies aU over 
the country. 

4.38. It has been claimed by the Ministry of Works and Housing 
that:--

"The main feature of the completed Experimental Project is 
their adoption of new construction techniques and build-
ing materials whiclt ordinarily :ire not used in the tradi-
tional construction.... The purPose of introduction of 
these materials and techniques in experimental construc-
tion project is to reduce the cost of construction and use 
of scarce materials and to evaluate their 'Performance for 
wider adoption in the field. Considerable economy in 
construction could be achieved by adoption of these new 
materials and techniques on a large scale. Some of the 
new techniques and materials adopted in experimental 
project are a'S under:-

New Techniques: 

i~u~~;=;~~~d.- pile foundation in black cotton sonfl. 
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2. Use of hyperbolic paraboloid footings in soils having l",y 

bearing capacity. 
3. Leaner Cement Concrete for foundation and under floc.!'s. 
4. Brick Cavity Walls. 

5. Four storeyed construction with 9" load bearing walls in 
all the floors using high compressive strength bricks in 
ground floor and ordinary bricks in other fioors. 

6. Precast RCC frames for doors and windows. 
7. Thin precast RCC lintels. 
8. Double Curved shell roof. 
9. Precast & prestressed concrete folded plate roof. 

10. Precast channel units for floors and roofs. 
11. Cored units for floors and roOfs. 
12. Precast battens and hollow blocks with 2" thick cast-in-

situ 1:2:4 cement concrete and nominal reinforcement 
on top for roofs and floors. 

13. Partially prefabricated framed structure with precllRf-
RCC columns and beams. 

14. Single stack system of plumbing. 
New Materials: 

1. Polythelene Damp Proof Course. 
2. Walls of Special hollow cinder blocks. 
3. Light weight aggregate concrete blocks for partitions. 
4. PVC pipes for conveyance of water. 
5. Fly ash. 
6. Hyderated lime. 
7. High strength bricks." 

4.39. The Committee note that experimen'tal housing schemes bave 
been introduced by the Govemment of India to undertake field trials 
of new ideas arising out of research work in the field of construction 
of houses and to observe under actual living condi'tions, the behaviour 
of structure so constructed and under the scheme 21 construetion pro-
jects have been sanctioned and 12 projects have been complt"ted. The 
Committee further note that it has been claimed by Govemment that 
considerable economy in construction could be achieved by adoption 
of these new materials and techniques on a large scale. The Commit-
tee feel that in view of the urgent need for reduction in the cod of 
houses and economy in the use of scarce building materials, utntost 
importance should be Jiven to popularise the results of such new 
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materials and techniques of construction. The Committee recom. 
mend that after these techniques are found useful by the Assessment 
Committee, follow up action should be taken by the National Build. 
ings Organisation to convey th.:m to the mass construdion agencies 
like C.P.W.O., State Housing Boards, M.E.S. etc., and impress upon 
them the desirability of adopting these techniques on a wide scale. 

4.40. The Committee need hardly point out that the whole purpose 
underlying 'the concept of demonstration houses is that these should 
act as an incentive to others to emulate their style and modt' of con· 
struction. The efficacy of the demonstration houses is to bt- judged 
with reference to this parameter. The Committee would like a re-
view at the highest level about the impact which has bet'n made 
so fat: by demonstration houses in order to locate the deficiencies 
from which it has been suffering so that remedial measures can be 
taken in the light thereof to improve the design, the mode of con· 
struction and the location of these demonstration houses so 8'.i to have 
the maximum impact. 

Role of Hindus tan Housing Factory 

4.41 Asked to state the main functions and objectives ,behind the 
establishment of the Hindustan Housing Factory, the representa-
tive of the Ministry of Works and Housing stated before the com-
mittee:-

"It was an old factdry established in collaboration with U.K. 
firm. After partition, it WIlS intended to build houses 
and thereafter upto 1955, there was a partnership arrange-
ment and that was terminated. '.P-hen the Ministry formed 
it into a Company and took over the working of the 
Housing Factory. So, it got, more or less, by succession, 
certain equipments, which were not complete in all res-
pects for housing. So. the factory itself considered it 
necessary to run and design for pre-fabricated houses 
were drawn up. It was found that there was a good 
market for rural electrification programme. So, in prac-
tice, the Housing factory has been concentrating on pro-
ducing electric poles for which there is a great demllnd 
by the Electricity Boards of U.P., Rajasthan, Punjab, 
Haryana and other adjoining areas. Thereafter, there 
was a request for a major programme of production of 
railway sleepers. But, at the same time, production of 
prefabricated houses has been done on an experimental 
basis. There were initial problems. Now we are consi-
dering of augmenting the equipmentR of thjs Factory so 
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that it can take up the programme of prefabricated hous-
ing. For this purpose, we have prepared another project 
and sought the assistance under the United Nations De-
velopment Programme. The sanction of the proi~t has 
been prepared and submitted to the Economic Affairs. 
Unless equipments can be augmented, we cannot go in 
a big way." 

4.42. In reply to Unstarred Question No. 97, dated the 31st July. 
1972 in Lok Sabha regarding the expansion of Hindustan Housing 
Factory~ it has been stated by the Ministry of Works and Hom;ing 
thai:-

"Government have. under consideration a plan to expand and 
modernise the Hindustan Housing Factory. The main 
features of the scheme for expansion and modernisation 
of the Factory are:-

(i) Sta,ndardisation, modernisation and rationalisation of 
the existing processes in the factory; 

(if) Development of modern economical methods for large 
seale prefabricated housing; 

(iii) Development of most economical designs keeping in 
view the latest prefabrication methods and suitability 
with respect to climatic conditions and the particular 
living habits of the people and their social acceptance; 

(Iv) Streamlining the existing facilities available in the 
Factory for manufacture of prefabricated buildings by 
adopting methods to achieve mass scale production, 
highest quality and maximum economy in the completed 
structures ; 

(v) Installation of an additional plant for manufacturing 
large panels for pl'e-fabrieated houses; 

(vi) Setting up of a design cell in the Factory; and 

(vii) Setting up of similar Factories at Bombay and Madras 
with modifl·catioris to ~uit the local conditions. 

The programme is proposed to be assisted by the United Na-
tions Development Programme-Country Programme 
1972-1979. It is expected that the Programme would 
commence in 1973-74 and it may take 2 years thereafter to 
complete it. 
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The Programme will result in (1) increased out-put of pre-
, fabricated components and houses; (2) reduction in cost of 

houses; (3) better quality and (4) quicker pace of COl1&-
truction, " 

4.43. The Committee note that the Hindufltan Housing Faf'tory has 
done production of pre-fabricated houses on an experimt'ntal basis 
but because of incomplete equipment. the factory has not heen able 
to make much contribution in the field of pre-fabricated housing and 
has been concentrating on the man.ufacture of electric poles and 
railway sleepers. 

The Committee need bardly point out that all over the world im-
pressive progress has been made in the method of manufacturing 
comments to accelerate the pace of construction of houses, particu-
larly those required for industrial labour and for weaker sections of 
society. The Committee are disa;ppointed that though we have the 
lIindustan Housing Factory in the Public Sector, it should hAve failed 
to avail of the hreak-through which has been achieved in manufac-
turing components for housing on a mass scale and instead should 
have diversified its activities to sleeper manufacture and elertric pole 
manufacture on the plea of lack of some equipment for undertaking 
manufacture of housing parts. The Committee would like Govern-
ment to review the position- urgently and take action to see that the 
Factory concentrates on its main objective of manufacturing compon-
ents for housing. The Committee are glad that tbe Government are 
having United Nations assistance for modernising this factory. The 
Committee would like Government to avail of this opportunity to 
rationalise the working of this Factory so as to faciHtate the manu-
facture of components and parts required for housing on a scale in 
keeping with the requirements for mas!; housing. The Committee 
need hardly point out that if 'these components and parts are to find 
acceptance, they should be evolved with reference to Indian condi-
tions and should be of guaranteed quality accompanied by field ser-
vice and be priced most competitively. It is only then that the Fac-
tory can expect to win orders on a sustained basis and de'Tclop it~ 

activities on the right lines. 

4.44. The Committee feel that as transport of components for house 
is R cumbersome and expensive proposition, there is need for del-e-
loping such construction housing factories for manufactu1'e of com-
ponents in other parts of the country. This may, however, lie d(Jne 
after the manufacturing ac'tivities of the existing Housing Factory 
have heen established on successful lines. 



CHAPTER V 
HOUSING MATERIALS 

A. Shortage of Housing Material 

Availability of housing materials in requisite quantities is one of 
the most important factors for increasing the tempo of bause build-
ing activities and successful execution of building programmes. 
During the Fourth Plan, a much higher investment both in the 
public and private sector is envisaged and it is expected that the 
investment in construction during the Fifth Plan will be further 
increased. The construction sector accounts for about 213rd of the 
total investment of capital stork of economy. Two-fifth of this 
investment goes into buildings (residential and non-residential) and 
the remainder into the non-building sector (such as roads, bridges, 
ports, dams, ca,nals etc.). Out of the building sector, a sizeable 
portion is generally represented by the residential buildings. 

5.2. The National Buildings Organisation have collected informa-
tion on the requirements of building materials from various con-
struction agencies in the country and have estimated the consump-
tion of material in physical terms according to stipulated norms of 
consumption of different materials. The proportion of cost repre-
sented by building material in total cost of construction is 
approximately 70 per cent of which bricks and tiles, cement, iron 
and steel according to the Central Statistical Organisation Study 
constitute 7.4 per cent, 7.3 per cent, 15.4 per cent and 6 per cent 
respectively. 

5.3. It has been represented to the Committee by an eminent 
economist that:-

"It is also necessary to develop housing as an industry. 
There has been some thinking in the Government circles 
that the housing industry should be developed because it 
generates employment of construction . labour etc. I think 
this is a partial view of the subject. The housing indus-
try should be developed in a big way not only to generate 
employment but really to generate economic gr?wth and 
lessen social tensions. In order to develop housmg as all 
industry, one must simultaneously consider the whole 
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range of industries like brick, cement, steel, timber, glass 
etc. The priorities fixed by the Railways must be geared 
to housing requirements. A series of related measures 
are also called for." 

5.4. Asked about the steps taken by the Government so far to 
develop and encourage industries connected with housing, the 
Committee have been informed in a written note that:-

"Statutory Housing Boards have been set up in most of the 
States to undertake large-scale programme of housing on 
a continuous basis. Housing and Urban Development 
Corporation has also been established as a Government of 
India Undertaking to make available finances for land 
development, housing construction and establishment of 
building materials industries as well as to undertake 
direct construction of low and middle income housing. 
The Government of India have also set up Hindustan 
Housing Factory at New Delhi which is engaged in pro-
duction of pre-fabricated building components, light 
concrete blocks, wood working unit etc. 

The National Building Construction Corporation (NBCC) has 
also been set up as a Government of India Undertaking 
to undertake execution of construction work as a con-
tracting agency. 'I'ne N.B.C.C. has also established a mecha-
nised brick plant for producing high strength bricks all the 
year round. The C.P.W.D. have also set up five depa,rt-
mental brick kilns with a production capacity of about 4 
crore bricks per anJlum. 

The Central Government has advanced loans and made avail-
able technical assistance in establishing a Cellular con-
crete plant at Madras by the Tamil Nadu Housing Board. 

The Government of India constituted an Experts' Commit-
tee on methods for achieving low cost large-scale housing 
construction in major cities. The Committee in its report 
(May, 1970) had recommended establishment of factories 
for producing pre-fabricated building components in 
major cities. 

N.B.D. provides technical gUidance and undertakes techno-
economic feasibility studies for the establishment of new 
building materials industries particularly utilising the in-
dustrial waste for production of building materials. 
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As a result of the efforts made by the N.B.O. several new 
b~ilding material~ industries ha,ve been set up in the pub-
lic as well as pflvate sector. These include over half a 
dozen mechanised brick plants, two plants for asphaltic 
roofing sheets, two plants for producing hydra,ted lime, 
and one plant for producing sand-lime briclts etc. 

The movement of coal for the brick industry is given low 
priority. A meeting of all concerned Departments was 
called by the Ministry of Works and Housing to discuss 
the problem of supply of slack coal to the brick industry. 
An estimate about the requirement of coal for the brick 
industry was also prepared by the N.B.D. The question 
of assigning high priority to movement of coal and also 
lime is under consideration of the Ministry of Railways. 

There is however, still the necessity to treat housing as an 
industry. and allocate a suitable position to it in the inputs 
required for production and distribution of building 
materials." 

5.5. Asked if any planning has been done in respect of require-
ments of building materials during the various five year plans, the 
representative of the National BUilding Organisation stated in his 
evidence before the Committee:-

"The National Building Organisation undertakes for every 
five year plan the assessment of the building material es-
peciaUy the critical materials like cement, steel, bricks 
and timber for execution of all construction programme 
including housing. The shortfalls are looked out on the 
basis of the installed and the latest production figures. 
We have worked out such assessment figures for the Fifth 
Five Year Plan. Regarding the development of building 
materia,} industry, we pass on the information on the 
anticipated shortfalls in the building materials availability 
in a particular region to the Planning Commission and 
the Ministry of Industrial Development for incorporation 
in their programmes of development of building materials 
industry. For the development of the building material 
industry which is in the unorganised sector, N.B.O. under-
takes introduction of new innovations and machines to 
improve the quality and quantity of production. How-
ever it is our apprehension tha.t inspite of these tl1easures, 
ther~ may be shortfalls in some of the critical materials 
for sometime to come." 
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5.6. The representative of the Ministry of Works and Housing 
stated: 

"There are two aspects. One is the overall production of 
material as against the installed capacity available in a 
particular sector. The building construction industry, 
neither it is a priority industry nor it is recognised in-
dustry. So the review we undertook is regarding the 
availability in a particular region at a given time. So the 
reviews ha·ve brought out that there have been difficulties 
ia securing steel in the Gujarat area at one time, in the 
Maharashtra area at another time. We have intervened 
in this and we ha.ve been successful, of course, after per-
suading the Steel Ministry to make the requisite alloca-
tion in getting steel for the Gujarat Housing Programme, 
for Maharashtra and Tamil N adu. The short:l.ges are 
sometimes due to wan' of facilities and then the Ministry 
of Railways comes ill The overall review is another 
aspect. But the specific. review is in l'elu·ticn to the 
housing needs." 

5.7. Asked if steps have been taken to obtain steel and cement 
for the housing programmes by the Housing Boards, the represen-
tative of the Ministry of Works and Housing stated:-

"We have taken up this matter with the Ministry of Steel but 
I must say that our success has been limited. We have 
been told that Steel Priority Committee will certainly give 
due consideration to the demands by Housing Boards and 
Municipal Corporation for social housing schemes and we 
hope that with OUr continuous efforts, at best, our essen-
tial needs for socia.} housing would be met. As regards 
cement, according to our estimates, thece also would be a 
shortfall of 4.4 mi~1ion tonnes." 

5.S. Asked if any long-term material planning in respect of hous-
if",,~ materials required in the next 15 years has been undertaken, 
the Committee ha.s been informed in a written note that:-

"The N.B.D. prepared a note on 'Projected Dssessment of 
building materials for the next 20 years', for lhe con-
sideration of the Expert Group for House Building Tech-
nology constituted by the Department of Science and 
Technology and the same is under consideration by the 
Group. If the successive plan investments are main-
ta.ined at the present level, for accomplishing the cons-
truction programmes, the requirements of cement and 
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steel will increase from 17.40 million tonnes and 4.60 mil-
lion tonnes during 1975 to 75.74 million tonnes and 20.60 
million tonnes respectively during 1990." 

5.9. In a Working Paper prepared for the Seminar on "Evolution 
0:£ a National Housing and Urban Development Policy" held in 
April, 1972, the Ministry of Works and Housing h::we stated that:-

"Housing costs have inflated by over 100 per cent, during the 
last decade, due inter alia to increase in cost of building 
materials which constitute 50 to 60 per cent of the total 
cost of a house. The rise in building costs of materials 
is, due to (i) general inflationary trends in the economy, 
(ii) outstripping of demand by supply of essential build-
ing materials like cement, steel, timber etc., and (iii) 
negligible adoption of substitute materials. Serious 
shortages in production of steel, timber etc. have hamper-
ed housing. Use of substitutes has not kept pace with 
the increasing dema.nd. Effective measures are called for 
augmenting the supply of building materials." 

5.10. Asked if any study bas been undertaken by the Govern-
ment or N.B.a, regarding the causes and magnitude of rise in cost 
of building materials, the Committee have been informed in a 
written note that:-

"No specific studies as such have been conduded into the 
causes of the rise of prices in building materials. The 
National Building Organisation compiles data on the 
magnitude of the rise in the prices of building materials 
in the country. From 1961-62 to 1971-72 the rise in the 
index number of wholesale prices of building ma,terials 
has been of the order of 41.3 per cent in case of bricks 
and tiles, 60 per cent for cement, 74.5 Del' rent in the case 
of iron and steel manufactures and 77.4 per cent for, logs 
and timber. In respect of all commodities the index has 
risen by 88.4 per cent. It could, however, be said that 
this rise is partly due to the increase in levies rates and 
taxes during the period as well as due to the general 
price rise in the economy including labour costs and other 
elements of production." 

5.11. Asked what steps are proposed to be taken t'O' meet the 
shorta~e of building materials and check rise in the cost of these 
materials, the Corilmittee have been informed that: 

''The steps PIOpOsed to meet the shortage of building mate-
rials and check rise in the cost of building materials are 
as follows:-
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(i) Bricks: Expansion of the conventiona.l building brick in-

dustry by introduction of simple brick making machin-
es in the brick industry; improvement of bull trench 
kilns for brick burning so as to improve the quality and 
increase in the production; survey of clay deposits suit-
able for making a,round metropolitan towns and to re-
serve them for brick industry. Establishment of 
mechanised brick plants for production of high strength 
brick and other modern structural clay products for re-
ducing cost of construction. 

(ii) Cement: Manufacture of flyash pozzolana c£'ment and 
blast furnace slag cement; setting up of ready mixed 

flyash concrete plants at big cities I towns with large 
construction; setting up of dry-hydrated lime plants. 

(iii) Substitute materials: Use of substitute materials such 
as lime for cement, use of secondary species of timber 

in place of the primary species of timber such as teak, 
deodar, sal, etc" after seasoning and treatment. 

(iv) New Materials: Establishment of plants for production 
of new materials such as:-

(a,) Sand-lime bricks, cellular concrete blocks as a sub-
stitute to augment the supply of masonry materials. 

(b) Asphaltic corrugated roofing sheeting to replace GI 
and asbestos roofing sheets. 

(c) Plastic pipes in place of cast iron and GI pipes for 
cold water plumbing. 

(v) Savings in Scarce Materials: 

(8) The use of flyash as partial replacement of cement in 
mOTtar and plaster results in saving to the extent of 
20 per cent in the consumption of cement. Use of 
the fly ash in concrete also results in considerable 
savings. The use of flyash is being adwcated. --(b) The use of lime in mortar and plaster can complete-
ly avoid the use of cement; when used in conjunction 
with cement in mortar and plaster, it saves about 20 
per cent cement. Lime is being extensively used in 
some States. 
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(e) use of high strength deformed bars and ultimate 
~esign procedure leads to saving of about 30 per cent 
In the consumption of steel in R.C.C. The use of high 
strength defonned bars has become very popular. 

(d) Use of secondary species of timber tot:lUy replace 
primary species of timber which are scarce and 
costly." 

5.12. The Committee have been informed in a w'fitten note by 
the Government of Gujarat that:-

"The Gujarat Housing Board has undertaken to plan and try 
various methods for procurement and manufacture of 
building materials to ensure cheaper q:'lality materials for 
effective use in housing construction. After full con-
sidera.tion of the various aspects of such supplies, the 
Gujarat Housing Board has undertaken to make direct 
purchase of flooring tiles, steel, kotah stone, door and 
wiridow fittings etc., so that uniformity in work is ensur-
ed. Besides, this practice settles the mind of the con-
tractor to quote reasona.ble rates for the construction 
work which otherwise are inflated owing to uncertainty 
of the trend of market rates of such materials. In addi-
tion, the Gujarat Housing Board is planning to instal (i) 
semi-mechanised brick plants (ii) stone crushing plant 
for manufacture of kapchi, Grit, required for use in con-
struction of houses. The proposals of erecting two brick 
plants-one at Ahmedabad and the other at Baroda is 
sanctioned and Housing and Urba,n D('velopment Corpo-
ration has agreed to give loan for this to Gujarat Housing 
Board. 

Approach of the Gujarat Housing Board has been such tha.t 
the rate per square feet of plinth area has been kept as 
low as possible. The Board has been able to construct 
houses under Integra.ted Subsidised Housin~ Scheme re-
cently at Rs. 13 per sq. foot and Rs. 14.50 per sq. foot at 
Ahmedabad and Baroda respectiVf~ly.· For low Income 
Group Housing Scheme, it has been possible to construct 
at Rs. 16 per sq, foot. For Middle Income Group Hous-
ing Scheme, it has been ~o ... sibl~ to construct at Rs. 20 
to Rs. 22 per sq. foot of plinth area. Board thinks tha,t 
thes~ rates are considerably lower than these obtained in 
private construction in the same localities and places." 

5.13. The Committee note that availability of building materials 
in adequate quantities is a necessary pre-requisite for the success of 
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any housing programme in the country. The Committee further note 
lilat there has been an acute shortage of building material like bricks, 
~mellt, timber, steel etc., in the country. Even the Housing Boards 
bave'beenfaclttg conslder'able difficulties in completing thClr housing 
s~hemes because of shortage of building materials. The common man 
has to run from pillar to post to obtain materials. The common man 
purchase the same at exorbitant prices.. It has been estimated that 
in spite ufthe various steps taken in the matter, th(~ shorta~c of bricks 
will be to the extent of 51,000 millions and that of cement to the 
~tent of '4:4 million tons in the Fourth Plan period. The Committee 
would like to urge the Government to pay immediate attfmtion to 
the need for increased production of these building materials in ade-
quate quantities and to take steps to set up new units and expand 
and modernise the existing units. The Committee need hardly point 
out that the greatest constraint on construction programme is consti-
tuted by availabili'ty of material. If the construction programme for 
housing has to make a marked progress, it is imperative that essen-
tial materials like bricks, cement, iron and steel should become avail· 
able in adequate quantities so as not to hold back and impede the 
prog~'amme for construction of houses on a large scale. 

5.14. The Committee note that considerable savings can be effect-
ed in the con!lumption of the building matc.~rial by the use of substi-
tut~s e:g.stone c:an be used in place of bricks in some States where 
it'is 8vailaltle in plenty, ftyash can be used with cement thus effect-
ing a saving of 15 to 20 per cent; use of steel can be reduced and some 
of the Housing Boards have effected economy in the USe of these mate-
rials in their housing programmes. The Committee in their Chapter 
on Low Cost Hou'5ing have already commented how the cf)nstruction 
agencies have been slow in the use of these substitute materials in 
their construction programmes. The Committee would like to reite-
ra'te that in view of allround shortage of building material, the use 
of substitute material on a large scale lihould be given utmost prio-
rity. 

5.15. The Committee note that the National Building Organisa-
tion is undertaking for every five year plan, tbe assessment of build-
ing material required for execution of all construction programmes 
and the shortfalls are also being worked out and passed on to lilan-
ningCommission. The Organisation has also worked at the require-
ments of building materials till 1990 according to which the re«luire-
ment of cement and steel in the country will increase to 7fi.14 million 
tonnes and 20.80 million tonnes in 1990 from 17.40 million fonnes and 
4.60 million tonl1es respectively in 1975. The Committee feel that 
unless steps are taken in right earnest from now on to r'Bis~ the pro-
4002 LS-7 
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ductioll of these materials, the country will be facing an arute shortr 

age of these building materials in the years to come afil"('ting the 
building programme adversely. The Committee hope thllt the mat· 
ter will receive the attention it deserves and a well co-ordinated and 
time bound programme for increasing the production of these mate-
rials wolud be drawn up and taken in hand. 

5.16. The Committee note that there has been a consid(!rable in-
crease in the cost of building material in the country ~nd ,n reSI)ect 
of all bun ding materials, the index of prices has increased by 88.4 
per cen't. The Committee ha,ve reason to believe that in 3('tual prac-
tice. the common man has to pay even much more in the market to 
purchase these items because any delay in the supply oi these mate-
rials disrupts his construction programme thus resulting in avoid-
able increase in cost of construction. The Committee are of the view 
that supply of building material at cheap and reasonable prices is 
an essehtial requisite if the individuals are to be encouraged to con-
struct their own houses. The Committee note tha't the steps taken 
so far have not succeeded in keeping the prices of the!'e materials 
under check. While the Committee agree that the rise in the prices 
of these mater-ials may be, to some extent, due to the general price 
rise in the economy J the Committee feel 'that the shortage of building 
material has also contributed to a great extent to this rise in prices. 
The Committee would, therefore, urge Government to take more 
concrete steps to keep the price of building material within reach of 
the common man and the position should be reviewed evuy year to 
see what particular steps can be taken to check the pricel'. 

5.17. The Committee have been informed by the Governmcnt of 
Gu.iarat that the Housing Board in the State has undertaken th(' 
dircd procuremcnt and manufacture of building materials to ensure 
cheaper and durable quality materials for use in hou"iJl~ construc-
tion and the Board is planning to instal semi-mechanised brick plants 
and stone crushing plants etc. and the IIUDCO has ugl'el~rl to give 
loans for the project. The Commit'tee ret!l that these nrc steps in 
the direction for ensuring smooth and regular supply of huilding 
materials for execution of housing programmes and other 1I0using 
Hoards "hould also be persuaded to take similar steps in the matter. 

5.18. The Committee note the measures taken by llelhi Develop-
ment Authority and Gujarat Housing Board to meet their require-
ments of material. The Committee recommend that the Government 
should consider whether these authorities may not extend their acti-
vities further so as at least to make available raw materials at com-
petitiverates to persons coming from weaker sectiolVi of the society 
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who are constructing houses in the area served by them. The Com-
mittee need hardly point out that such extension of activity is bound 
to have a sobering effect on the market and may result in effectively 
checking the spiralling up of the prices of construction materials 
which have been acting as a great constraint on the construction of 
houses. 

B. Bricks and Tile Industry 

5.19. Bricks and clay Tiles play a very important role in thc! 
h01:lse building and other construction programmes Qf the country. 
Bricks are and will remain the cheapest bullding material for a 
long time in most part of the country. The availability of good 
quality bricks in adequate quantities will the"e£ore determine the 
size of the construction programmes the country can take. The 
importance of bricks can be understood by the fact that about 7000 
crores of bricks costing over Rs. 400 crores shall be needed pcr 
annum in the Fourth Plan period. It requires ~.ome 20 lakh workers 
employed in some 25,000 small scale units ~pread all over thl' 
country burning over 10 million tonnes of coal to produce this 
much of bricks. 

5.20. According to an assessment made by the National Buildings 
Organisation, the country would be requiring 1,51,000 million bricks 
in Fourth Plan period for residential and nqn~residential purposes 
while estimated production during the Fourth Plan would be 
1,00,000 million bricks leaving a shortage of 51,000 million bricks 
The National Buildings Organisation have suggested that the short-
fall in the availability of bricks may be met as follo~s: 

(a) Two thousand million bricks by establishing 50 mecha-
nised brick plants at 40 million bricks capacity each. 

(b) Two hundred million sand-lime bricks by establishing 
ten sand-lime brick plants of average capacity of 20 
million bricks per year each. 

(c) Three hundred million bricks equivaient by establishing 
five cellular concrete plants of capacity 1.38 lakh cubic 

metres per year each. 

5.21. In a working paper prepared for the Seminar on "Evaluation 
of a National Housing and Urban Development Policy", it has been 
stated by the Ministry of Works and Housing lhat:-

"Brick is a basic construction material widely in use. Private 
brick Kilns have bv and large made little use of indi-
genous technology 'for mechanised ~roduction of bricks 



Similarly, though research has helped in' production of 
good quality bricks fr<>m ,the "poOr" solIs . (blade 
cotton, lateritic.and Kallar), 'tl\e private briek kiln 
owners have not yet adopted it ona ··large scale." 

5.22. In a memorandum submitted to the Committee a leadinl' , -' 
organisation of bricks and tile manufactur~rs.ave stated:-

"There are 15,000 brick kilns in the country. Their annual 
'pr~uction is 5,000 million bricks. But it is short of the 
requirements taking in view the magnitude of the housing 
problem in the country. While the brick kiln industry, 
in spite of aU troubles is registering good progress in 
private sector, there is every need to subsidise the brick 
industry and provide financial facility to encourage 
'modernisation and adoption of advanced techniques. 
Black kiln industry, whether in public, private or coope-
rativeseetor cannot meet the desired results unless some 
of the major problems are solved. 

One of the main problems facing the brick kiln industry is 
I8vailability of coal. While 'there is no shortage of coal, 
its availability in time is not generated due to lack of 
transport facility. Moreover, the Railways have expres-
sed 'their difficulty in providing wagons of slack coal 
required for brick 'kiln industry. Another important point 
i& that Railway Board should be instructed by the Plan-
ning Commission to provide wagons for movement of slack 
coal on industrial priority basis. At present the brick kiln 
industry does not get this priority movement of stock 
coal. 

It would be better if the Planning Commission issues a 
directive to the State Govemmentsto include brick kiln 
industry in group of small industries. This is suggested 
particularly because the Brick Revolution must follow 

the Green Revolution in the general public interest. In 
this eon text, it may be relevant to mention that brick 
kiln industry provides huge employment potential. If 

the detailed statistics are col1ected, it would be found that 
brick kiln industr:y occupies second position next to Indian 
'Railways in providing employment for about 50 lakh 
persons. One wagon of coal provides employment for 2() 
persons throughout the year." 



5.2.3. The OrganisatiOft has suggested that CIA semi-mechaniud 
method of brick manufacture should be evolved immediately. 
Moulding machines for brick are immediately needed as quality 
cootrol in bTi'Ck manufacture is possible at this stage. The C.B.R.I. 
has developed one such machine which awaits field trial. However, 
clay technology is very mucb developed· all the WOIlld over. We 
can a'~ very Uttle cost import two dozen or so simple machine from 
different countries for use in different types of clays and other trials 
and modifications Il'Wlufa61ture' thenH)ll mf.l1!S scale in the country." 

5.24. Asked about the steps taken, t6 improve clay technology 
ap.d manufacture of bricks in the country, the representative of the 
Ministry of Works and Hwsing stated before the Cbmmittee:-

"There has been trial plant in Baroda aJICi flMll' other ft'l'lM 
have been licensed to manufact\K'etheae seMi-meeheRised-
machines but it has not really caught up ona·large scale 
all over the country. We. ha\l!e also gone to import a 
particular moulding. machine for· bette!' brida aad· that 
once we get that machine we will put it for field trial and 
thereafter that' will be given to C:B.RJ. for manufacture 
of 1Yototype of mo~ machitles of that type. We have set 
up nve bl:Wt kil ... ! aPld four crore of bl'icks are produced 
ia. that. The 0ther· p1'eblemof transportati9J1 is also very 
im.poutaM, This issue we took up with the Railway Min-
istry and· adequ8ite qQlQl'l'tity of rakes have been assured. 
Primarily' this has· been as a result of the efforts that we 
bave put into that transportation of coal has improved. 
The, tlUol'd Une oiaugrnetltation is cellular concrete." 

5.25. The, representative of' the Delhi Development Authority 
stUed:-

"We havo a, large programlne' 'Of' construction and that is why 
two or tiwee years a~ when the shortage of bricks was 
felt, we started our own brick kiln and we are getting all 
our bricks fgr, OUf: own pw:pose at a co.utrol rate of 
Rs. 541-. And at the.time we ~ prod\.¥liag aboutJ5 crore8 
of brick. We are not c~ncerned with the suppl~ position 
. in the open market but if we had not opene~ tbitt briek 
kiln for our own reqlloi.ement, that w.o\IJd have worsened 
tbe situation." 

5.26. Asked if the question. of recogp~,!briek,. and tie· Il!IiIlmt-
facturing industry as a small ,scale inQ1JStry. has been OODBidered;a, 
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Government, the Committee have been informed in a written note 
that:-

"The N.B.O. has been advocating for recognition. of the brick 
industry-as an important small scale industry and this 
matter is under the consideration of the Development 

Commissioner, Small Scale Industries, Ministry of Indust-
rial Development." 

5.27 The Committee note tbat the brick and tile industry has 
come to play an important role in the construction programme of 
the country and that aecording to an assessment made by National 
Buildings Organisation, there would be a shortage of about 51,000 
million bricks in the country during the Fourth Five Year Plan 
period. The Committee further note that the National Buildings 
Organisation has suggested the establishment of 50 mechanised brick 
kilns, ten sand lime brick plants and five cellular brick plants to 
meet the shortage. The Committee recommend that steps to set up 
these units as suggested by National Buildings Organisation should 
be taken early to meet the acute shortage of bricks in the country. 

5.28. The Committee note that although clay technology has 
undergone a great change all the world over and new machines have 
been introduced for production of bricks, in India the brick manu-
facture is still being carried on conventional lines by manual labour 
and out-mooed processes of manufacture resulting in great waste of 
time and material with consequent increase in cost. The Committee 
recommend that research institutions in the covntry should evolve a 
semi-mec,hanised method of brick manufacture in the country and 
after field trial, step~ should be taken to popularise the use of these 
methods. Government should also take initiative to set up semi-
mechanised brick kilns in the country. In this connection, the Com-
mittee note that the Delhi Development Authority have already 
established a brick kiln for their use and they are getting bricks at a 
control rate of Rs. 54[- per thousand. The Committee recommend 
that Housing Boards in States should be persuaded to take similar 
steps to meet the shortage of bricks. 

5.29. The Committee note that although bricks kiln industry 
occ~y an important place in the construction industry and has pro-
vided e:m.ployment to a large number of people, the industry has not 
been recognised as a small scale industry. The Committee have 
been informed that the question of recognising the brick industry as 
a Small Scale Industry is under the consideration of the Develop-
ment Commissioner, Small Scale Industries. The Committee recom~ 
mend that an early decision !>hould be taken in the matter and the 
industry recognised as a Small Scale Industry. 
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5.30. The Committee note that the brick industry is suffering 
adversely bec:ause of non-availability of coal as sufficient wagons for 
transportation of coal are not being provided by the Railways. The 
Committee have been informed 'by the representative of the Minis-
try of Works and Housing that the issue had been taken up with the 
Railway Ministry and adequ.ate quantities of rakes for movement of 
coal had been assured. The Committee recommend that Railways 
should accord higher priority to the allotment of wagons for move-
ment of coal for the brick industry. 

s.:n. The Committee are Wiable to understand why brick indus-
try which is labour intensive and is capable of generating tarre em-
ployment should not have received urgent attention of Government 
with a view to, develop it on sound modern lines. The Committee 
suggest that the Housing Boards and HUncO should take lead in 
encouraging modernisation of existing kilns and in establishing new 
ones, but it should be made sure that the end product becomes avail· 
able to the genuine builders of houses at most competitive rates. 
The Committee feel that pilot brick kilns, using semi-automatic and 
automatic processes should be developed so that after field trials, 
those act as models for development in different parts of the country. 
The Committee would also suggest that standard specifications for 
bricks should be developed so as to ensure quality. 

5.32. Another aspec:t which the Committee would like to refer re-
lates to the exorbitant transport charges which are charged by 
kiln owners to increase their margin of profit at the expense of the 
person constructing the house. The Committee see no reason why 
guidelines and criteria cannot be laid down to determine these 
transport charges on rational and realistic basis to obviate any mal-
practice. 



CHAPTM VJ. 
HOUSING IN METROPOLITAN CITIES 

A. l'I,~* .. of the p_lom: 

The rapid urbanisation of the country and la~g~ scale migraUI;m 
of the rural population to urban areas particularly to metropoli~an 
and big cities in search of employment has resulted in large scale 
growth of population in. these cities. The large scale influx of 
refugees, from East Pakistan to Cakutta and from West Pakistan to 
Delhi ami concentration of industries in the cities of Calcutta, 
Bombay and Delhi has further worsened the situanonresulting in 
lat:ge scale growth of slums, unhygienic and. insanitary living condi-
tions, shortage of drinking water, transport bottlenecks 4Jtc. The 
'bustees' of Calcutta, 'chawls~ of Bombay and 'kuchas' of Delhi nre 
living examples, of human degradation and pitiable living conditions. 
According to a Report of the International Bank for Reconstruction 
and Development "There is hardly any aspect of community deve-
lopment that is keeping pa~e with the growth of Calcutta's popula-
tion or with the requirements of its hinterland, Overcrowding, 
degradation of housing, health hazards, primitive water s\lpply, lack 
of space for new industries, traffic bottlenecks, power shortage, a 
still unsolved refugee problem-all are increasing the cost of 
moving the goods and of providing the many services that a growing 
industrial region demands of its metropolis." There is not only 3 

wide gap between the needs of the people but the gap is increasing 
at an alarming rate. An International Team of Exp~rts remarked 
about the basic development plan of Calcutta "The Plan deals with 
a city in a state of crisis. We have not seen human degradation on 
a comparable scale in any other city in the world." Housing condi-
tions, in general are deplorable. Two-third of Calc;utta's inhabitants 
live in Ku.tcha buildings and more than 57 per cent of its multi-
member familities live in no more than one room. It i.;c; revealing 
that between 1931 and 1965, the per capita supply of filtered water 
declined from 52 gallons a day to 28 gallons n day. Transportation 
in Calcutta is a nightmare. During the rush hours, it is a long and 
arduous struggle to get even a place on the rear platform of a train 
or bus. As for primary education, the Corporation's school provide 
for no more than 30 per cent of the children of school-going age. In 
this paradoxical 'city of palaces' with slum side by side, at least 1.5 
out of 8 million of the people live in hovels known as ''Bustees''. 

98 
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6.2. The conditions in other metropolitan cities like Bombay and 

Delhi etc., are no better. According to a Memorandum submitted by 
the Maharashtra Housing Board, "The Mahar:lshtra State has the 
biggest industrialised city in the country (viz. Bombay). The 
employment opportunity offered by the city has been attracting 
thousands of people from rural area to migrate. In BOlUbay alone, 
there is a shortfall of 4,00,000 houses. Having no housing accommo-
dation, these people are forced to live in slums. Today the slum 
population of the Bombay city alone is about 1.2 million." 

.6.3. Similar is the case of Delhi. With Independence, the city 
faced new chall-enges and new problems. Nearly a million refugees 
poured into Delhi from Pakistan. The population more than doubled 
within a couple of years of Independence. The city continued to 
sprawl. Want of adequate community facilities, ~rowth of slums, 
acute shortage of living accommodation, shopping, office and indust-
rial space, inadequate roads system, shortage of water and elec-
tricity and the pressure of migrants all these needed an urgent 
solution. A backlog of about H lakQs housing units existed in 
1962 which has further increased to 2 lakhs. The utilities. services, 
civic amenities and housi'ng etc., could not kecp pace with its popula-
tion growth resulting in about 70 per cent of its population living 
in single-room tenements without basic amenities like water, elec-
tricity and toilet etc. 

6.4. A number of housing and urban development programme 
have been drawn up in these cities. But in a background paper 
prepared for the Seminar on "Evolution of a National Housing and 
Urban Development Policy" it has been stated by the Ministry of 
Works and Housing that:-

"The execution of housing and urban development programmes 
(including slum clearance and improvement) through the 

local bodies is slow, tardy and ineffective. A number of 
States have put up Improvement Trusts and Development 
Authorities, but even their pace of implementation is 

very slow." 
It has been further stated that:-

"Imaginative and pragmatic approach is called .for in applying 
laws otherwise their negative effects will harm housing 
in.terest more, as in Delhi,a major portion of the old city 
was declared slum area, about 15 years back, under the 
slum Areas Clealfance and Improvement Acf, with conse-
quential ban on all private redevelopment and construction. 
Simultaneously, public authorities ~ould not undertake its 
improvement and clearance, du.e to paucity of funds 
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Meanwhile rate of obsolescence has ione up, due to 
neglect in maintenance." 

6.5. The representative of the Town and Country Planning Orgll-
nisation has stated in his memorandum to the Committee:-

"The various housing schemes under execution in the variom; 
States are unfortunately focussed on the intention of 
increasing housing stock in isolation of the functional 
inter-relationship of the community. Most of the States 
are resorting to preparation and implementation of Hous-
ing Schemes which are not related to work centres and 
also are not planned physically to achieve inter-relation-
ship of other requirements, such as educational facilities, 
medical facilities, an¢! recreational facilities. The im-
portant factor of transportation planning integrated with 
the total urban development is also completely disregard-
ed .... My suggestion would be to attack this problem in 
totality, while working out housing schemes for construc-
tion of houses. The co-relation of work centres and 
employment centres with the establishment of housing is 
an important factor and easy and quick transportation 
from residential area to the employment centre is the 
first important factor to be taken into consideration of 
integrated planning. Invariably, when Housing schemes 
are prepared by various States, provisions of community 
facilities are either totally absent or grossly inadequate." 

6.6. Asked to clarify the above statment, the Town and Country 
Planner stated in his evidence before the Committee:-

"Even if we want to tac}de housing, it was to be thought of in 
the overall contex.t of the plan of the city where the 
housing is proposed in the sense that we planners feel 
that inter-relationship of functions while planning a city 
or planning housing is most important .... The inter-rela-

tionship of the residential area to the work area is a most 
important factor which has to be taken into consideration. 
There have been efforts in various cities to 3'rovide for 
housing of the low-income group right outside t~e peri-
phery of the city where as the workers are employed far 
away. The inter-relationship to other community facilities 
like shopping facility, medical facility, recreational facil! ty 
etc., should also be there." 
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6.7. Clarifying the position further, the witness stated:-

"To give you an example, in Bombay the Maharashtr. 
Housing Board have a big programme of house construc-
tion. The Maharashtra Industrial Development Corpora-
tion have acquired land in a trans-Thana area and have 
developed a very big estate where a number of sheds have 
come up. But the housing is not related to tl'\is industrial 
area. There is not one single house constructed by the 
Housing Board in the vicinity of the major employment 
centre. The Directorate of Education have a programme 
to construct schools etc., and other educational institutions 
in another area. So where the Maharashtra Housing 
Board have provided houses, schools have not come up 
simultaneously with the result that children have to 
travel from that place to wherever the schools are availa-
ble. Then again, wherever, the Housing Board prepares 
a plan for housing, it does not take into consideration 
other community facilities like shopping centres, health 
centres, etc., with the result that shanty shops comp. un 
all along the area. So this sectoral coordination is .10~ 

there and this is the most important factor that I wanted 
to emphasise in the policy of Government of India in 
regard to housing.'" 

6.8. Asked if the delay in providing the various facilities did 
not result in loss to State, the witness replied:-

"Yes, it increases the overheads. There is a ,glaring example. 
In Ramakrishna Puram, houses were constructed butt for 
two years they could not be allotted to anyone because 
there was no water connection, no sewage connection etc. 
The Municipal Corporation which was responsible for 
laying the water-lines and the Central P.W.D. who are 
responsible for constructing the houses did not work in 
co-ordination with one another. Before starting the cons-
truction, there was no planned co-ordination that simul-
taneously with the laying down of water pipes etc., the 
construction of houses should be taken up .... Even in 
Union territories. there is no effective co-ordination bet-
ween the various organisations. Our organisation had be-
fore some time given a proposition that whenever a plan 
is prepared for a city, there should be one single authority 
to supervise the plan and to achieve co-ordination of the 
various organisations. It should be made mandatory that 
all action organisations should be required to submit their 
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budget proposals to the Central Organisation or overse~ 
ing organisation; when the budget proposals are submit-
ted to the Central Organisation, then this Organisation 
can correlate their work and aliot priorities of different 
works to cdifferent organisations." 

6.9. Asked if all the facilities required by the residents are 
planning simultaneously with the construction of houses, the re-
presentative of the Ministry of Works and Housing stated:-

"This is a problem of co-ordination between the different sec-
toral functions. I agree that at the planning stage, we plan 
all these more or less together but since the implementa-
tion is with different authorities... for example, water 
supply is with the Municipal Corporation, electricity with 
DESU, etc..... there should be co-ordination between 
them. It is now expected that over-all co-ordination would 
be possible and it would be so timed that when the houses 
are ready, electricity and water etc., are also available. 
There have been cases where they did not really co-ordi-
nate very well; and I personally think that there is cer:-
tainly a need for an over-all authority which can bring 
all these together and they can be executed under an 
authority. I may mention that in Calcutta the Metropoli-
tan Development Authority is under the over-all Co-

ordination and implementation of one authority and the 
experience has been quite benefiCial; we find it is giving 
us some results." 

6.10. Asked if there is any machinery to co-ordinate the provision 
of all these requirements, the representative of the Ministry of 
Works and Housing stated:-

"Our entire governmental machinery as today organised, is 
organised sectorally. Each sector is vertically organised 
and the co-ordination is gaioj,pg momentum.. One of the 
points you have raised, is a basic and fundamental issue, 
whether the planning of an area with an area planning 
authority with all the sectors under one control or one 
agency is desirable or not, this is a larger question but 
certainly as I submitted earlier, in specific and special 
areas where an overall authority for a city develotlment 
is necessary, we have been examining in another Wor~ 
ing Group these matters and for different areas whether 
such an overall authority should be reviewed or not and 
we feel that, as you have said, very rightly, instead of 
waiting for a problem to arise. it would. be baUer if there 
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is one body whichiB primarily made responsible for 
ensurmg both legal powers and financialaHocations; to 
ensure that the overall Planning is so oonethat with res-
pect to any organised sector these faciUtiesare provided. 
This I agree with you entirely that there is a need for 
the overall authority." 

6.n.The representative of Delhi Development Authority stated: 
"One of the things I have made clear, is that it is only in the 

implementation sector that the problems of eo-ordination 
are more acuate. In a smaller city or smaller suburb 
the problems are note so acute. The reason for 
this is that agencies like Delhi Electric Supply 
Undertaking, Delhi Water Supply Undertaking, Delhi 
Municipal Corporation and N.D.M.C. have got so many 
functions and they are so complicated and so technically 
advanced problems that they are not given 1io one central 
agency .. Because each agency has its own know-how; its 
own budget and therefore, it has to coordinate with the 
Ministry concerned. Regarding the problem of co-ordina-
tion in Delhi, we have been working on thi!l. In my view, 
the best way of solving it in a city Hile Belhi is to make 
the Lt. Governor of Delhi as the head of these organisations. 
If he is the effective incharge and if· there is any problem 
between DESU and DDA he can bring ahoutthe neoes-
sary co-ordination. Likewise, in my view, if you put -the 
Delhi Municipal Corporation and Delhi Water Supply Un-
dertakingunder the charge of -the Lt. Governor, he ean 
bring about the necessary coordination. Now, because of 
the constitutional difficulties, in Delhi, it is !lot a State 
Government, so the power vests with theCenlral Govern-
ment. Our view is that the Lt. Governor should 
enjoy all the powers of the Central Government 
and therefore he can bring about the necessary co-
ordination. There are 101 problems which crop up day 
by day and these can be solved only at local level under 
the orders of the agency to whom they are answerable. 
So far as DDA is concerned, we had a lot of difficulties 
in arranging for water supply, electricity and sewage from 
the Delhi Mundpal Corporation. The difficulty to an 
extent was genuine because of lack of funds and raw-
materials. " 

6.12. In a subsequent written note submitted to the Committee, 
the Ministry of Works and Housing have stated:-

"Urban Development is a dynamie process. Execution of hous-
ing projects and urban development schemes do involVe 
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co~rdination between various organisations charged with 
different connected functions it is conceded that for ex-
peditious execution of such projects, there should be an 
authority vested with necessary powers to maintain co-
ordination and oversee fue work of various concerned 
organisations in the interest of speedy execution of pro-
jects. This State Governments have been advised to set 
up development authorities' for large metropolitan towns 
somewhat on the pattern of the Delhi Development Au-
thority. In Calcutta, "Calcutta Metropolitan Authority" 
has been set up for this purpose. Both the Delhi Develop-
ment Authority and the Calcutt/:! Metropolitan Develop-
ment Authority are statutory bodies. Similar bodies can 
be set up by the State Governments etc., wherever neces-
sary with such changes in the functions and composition 
as may be required to suit the local conditions. There can-
not be a uniform pattern of such bodies throughout the 
country. The situation differs from place to place and 
such authorities wherever to be set up, have to take into 
account the local conditions." 

6.13. In order to solve the problems of the city of Calcutta in 
an integrated manner, the Calcutta Metropolitan Planning Organi-
sation was established in 1961. In 1966, the C.M.P.O. published its 
basic development plan for the Calcutta Metropolitan Districts. The 
purpose of the Plan is to provide a rational and comprehensive 
framework of growth for metropolitan Calcutta over the next two 
decades, and its main objectives may be summarised as:-

(a) to promote a more dynamic growth of the metropolitan 
economy in particular and of eastern India in general; 

(b) to develop a proper urban environment for a population 
of 12.3 million people by 1986; 

(c) to create machinery for the sustained planning of develop-
ment and the effective implementation of all plans; and 

(d) to strengthen local self-government and citizen partici-
pation." 

About a year back, the Calcutta Metropolitan Development Au-
thority come into existence. A massive programme has been launch-
ed by the Authority. The thrust of the C.M.D.A. programme is on the 
basic infra-structure-water supply. sewage and drainage. garbage 
disposal, traffic and transportation, slum improvement and housing. 
A Master Plan has been prepared with the assistance of World 
Health Or~anisati(')n which aims at augmenting the water supply 



105 

in three phases resulting in a supply of 60 gallons per capita per 
day in the city and 40 gallons per capita per day in the outlying 
area from 1981. The C.M.D.A. has proposed fifty-five projects in the 
sewage and drainage sector which are designed to carry a minimum 
of 1" to H" of rainfall every hour. 

6.14. The C.M.D.A.'s Rs. 10 crores scheme, provides for the first 
time in Calcutta's long slum history, an opportunity to tackle the 
problem on diverse fronts. According to this crash programme for 
slum improvement, in the first phase 7,00,000 dwellers will be pro-
videc!. with sanitary facilities, pucca roads, tube-wells, water pipes 
.for water supply and street lighting. The scheme includes an all-out 
effort towards the solution of the deeprooted problem of housing 
the urban poor. To meet the backlog of housing and the riSing de-
mands, even on a minimum basis of two rooms units, about fifty 
thousand houses will be needed annually. The C.M.D.A. has drawn 
up a programme of 40,000 units to be constructed during the Fourth 
Plan period. Also a new modren township is taking shape at the Salt 
Lakes which was only a marshy expanse on the northern fringe of 
the city until some years ago. This fifteen square kilometre area 
will provide residential accommodation for more than half a million 
people. 

6.15. The Committee liote that a~though the entire country is fac-
ing housing problem, the condition of housing in metropolitan cities 
like Calcu.tta, Bombay and Delhi is particularly acute and due to 
the large scale migration of rural popUlation to these cities in search 
of employment opportunities, the position is increasingly becoming 
alarming. They are distressed to note that even according to con-
servative estimate about 27 lakhs of people (15 lakh in Caleutta and 
12 ~akhs in Bombay) are living in slums in two cities only in most 
unhygienic and insanitary conditions and in the city Ilf Delhi 70 per 
cent of the population are living without even basic amenities of 
life. The bustees of Calcatta, 'Chawls' of Bombay and 'Kuchas' and 
'Jhuggis and Jhopris' of Delhi are living examples of human de~a
dation and are denied even basic facilities like sanitation. drinking 
water, drainage etc. 

6.16. The Committee have been particularly concerned with the 
problem of housing of families belonging to lower income group anll 
weaker sections of society in these metropolitan and urban areali. 
According to some experts, the discontent which has been prevailing 
in the eastern sector, particularly in Calcutta, is due not a little to 
the existence of slums and bastees which deny even the minimum 
basic amenities and facilities to human beings living there. The 
Committee would. therefore. impress upon Government to pay special 
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attention to tbe problem of having a erampl'Ggr&mme to tackle the 
probl~m of providing satisfactory accommodation to families 'in 
lowor income groups and the weaker sections of society with facili-
ties like drinking water, drainage, easy transport, electricity etc. It 
is of the utmost importance that piakming in this behalf should be 
done most carefully so that the scheme commands ready acceptance 
by all concerned and achieve the purpose of removing slums. The 
Committee feel that it should be possible for Government to draw 
lip guidelines and help in preparation of detailed plans for meeting 
squaPely this challenging problem. 

6,17. The Committee note that a number of housing sehemeswith 
the intention of increasing housing units are in operation in various 
cities in the States. These housing schemes are, however, Det related 
to work centres. Moreover facilities like edueati&n, sanitation, pro-
vision of electricity etc. and the important facility of transport re-
latedto work centres are not available, with the result that in 8 num-
ber of areas even when the construction M houses hasheen ctmtplet-
ed, the same have remained vacant for a considerable period in the 
absence of these facilities. The Committee have befol'e tkern the 
example of the construction of Government quarters InRama Krishna 
Puram in Delhi where these quarters remained vacant fora C(Ml-

siderable period of time because simultaneous action to provide 
watCI", electricity. ~ftnitation etc" was not taken reruttlng in con-
~iderable loss to pUMk exchequer and denial of facility of accam-
modationto eligible pe1"sons even after the constmction had been 
completed. The Committee feel· that the sectol'al coordination to 
provide simultaneous facilities in any newly developed colony is the 
e~!IIence of the matter and should be given utmost attention at the 
time of formulation and execution of any housing scheme. 

6.18. The -Committee recommend that whenever any large 'SCale 
housing scheme Is taken up for e'Xecution a high llowered authority 
should bet'lesignatedand entmsted with the task of inter-sectoral 
pl'auning which should oversee aU the various adivities conneded 
wlthibe provision of infra structure facilities and maintaitleoordtna-
tion hetwl~en the various agencies, In this connection, the 'Commit-
tee have noted that the Government of India have advised the State 
Gove'rlllnents to set up Dpvelopment Authorities for large metropo-
litan tities somewhat on the pattern of Delhi Development Autho-
rity. TheColnmittee rerom'mend that 'the setting up of such autbo-
-rities ~hould be expedited in MetropOolitan and other large cities 
whel'e large scale housing projects are under execution, so as to 
maintain the inter-sectoral co-ordination and these authorities 
should be given necessary powers to oversee 'the comtll~tlon of 
'various activities ('onnecttid with ho,.lIIing etc. 
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'6.19. The Committee note that Calcutta .Metropolitan Develop-
JIllent Authority has been set up to execute and implement a h~ 
.deveiopment plan for the overall development of Calcutta and the 
Authority has started execution of a Rs. 10 Cl'ore plan aiming at the 
.provision of basic amenities like housing, drinking water, sanitation, 
drainage etc. The Committee feel that this is a step in the right 
direction as the problem of Calcutta has reached an alarming stage 
:and brooks no delay. The Committee recommend that the Govern-
ment of India should provide every facility and encouragement to 
·.ensure that the plan is executed expeditiously and effectively. 

6.20. The Committee are surprised to learn that even in a city 
like Delhi which is the capital of the country and seat of the Central 
'Government, such coordination has been lacking with the resuit that 
in many cases simultaneous action to provide facilities of provision 
-of water, electricity, drainage, transport, medical facilities, education 
'etc. has not been taken. The Committee recommend that immediate 
'action to remedy the situation should be taken. In this connection, 
the suggestion made by the representative of the Delhi Development 
Authority that the Lt. Governor of Delhi may be made head of these 
organisations and s'bould enjoy all the powers of the Central Gov-
-emment so as to bring about necessary co-ordination, merits serious 
.consideration by Government. 

B. Scheme for Environmental Improvement of Slums: 

6.21. The rapid urbanisation of the country and large scale mi-
'gration of the rural population to cities particularly big and metro-
politan cities has resulted in large scale growth of slums resulting 
in squalor and unhygienic conditions. To meet the situation, the slum 
clearance/Improvement scheme was introduced by the Government 
of India in the year 1956. The primary object of this scheme was 
to clear the slums and resettle the slum dwellers near their place 
of duty as far as possible. The scheme also envisaged slum improve-
'ment subject to certain conditions. This scheme had not made much 
progress. It was in the State Sector of the Plan. As the experience 
bad shown that the clearance of slums was very difficult, the Gov-
ernment of India introduced a Central Sector Scheme for environ-
mental improvement of slums of 11 metropolitan cities in the year 
1972. This scheme provides for cent per cent grants to the State. 
"Governments for carrying out environmental improvement of slums 
in eleven cities whiCh have a population of not less than 8 lakhs. 
The amount allocated for the purpose during the year 1972-73 is Rs. 
15 crores and it has been agreed that projects costing upto Rs.20 
crores could be sanctioned in respect of this scheme during this 
4002 LS.-.:a. 
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scheme during .this year. The name of the cities and the amouttt. 
allocated are as under:-
------------ --- ---
SJ. 
No. 

1. 

2. 

3· 

4· 

s. 
6. 

7· 

8. 

9· 

10. 

II. 

Name of the City 

Calcutta Metropolitan District . 

Greater Bombay 

Dc1lU Urban Agglomeration 

Madras. 

Hyderabad Urban Agglomeration 

Ahmedabad Urban Agglomeration 

Bangalore Urban Agglomeration 

Kanpur. 

Poona Urban Agglomeration 

Nagpur . 

Lucknow Urban Agglomeration 

Amount' 
Allocated 

for 1972-73 
--_ .. _--------------

CRs. in crores) 

2'5 

1'5 

1'5 

I'S 

1-5 

1'0 

I' 0 

I- 0 

20-00 --------------- ---_ .. _---------

6.22. The assistance is available for environmental improvement 
to existing slums normally consisting of water-supply, sewers, storm 
water drains, community baths and community latrines, widening 
and paving of existing lanes and street lighting. The Government of 
India will provide hundred per cent funds for approved projects. 
25 per cent of the approved cost will be released when the project is 
sanctioned by the Government of India and the balance in two or 
three instalments depending on the satisfactory utilisation of the ear-
lier amounts advanced. The State Governments were requested to 
send their projects by the 30th June, 1972 so as to enable the Govern-
ment of India to examine the projects and sanction them and to ensure 
that the amounts sanctioned for these projects were utilised during the 
current financial year (1972-73). The position of the projects re-
ceived and sanctioned as on 5-8-1972 is given in the Appendix (Ap-
pendix III). It will be seen from the Statement that while 185 pro-
jects involving an amount of Rs. SUO.66 lakhs have been sanctioned, 
S50 projects involving a sum of Rs. la.7ff lakhs are pending approv8J. 
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6.23. The Conference of State Ministers of Housing. Town Plan-
ning and Urban Development had made the following recommen-
dations in July, 1972 in respect of the scheme:-

(i) The States to which this scheme is not applicable at pre-
sent, should also be provided with similar assistance to 

. enable them to implement the scheme in at least one im-
portant city in each State. 

(ii) The Scheme is at present restricted to such slum areas 
in the 11 specified metropolitan cities, as are not earmarked 
for clearance during the next 10 years. The Conference 

, feels that this period is too long and recommends that it 
should be reduced to 5 years. 

(iii) Private lands on which slums have come up may be ac-
quired on terms favourable to Government preferably 
under the provisions of the Slum Clearance Act before un-
dertaking any programme of environmental improvement 
in such slums. 

(iv) In the case of smaller cities like Simla and Chandigarh 
where there are not extensive slums, it will be more 
appropriate to go in for slum clearance rather than slum 
improvement by undertaking an adequate programme of 
low cost housing under the normal Slum Clearance Sche-
me, which already exists in the State Sector, as well as 
by getting loan assistance from Housing and Urban 
Development Corporation. 

(v) In view of the importance and urgency of the problem, 
each State implementing this scheme should be given 
25 per cent of funds out of the amount allocated to it, in 
respect of each project formulated in conformity with the 
provisions of the scheme and submitted to the Government 
of India. This is necessary to enable the State Govern-
ments to go ahead with the work of such projects pending 
scrutiny and sanction of those projects by the Government 
of India. 

(vi) The State Governments should avoid attracting too many 
industries to congested cities as it will lead to the growth 
of more slums. New industries etc., should be located in 
other suitable areas in the State. 

(vii) Administrative/technical machinery both at the Centre 
and in the States, should be suitably strengthened and 
geared to the task to ensure speedy implementation of 
scheme. 
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6.24. Asked if the scheme is likely to be extended to cities below 
8 lakhs of population, the Ministry of Works and Housing. have 
stated ina written oote to the Committee;-

"During the current' financial year (1972-73) the scheme has 
been made applicable to the slums in the cities of Calcutta, 
Bombay, Delhi, Madras, Hyderabad, Ahmedabad, Banga-
lore, Kanpur, Poona, Nagpur, Lucknow, IndOre, jaipur and 
Rohtak. It has now been decided· to extend the scheme 
with effect from 1st April, 1973 to the cines of Patna, 
COichin, Shrinagar, Ludhiana, C-uttack and Gauliatl also." 

6.25. In Delhi, a Jhuggi Jhonpri Removal Scheme has been taken 
up for execution. According to the present policy, the pre-July, 1960 
squatters are considered 'eligible squatters' and the post-July, 1960 
squatters are considered 'ineligible squatters'; The eligible squatters 
are provided with plots of 25 square yards in comparatively Central 
localities and the ineligible squatters are rehabilitated in camping 
sites on the periphery of the city. 

6.26. Regarding civic amenities in Jhuggi Jhonpri colonies, the 
present position is that the civic services, such as drinking water 
supply, drains, community latrines and baths, approach roads and 
street lighting, are provided by the Delhi Developme.nt Authority 
which is in charge of the execution of the scheme, within the pre-
scribed ceiling of Rs. 1200 per plot in colonies of eligible (Pre-July, 
1960) squatters and of Rs. 800 per plot on camping sites on the peri-
phery of the city for ineligile (i.e. Post-July, 1960) squatters. These 
are also maintained by the Delhi Development Authority themselves. 

6.27. With effect from 1st March, 1968, the Jhuggi Jhonpri Removal 
scheme was entrusted to Delhi Development Authority. This scheme 
is completely financed by the Central Government but it has been 
entrusted from the beginning to the Municipal Corporation of Delhi 
as Implementing Agen.cy. From 1st March, 1968, the Delhi Deve-
lopment Authority is acting as Implementing Agency in place of the 
Municipal Corporation. The provision made for the scheme and uti-
lisation during the various Plans is as under:-

(Rupees in lakbs) 
Amount Drawn 
AUottc;d 

Second Plan 67'33 

Third Plan 65406 650 '31 

1966-69 (3 years) 227'00 150'00 

Fourth Plan (1969-72) 245·00 245'00 
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1,00,000 dwelling units have been sanctioned for construction so 
far under the scheme, out of which 78,403 houses have been completed. 

. , 

6.28. The Public Accounts Committee (1968-69) of Fourth Lok 
Sabha in their Seventy-first Report had pointed out that the scheme 
for the removal of 'Jhuggis' and 'Jhonpris' in Delhi was very tardily 
planned and executed. About 50,000 families of squatters were to be 
resettled under the scheme but tin September, 1967 only 21,799 could 
be resettled. In some cases, after the squatters had been removed 
from the sites, fresh squatting again took place, due to c1el:'red sites 
not having been promptly taken up for development, necessita~ing 
fresh clearance operations. The Committee recommended that they 
would like Government to have a comprehensive examination of the 
working of scheme undertaken so that the various omissions that 
occurred could be identified and steps taken to avoid their recurrence 
through planning and close supervision. 

6.29. In their Fifth Report (Fourth Lok Sabha), the Public Ac-
counts Committee (1971-72) again commented as follows:-

"The manner of execution of the scheme of removal of Jhuggis 
and Jhonpries leaves much to be desired. The Committee 
are distressed to note a number of lapses/irregularities 
such as non-maintenance of proper accounts, diversion of 
funds released by Governmeni for the scheme, non-pay-
ment of Government's share of dues from the allottees, non-
recovery of dues from the allottees, non-execution of pro-
per lease deeds and non-regularisation of 'Benami' trans-
fers made by the allottees. 

The Committee had in paragraph 2.32 of their Seventy-first 
report (Fourth Lok Sabha) suggested a comprc·hensive 
examination of the working of the scheme with a view to 
identifying various omissions that occurred and taking 
steps to avoid their recurrence through planning and close 
supervision. They were informed that the revie'" had been 
asked to suggest remedial measures. The Committee trust 
that the review will be completed expeditiously lind follow-
up action taken. 

There has been improvement after transfer of the 'icherne to 
the Delhi Development Authority in as much as 42,000 
plots have been allotted out of 47,000 plQts developed upto 
July,' 197(} as against the Third Plan targetot '00,000 plots. 
Government have since $anctioned develop~t of plots of 
25 sq. yards on the periphery of Delhi for al10tment to 
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-tDeligibles' i.e. post-July, 1960 squatters. under the scheme. 
The Committee desire that GovernIIl€nt should take steps 
to check further squatting as any rehabilitation measure 
cannot hope to mitigate this problem if it is allowed to per-
petuate itself. They would also like Government to speed-
ily implement the scheme as already sanctioned and avoid 
timelags between the development of plots and their al-
lotIIl€nt by better co-ordination among the varioLlS agencies 
connected with water, electricity, sewerage etc." 

6.30. The Committee note that the Central Scheme for Environ. 
mental Improvement of Slums provides for cent percent assistance 
to the State Govemments for improvement of slums in 14 cities and 
that an amount of Rs. 15 crores is expected to be released in the cur-
rent year under the scheme. While 185 projects under the scheme 
involving an amount of Ks. 6 crores have already been sanctioned, 
550 projects involving an amount of Rs. 13.76 crores are still pending 
approval of the Central Government. The Committee would like to 
stress that urgent action to clear the pending projects should be taken 
and steps taken to ensure the implementation of these schemes with-
out delay. 

6.31. The Committee note that during the current financial year 
1972.73, the scheme has heen made applicable to 14 cities and it has 
been decided to extend the scheme with effect from 1-4-1973 to 6 more 
cities. 

The Committee would like the Government to review the results 
of implementation of this scheme in the above cities and to remove 
the deficiencies, if any, in its implementation. Thereafter action 
fmay be taken to extend this scheme to larger cities for which a 
perspective plan should be prepared and implemented. 

6.32. The Committee note that a Slum Improvement/Clearance 
Scheme was introduced by the Government of India in 1956 and the 
primary object of the scheme was to clear the slums and resettle 
the slum dwellers near their place of duty but as it was found by 
experience that clearance of slums was very difficult, the scheme 
for environmental improvement of slums had to be introduced. 
While agreeing that the present scheme is a step in right direction, 
the Committee would like to stress that the problem of the slums 
cannot be solved by environmental improvement alone. In many 
cases, action has to be taken for the clearance of these slums and 
resettling the slum dwellers near their place of work. At least in 
those cities like Simla and Chandigarh where there are no exten-
sive slums, slutm clearance can be attempted easily and preventive 
measures can be taken to ensure that slums do not grow there. At 
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the same time advance action should be taken in consulation with 
.stt~e Governments to eBSure th~t slums are not created in other 
ciUes meanwhile. , , 

6.33. The Committee realise that in cities like Calcutta Bombay . . ' , 
Delhi, etc., which are already very congested and where the social 
uttli~y services like water, electricity, housing are scarce, it may 
not always be possible to settle the slum dwellers in tbe heart of the 
city and near their place of wo;k, and steps may have to be taken 
to resettle these slums dwellers in neighbouring colonies and satel-
lite and ring towns. But this ,can be successful only if adequate 
provision of mass transport is made from such towns and suburban 
.areas to the Metropolitan cities and back, so that the persons work-
ing in bigger cities particularly those belonging to low income group 
can commute to their places of work and go back to the smaller 
towns where proper housing facilities, sanitation, sewerage, educa-
tional facilities for children might be provided to them. The Com-
mittee recommend that a comprehensive integrated plans for pro-
viding cheap and quick means of transport on long and short term 
basis should be prepared by Government in consultation with the 
State Governments and local authorities and necessary steps to shift 
these slum dwellers to those outlying colonies and towns may be 
taken. 

:6.34. The Committee note that a '.Jhuggi Jhompri Removal 
~heme' is being implemented in Delhi and while the scheme is 
being financed by the Central Government, the D.D.A. is the imple-
menting agency for the scheme with effect from 1-3-1968. The 
Committee further note that although 1,00,000 houses have been 
sanctioned for construction SO far, only 78,403 houses have been 
completed so far. The Committee further note that the Puiblic 
:Accounts Committee of Lok Sabha had pointed out a number of 
lapses/irregularities in the execution of the scheme such ns non-
maintainance of proper accounts, diversion of funds released by 
Government for the scheme, non-payment of Government's share of 
dues from the allottees, non-recovery of dues from the allottees, non-
execution of proper lease dues and non-regularisation of 'Bellami' 
transfers made by the allottees. The Public Accounts Committee 
hact expressed the view that the manner of execution of the scheme 
left much to be desired and have suggested a comprehensive exami-
nation of the working of the scheme with a view to identify various 
omissions that occurred and taking steps to avoid recurrence 
through planning and close supervision. The Committee would like 
to emphasise the urgent need for concerted action to remove all the 
loopholes in the execution of the scheme and "ould urge that the 
scheme should be implemented expeditiously. 
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6:35 .. The ,Committee have already pointetiout. that· duma grew 
in 'the metropolitan cities because of the drift of population to th& 
metropolitan cities in search of employment as at. llresent employ-
ment opportunities are largely avanable in bigger cities. The Com-
m.ittee feel tbat the problem of slums may continue to be with US-

unless 'comprehensive plans are prepared to provide opportunities 
of employment in smaller cities and towns. There has to be a pur-
poseful and action-oriented planning, to inHibit die' growth of in-
dustries . and big offices in these Metropolitan cities. It is weD 
lmown that the big cities are outgrowing their phys!cd boundries 
and have become over-populated. The social and economic costs of 
providing honsing, social' utilities and services to large populations 
in these cities have become prohibitive. The Committee eonsider 
that a solution to these problems lies in keeping' the population in 
these bigger cities within manageable- and specified limits. Govern-
ment wiD have to consider whether the optimum size of these cities 
may be fixed taking iilto' account the prospects and costs of providing 
necessary social serVices liIie water, electricity. transport, eduation 
and recreation facilities etc: to' their populatiOn at reasonable costs. 
The big cities also pose the problem of environmental pollution. The 
Committee, therefore, recommend that urgent and immediate action 
should be taken by' Government in this regard so as to avoid the 
growth of. slum conditions and other attendlmt problem;; in the· big 
cities. 



CHAPTER VII 

CONCLUSION 

7.1. The country today faces a gigantic housing problem which is 
becoming more and more acute as years roll by. The urban housing 
shortage was estimated to be 28 lakh units in 1951, 50 lakhs units in 
1956, 93 lakhs in 1961, 118 lakh units at the end of 1967 
and by 1979 there would be an estimated to be shortage 
of about 154 lakh Wlits. Similarly in rural areas the overall shortage 
was estimated 565 lakh units in 1961, 696 lakh units in 1967, 718 lakhs 
in 1969 and is expected to be about 800 lakh units by 1979. Against 
this our rate of new house construction is extremely low, and is only 
about 3.5 units per one thousand persons in urban areas and 0.44 units 
for one thousand persons in rural areas. The private sector could 
roughly build about 2 lakh housing units per year and the Social 
Housing Schemes of the Ministry of Works and Housing have barely 
provided 4 lakh housing units during the last three plans. 

7.2. The steps taken so far have not been able to make any signi-
ficant impact on the acute housing shortage. The accent on planned 
development and industrialisation being experienced by persons in 
lower income groups during the last two decades has reljulted in 
greater population pressure in urban areas. Between 1961 and 1971, 
the Urban population of the country has increased from 78 million to ' 
about 108 million, a significant increase of about 50 per cent. 

7.3. It is evident that mere formulation, of a few schemes with· 
financial assistance. as in the past would not be able to solve the 
problem. The problem calls for a reorientation of policies in closely 
allied fields like physical planning, legislation, taxation and other 
fiscal and economic matters relating to housing. 

7.4. It is high time that the magnitude and importance of the 
housing problem in the country is realised in its correct perspective 
and concerted efforts made at all levels to solve the. housing problem 
in the country. To achieve this object and for accelerating the pace 
of housing construction in the country, a package of practices and 
programmes will have. to be taken up in an integrated and coordinat-
ed manner by the Central Government, State Governments and' 
Local Self Governments. 

7.5. The shortfall in expenditure on social housing schemes in 
First Five Year Plan was Rs. 12.38 crores out of a total alhcation of i 
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: Rs. 37.50 crores. The position in the Secbnd and Third Plan3 was 
no better. In the years 1966-69 the progress of housing in the Annual 
Plans picked up and the funds allocated for housing were fully utilis-

· ed. For the Fourth Plan Rs. 74.09 crores representing 59.5 per cent 
of the total allocation had been utilised by 1971-72. Although, now 
the financial allocations are, by and large, being put to use, there is 

· some apprehension that allocations to States for housing may ,Partly 
get diverted to other heads of development. The Government shoultl 
persuade State Governments to agree that it would not be permissible 
for the funds earmarked for housing to be diverted for other deve-
lopment purposes. 

7.6.' Housing has been given low priority in the Five Year Plans, 
as will be evident from allocation of financial resources for housing 
in the successive Five Year Plans. The outlay on social 
housing schemes in the First Plan was Rs. 37.50 crores, 
representing 1.6 per cent of the public sector outlay. In the 

· Second Plan, it 'was Rs. 101.14 crores representing 1.8 per cent of 
the outlay and in the Third Plan, it was only Rs. 179.00 crores, repre-
senting 1.6 per cent of the public sector outlay. In the Fourth Plan, 
the outlay is Rs. 124.53 crores which represents only 1 per cen,: of the 
public sector outlay. The Committee feel that housing should receive 
a higher priority, for it is well-known that neither health nor educa-
tion can improve if the persons are denied minimum shelter. 

7.7. It is evident that the importance of a basic necesf'ity like 
housing has not been fully realised. Lower priority accorded to 
housing is not conducive to the adequate exploitation of resources 
for housing purposes from the financial institutions also. Housing 
should be considered as a basic necessity and accorded appropriate 
priority in our Five Year Plans. 

7.8. It is strange that even after 25 years of inde.pendence and the 
implementation of several Five Year Plans. the national policy on 
housing has not been spelt out by Government so far. It is only new 
that a Steering Group of the Planning Commission has been asked 
to go into the question of spelling out national policy on housing. 
This is indicative of the fact that Government have not given all 
these years concerted attention to the important problems of housing. 

7.9. In several countries (both developed and developing), enact-
ments on housing exist. It has not been possible to enact any hous-
ing law for the country so far, as housing does not find a -specific place 
in any of the three lists in the Seventh Schedule of the Constitution 
and the position in this behalf is still "Hazy." 

7.10. Government should formulate the National Housing Policy 
, before the end of the year SO as to provide clear and firm guidenne 
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for the housing programme in the Fifth Plan and onwards. 

7.11. In the light of the policy, Government should also take action 
to bring forward the necessary legislation on housing so as to make 
clear the role and functions of Central and State Governments and 
various other financial and executin.g agencies. 

7.12. Although the Private Sector has been assigned a major role 
in thp matter of housing in the Five Year Plans, the investment of 
the Private Sector in the field of housing has not been of lin organis-
-ed nature and has tended to flow towards construction of owner occu-
pied houses or lUXUry type housing generally having a promise of 
attractive returns and that too in major Urban and Metropolitan 
cities only with the result that as far as objectives like housing of the 
masses or planned regional economic growth are concernf'd, the 
contribution of the Private Sector has been negligible.. The Private 
Sector has not been coming forward for the construction of housing 
for the common people, as it is not economically rewarding for them. 
The saving potential of the common man in the country is so low 
that he cannot invest sufficient funds for housing and neither the 
Government nOr the financial institutions in the country have floated 
any major scheme to provide finances fOr houses construction to the 
common man at reasonable terms linkin.g shelter with small savings 
and deferred payment system. If Government intend to utilise the 
Private Sector in the field of house construction for the common man 
they will have to influence the direction of investment by Private 
Sector in the field of housing by making it attractive for them to 
invest in low cost housing. The Government should encourage peo-
ple to construct their own houses by making land available to them 
at reasonable cost, by providing easy credit facilities through the 
medium of financial institutions like banks and L.I.C. and by making 
available building material in time at reasonable price and sufficient 
quantity. 

7.13. The Life Insurance Corporation is investing about 15 per 
cent of its investible funds in the housing schemes and together with 
investment on electricity, rural Water Supply and sewerage schemes, 
the investment of Life Insurance Corporation's· funds to the socially 
oriented schemes come to about 26 per cent of the investible funds. 
Keeping in view the pressing need for funds for housing and the 
preamble of the Life Insurance Corporation Act that funds would be 
invested in ventures which further the social advancement of the. 
country, the Life Insurance Corporation should increase its invest-
ment in housing and aHied fields. 
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7.14. From the information supplied by the Life Insurance Cor-
poration, it has been noted that there has been perceptible increase-
in the number of applications for grant of loan under various schemes. 
particularly under 'Property Mortgage' and 'Own Your House' &heme 
in 1971-72 as compared to 1970-71. While this increase of more than 
hundred per cent is welcome, it is seen that the number of applica-
tions disposed of during the period has not correspondingly risen. 
In fact, the number of applications pending on 31st March, 1972 were 
more than 50 per cent of the number of applications received. It 
need hardly be stressed that such applications should be disposed of 
most expeditiously in the interest of expediting construction or-
houses. 

7.15. It is suggested that senior officers dealing with the loan appIi· 
cations may set aside a specified time during which the applicants 
whose applications have been pending for disposal beyond the pre-
scribed time limit may see them so that the matters are got expedit-
ed. In view of the fact that more.' than 50 per cent of the applica-
tions have been shown as outstanding on 31st March, 1972. the head· 
quarters and the zonal officers of the Life Insurance Corporation 
should keep a special watch on the disposal of pending applications 
by prescribing suitable. returns and issue of suitable instructions after 
due consideration. 

7.16. Banks are at present not making any significant contribution 
in financing of housing programmes in the country and the main 
reason for this is the absence of refinancing and guarantee facilities 
for the loans sanctioned for housing. The Banking Commission Which 
had gone into the question of housing finance by banks in their Re· 
port submitted in 1972 have recommended in respect of urban co· 
operative banks that lending for long term purposes such as houses 
construction should be allowed subject to a ceiling that may be spe-
cified by the Reserve Bank of India and that an apex finanCing insti-
tution to attract savings linked to the provision for construction or 
purchase of house be set up. The Commission has further recommend-
ed that either the Housing and Urban Development Corporation 
should play the role of this apex housing organisation in which case' 
it should shed its non-financial functions or alternatively an apex ins-
titution should be sopnsored by the Reserve Bank. The Commission 
has also recommended that commercial banks may give short and 
medium term credit to the builders in order to enable them to under-
take mass housing construction programme and to the extent ad-
ministrative and personnel resources permit, commercial banks may' 
also give cred;t. to individual desiring to own or construct houses. 
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'7.17. The recommendations of the Banking Commission which were 
'given in 1972 are still under the consideration of Go-vern.mentin con-
sultation with the Reserve BaBk of India. It is stressed that an early 
·decision in the matter may be taken so that loans are· available to 
working persons as in other countries to finance purchase/construc-
tion of a house during his working career rather than invest his life 
long savings to construct a house near-about the time of his retire-
ment. It is felt that co-operative banks and other nationalised banks, 
who have now opened branches in most industrial and agricultural 
areas could play a significant role in meeting the genuine require-
ments of working persons who are desirous of constructing a house 
and pay for it in easy instalments. 

7.18. The World Bank have shown interest in ·recent months in 
financing housing projects and that one of the Appraisal Teams of 
the World Bank has visited Calcutta in that connection. Government 
should follow up the matter with the World Bank authorities so as 
·to secure the necessary financial assistance at the earliest. This could 
well serve as a model for securing similar assistance for projects to 
relieve the acute housing shortage in other metropolitan cities. An-
,other field, in which the United Nations help can be taken relates to 
modernisation of building industry with a view to reduce construc-
tion cost. It is understood that the United Nations Development 
Programme envisages assistance equivalent to twenty per cent of 
the estimated cost. Since lack of availability of building material 
constitutes one main constraint in stepping up construction of houses, 
'Government should examine in the context of expanding and moder-
nising building industry the extent of help which could be taken with 
,advantage in the United Nations Developme::t Programme. 

7.19. It is surprising to note that while there is an all-round com-
plaint of non-availability of resources for construction of houses by 
the State Government etc., the representative of the HUDeO has 
stated that the resources available with the Corporation are not be-
ing used and there are some States who have not submitted any 
schemes to the Corporation. Government should review the position 
at the earliest and take necessary action in coordination wltl-} HUDC() 
and State .Governments· and State agencies to ensUre that the funds 
available for housing are distributed to the States in accordance with 
their requirements and the overall priorities determined in that 
behalf. 

7 :20. Housing and Urban Development Corporation should make 
special efforts to undertake housing efforts 'in the' backward areas. 
As regards promoting- use of, alternative ·material- in' place~f scarce 
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material like cement and steel, it is noted that a number of other' 
Government agencies are. allready engaged ~n this work namely 
National Building Organisation, New Delhi, Central Building Research 
Institute, Roorkee, C.S.lR. etc. HUDCO should ensure that maximum 
advantage is taken of the research already carried out and the know-
ledge about proven alternative materials which are cheaper reaches. 
the construction agencies in the field. 

7.21. It is noted that HUDCO have decided to go in for construc-
tion of houses in Calcutta. The N.B.C.C. is already charged with the 
responsibility of undertaking the construction. The Government 
should review the matter at the highest level to avoid any duplica-
tion of effort in the field. 

7.22. Availability of land for house construction is the .first pre-
requisite for any housing programme and that due to the exhorbitant 
rise in price of land particularly in urban areas and metropolitan 
cities, it is not possible for a common man to purchase land to con-
struct a house. Although the question of evolving an urban land 
policy is receiving the attention of Government, no specific policy 
has been laid down so far. Government should lay down Jand policy 
early which should be directed towards making land of suitable size 
available to the common man at a reasonabJe price. 

7.23. The present procedure of land acquisition is very slow, 
tardy and involves a lot of litigation and this is time-consuming 
with the result that a number of housing programmes are delayed. 
Early steps should be taken to make the procedure expeditious and 
more worklike. 

7.24. The scheme for provision of house-sites to landless workers' 
in rural areas was introduced 'in October, 1971 as a Central Sector 
Scheme and under the scheme the entire cost of acquiring and 
developing land for providing house sites will be met by the Gov-
ernment of India as 100 per cent grant assistance. 13 States have 
already submitted their schemes to the Central Government and 
projects in respect of 1167 Development BlockslPanchayats of eight 
State Governments involving Central assistance of Rs. 10.75 crores 
for provision of 3,08,137 house-sites have already been .approved 
and the remaining projects are under the consideration of Govern-
ment. It is felt that the Scheme is a right step in the direction of' 
providing shelter to the economically weaker sections of society 
and should gain momentum at the earliest. The Sf$ltp Gnvernments 
should link the Scheme of providing house-sites with a programme' 
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of construction of low-cost housing on those sites as has been done. 
by the Kerala. Government out of their own resources, public. 
donations etc. while allotting house-sites under the scheme, pre-
ference should be given to Harijans and Adivasis. 

7.25. It is surprising to note that some States have not yet sub-
mitted any project under the scheme so far. As 100 per cent finan- . 
cia I assistance for acquiring and development of land is being pro-
vided by the Central Government, the reasons for reluctance on 
the part of the State Governments in submitting the scheme is 
difficult to understand. The Government of India should impress 
upon the State Governments who have not yet submitted any 
scheme so far about the urgent need for doing so expeditiously. It 
is noted that the necessary legislation and other administrative . 
measures for the scheme are to be taken by the State Governments. 
It is hoped that State Governments would take expeditious action 
for acquisition and development of land involved in the scheme. 

7.26. Although 83 per cent of India's population live in villages 
and about 73 per cent of the rural population reside in unsatisfactory 
'kutcha' structures, the problem of rural housing has not received 
close attention of the Government. Altnough the shortage of 
houses in rural areas has been estimated to be about 18.6 million 
units, only 80,111 houses under the Village Housing Projects Scheme 
have been sanctioned since 1957 and only 50,525 houses i.e. about 
2,000 houses per year on an average have been constructed. 
Although the Estimates Committee (1967-68) had drawn atte'ntion 
to the unsatisfactory performance of the Village Housing Schemes 
during the Three Five Year Plans and the apathy of the State 
Governments towards the scheme, the position has not shown any 
improvement and even the representative of the Governme'nt of 
India have admitted that in the matter of rural housing, the States 
had not paid that much attention that was needed and the funds 
were being diverted for other purposes. 

7.27. It is distressing to note that the first draft outli'ne of the 
Fourth Five Year Plan had made a provision of Rs. 25 crores fOT 

rural housing which was subsequently reduced to Rs. 11 crores and 
actually the States had made so far a provision of Rs. 5.16 crores 
for the village Housing Schemes. This speaks of the low priority 
accorded by the Government to the problem of rural housing in 
actual practice. Government should reaHse the urgent need of im-
proving housing stocks in the rural areas and for the purpose gear-
up the implementation machinery and make necessary planning in 
this direction. The Government should also attach proper impor-
tance to the need for environmental improvement in the rural' 



122 

: .. areas, and should take necessary steps for improving water supply, 
,.sanitation, sewJU"agQ etc.', and sufficient funds for this pUrpose 
should be provided. Moreover, the·funds ·provided for rural hous. 
ing shoulq. be earmarked so that the, same could not be diverted 

,for other purposes. ' 

7.28. Although the Estimates Committee (1967-68) had pointed 
, out that the scheme has suffered from organisational weakness at 

the field level, no effective steps have been taken to remedy the 
- situation and only recently the State of Gujarat alone have thought 

fit to set up a Rural Housing Board. Immediate steps should be 
taken to tone up the field organisation to implement the Village 
Housing Scheme and the remaining States shou1d be persuaded to 

"set up at an early date Rural Housing Boards or similar other suit-
able organisation in their States to give an impetus to the pro-
gramme in the field. 

7.29. The Ministry of Works and Housing has introduced 10 
, Social Housing Schemes to meet the housing needs of the economi-
cally weaker sections of the society, industrial workers and low 
income group of people etc. and since the inception of the scheme 

,about 8 lakh houses have been sanctioned out of Which about 6 
-lakh houses have been constructed. Looking at the needs of econo-
mically weaker sections of the society and the magnitude of the 
housing problem, programmes made under these schemes so far 
are far from adequate and much more vigorous and concerted 
efforts are needed to meet the problem. 

7.30. It is noted that even in the case of middle income group 
housing scheme which was introduced as early as 1959 only 34,520 
houses have been sanctioned for construction throughout the 

-country out of which only 25,730 houses have actually been cons-
'tructed so far. Similarly in the case of Integrated I:Iousing Scheme 
,for industrial workers and economically weaker sections of society 
which was introduced in 1952, only 2,29,992 houses have been sanc-
tioned for construction out of which only 1,76,275 have actually 
been constructed. The position is worst in the caSe of Subsidised 

-Housing Scheme for plantation workers whicn was introduced in 
'1956 and in which only 6,953 houses have so far been sanctioned for 
-construction and only 1,747 that is nearly 25 per cent have only 
been constructed so far., It is distreSSing- to note that the physical 
results achieved in respect of the Socia,l Housing Schemes are very 
unsatisfactory. The State Governments have not taken sufficient 
steps to set up implementation machinery .to, implement the variolils 
housing schemes and have not given sufficient,priodty, to these 
schemes. It is urged that the implementatjon machinery at the 



123 
field level should be geared up and strengthened and vigorous steps 
are needed to be taken to implement, these housing schemes. 

7.31. It is noted that the position in respect of provision of houses 
for the, C~~tral Government employees in Delhi is very unsatis-
factory an,1'as on 1-1-1972 only 42 per cent of the employees have 
been allotted houses, and there are at present7,5~ officers ip. Types 
I to IV who have put in more: than 18 years of service and are still 
waitilJ~ forqllotment and that the position is worst in the case of 
low-p<ud employct!s vi:::, Type II whete the percentage of satisfaction 
is only 26.02 ~~r cent. Most ,of these employees partieUlarly Iow~paid 
employees are living ;in unhygienic and congested areas payiJ,lg ex-
l'iorbitant r,ents and have to ,come to their place of duty from long 
distances whi~h has ):~eel1 ,affectia.g, their efficiency' adversely. Gov-
ernment should pay immediate attention to this problem and make 
concerted ,,~fforts to improve the position. ' 

7.32. It has been stated by the represootative of the ,Ministry of 
Works and Housing' during evidence that Government propose to 
provide houses to 75 per cent' of its employees by the end of the 
Fifth Five Year Plan and have prepared a plan forRs. 84 crores 
in this regard. The Committee hope that this plan would be taken 
in hand in right earnest and the target of 75 per cent achieved 
early at least in respect of lower types. However" even the com-
pletion of these quarters would c1epend upon a number of factors 
like availability of funds, materials, sites, approval of plans by the 
Local Bodies and provision of bulk services !9Y local bodies. Gov-
ernment should take coordinated action and do some perspective 
planning from now and take necessary action for the completion of 
these quarters in time and provision of these bulk facilities by local 
bodies simultaneously with the completion of the quarters. 

7.33. It is noted that the position in respect of housing for Cen-
tral Government employees in some of the Metropolitan cities like 
Bombay, C.alcutta and Madras is still worse and that in the city 

,of Bombay out of 23,313 Central Government employees only 2,480 
i.e., 10.63 per cent have been provided accommodation. In the 
city of Calcutta out of 19,333 employees only 1,664 that is 8.06 per 
cent have been provided accommodation and in the case of Madras 
out of 6,652 employees only 397 that is 5.96 per cent have been pro-
vided accommodation. The housing conditions in all these Metro-
politan cities is very acute and the Centr~l Gover.n~nt ~employ~es 
particularly ]ow-paid employees are not In a posItIon to pay high 
rents being charged in these cities. Government should. therefore, 

, take immediate steps to construct accommoda,tion for the Central 
Governme~t' employees in these cities also on a priority basis and 

·4')02 LS-9. 
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make concerted efforts to increase the percentage of satisfacniOD 
at least equal to that of Delhi. 

7.34. In view of the urgent need of providing housing to large 
number of people in the country and low economic level of the 
people with the resultant low paying capacity, the problem of low 
cost housing has come to occupy an important place. According to 
a Survey conducted by the Operations Research Group, Baroda 
relating to the housing conditions and paying capacity of the masses 
in Gujarat standard housing of a value of Rs. 6,0001- is beyond the 
means of 51.6 per cent of the families in cities of a population of 
1 lakh or more as against 62.3 per cent in smaller cities and 80.3-
per cent in villages. It is felt that conditions in other parts of the-
country are in no way difterent and ways and means would have 
to be found to construct houses at cheap cost if any dent is to be 
made in the housing problem in the country. Although a number 
of resea)'ch institutions in the country in the field of construction 
like Central Building Research Institute, Roorkee, Central Build-
ing Organisation, CSIR etc. have evolved new processes and tech-
niques ill the field of construction resulting in saving in the use of 
material and resultant costs, no concrete measures have yet been 
taken to popularise these processes or methods with the result that 
the agencies responsible for large scale construction like a.p.W.D ... 
M.E.S. etc. have failed to utilise these processes in the field. An: 
instance is that of fly ash which has been found quite a good sub-
stitute 10r cement to the extent of 15 to 20 per cent but still nC) 
concrete steps have been taken to popularise the use of fly ash in 
construction of buildings by c.p.w.n. etc. It has been admitted 
by the representative of the Government that as far as Central 
Construe tion agencies are concerned, they have been a little slow 
in adopt Ing many of the recommendations of the N.B.O. It is sur-
prising 1hat at a time when construction of houses in the country 
is suffeting because of non-availability of building material like 
cement, bricks etc. and consequent high prices of the building ma-
terial, no serious efforts are being made to utilise the substitute-
material in the construction of houses to effect reduction in buil'a-
ing cost and to augment the implementation of the housing pro-
gramme. 

7.35. Serious efforts should be made by the researcD institutions-
etc. to evolve new processes i methods etc. to effect economy in the 
use of building material etc., and find cheap substitutes for cement, 
bricks, timber etc., taking into consideration the local conditions. 
Once the processesimethods are evolved by these research insti-
tutions, these should be passed on to National BUilding Organisation 
to test its effectiveness and proper use in an urgent manner. Once 
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these are found effective, these should be passd on to construction 
organisations like c.p.w.n., N.B.C.C., M.E.S., etc. for use in the 
fiel~. All these organisations should functions in complete co-ordi-
nabon and mutual understanding so that maximum benefits could 
be derived from the research done in the field of economy in cons-
truction costs. 

7.36. The G~ernment of Gujarat have taken some steps to evolve 
new designs of low cost housing at a cost of Rs. 3,500/- ~nd even 
less and for this purpose the Government of Gujarat organised a 
workshop on low-cost housing and some designs are already under 
their consideration. The Government of Kerala have also taken 
up construction of houses at a cost of Rs. 2,0001- each on the plots 
of land allotted to the landless labourers under the scheme of Pro-
vision of Sites to Landless Workers. It is felt that these efforts are 
steps in the right direction and the Government of India should 
take effective measures to popularise these schemes in the remain-
ing States also. 

7.37 It is regretful that no concerted effo'rt has been made by 
Central and State Governments Building Organisations or research 
institute to evolve a design which would be most suited to the re-
quirements of persons coming fl':>'ln the weaker sections of the 
society. As a result of survey conducted in Gujarat has shownt 

more than 50 per cent of the persons living in bigger cities cannot 
afford to have a house costing Rs. 6,000 or more. The position in 
small cities is still worse. It has been felt that if houses for millions-
have to become a reality, the first and foremost task is to evolve a 
realistic design which would make it within the reach of these 
millions. There is need for intensifying research in building tech-
niques in the use of alternative cheaper material, the adaptation of 
local materials and about all, in evolving a design which would be 
a realistic one and within the reach of these millions in the weaker 
secti-ons of our society. There is no reason why the initiative taken 
by Guj.arat and Kerala should not have been initiated at least a 
decade earlier so as to evolve by now a proven method for alleviat-
ing the over-congested condition of living and unchecked growth of 
slums in larger cities of the country. Government should review 
the position at the highest level and take effective measures to bring 
about close co'ordination and integration in the activities of the Cen-
tral and State Organisations, building agencies and research insti-
tutions so as to evolve the most economic workable and realistic 
design by providing low CO'St housing for the masses. 

7.38 [t is noted that the National Buildings Organisation was set 
up in 1954 to ensure the best use of national resources and to co-
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-ordinate the iifor.ts and findi.n.p. of agr:mcies engaged iIll. te.ohnioat . 
. activities and the Organisation is. also expected to provide.inhulna-
tiOD and assistance to Government OrgaDlsations and aWlcies.. and 
to serve as ,a clearing house of all technical information ,apd results, 
of research. As the construction of houses is still being'carried on 
the conventional lines and old designS with the use 01' a&~ old 
material aY'.d techniques, it is felt that the National Buildings Orga-
nisation has not been .able to discharge its functions effectively. 

7.39. The SUccess of the National Building Organis~tioJlshould: 
largely be judged in terms of the subjects with special ref~ence to.' 
the brl!ak-through it 'has made 'in the field o'f substitutionoimate-. 
rials by cheaper ones and by-evolVing designs for low c,Ost' h,ousing,. 
particulary for weaker sectiorts 6f soCie'ty. The. National Building 
Organisatianshould pick out problem~ which. are· related to live 
issuse faced' in the field, particularly ih -the mal,fer of construe-tion 
()f houses for the masses and that care should be taken to see that 
the research carried out does' not· result ~n a.Joidabie o~er1ap and 
duplication. 

The argument that becausE' the Housing Ministers have been 
meeting every year or alternate year, the National Building Council 
which is the Governing Body for the National Building Organisation 
should not have met is not convincing. It is felt that the res-
ponsibilities in the behalf cannot be left solely to a standing 
Committee which consists mostly of officials. If the National Build'-
~ng Organisation is to function in a realistic manner to tackle the 
problems which are experienced in the field by States, it is of the 
utmost importa,nce that its fl l l1ctioning should be reviewed at least 
once a year by the Governing Council, comprising of representa-
tives of States so that it:; acilievements can be critically examined 
with reference to the extension work done in the field and the 
future programme sUl;al~'y modifiecl to pay greater attention to 
problems faced in the fie'.d. 

7.40. The National Buildin§! Organisation has not paid serious 
attention to the problem of rural hou~ing which was made one of 
its responsibilities right from ite; iric~,tion in 1958. If the National 
Building Organisation had made concerted efforts on its own and in 
conjunction with other research institutes, architectural and build-
ing organisations, we would have by now evolved. model, rur~l 
houses suited to the requirements of different areas In States. Thls 
remains la.rgelY unrealised as would be evident from the fact that 
so far the National Building Organisation in 14 yeal's of its exist-
ance has developed only 78 houses in rural areas. There is ~e~ 
for making a concerted and intensive effort to~v~lve a· realIstlc 

. design which would be within the reach of the mIllIons anq, wht<:h 
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best ,theessentw :Eecm ·Of :thellCCUpaJ1ts. The National ,Building 
Og:anis.11ion :s.l:m.n1A ,p~ .special attention to the new and old ex-
perimems: wbidta .erebeu"g carried out in Gujarat and Kerala to 
evolve Sllch deiJigm: anrl construct houses for n1;;:SSUi so that these 
could be in:pr.H.Qd ',upml amI adc;'lpted for extensive implementation. 
in ::nther ~ Sta:ter.. ,., 

'jl.41.'""I'he 'ffttIlchmtan HQ1J.sing ]j"1actoy has 'done production or 
pl'El.fabric:ated hoUS~SOlf an eXpeilmental basis but because of in-
complete"lt!ql!Jipment. the factory b.ls not been a'ble to make much 
contribution in the Jieli::l. .of pte-fabticated housing and has been con-
cenil'ating on the m.anl1fltcture of elt!ctric poles and railway sleepers-., 
It is noted that all 'lIver the 'world impressive progress has been 
madt- in the meth.od ,of nls,nuJacturlng components to accelerate the' 

. pace, of constlUdion of 'iIOUses, particularly those required for in-
,dustrial laaour and .Dr lII!Caker secti6ns of society. It is disappoint-, 
'ing that tm,ugh we 'have the "1lindustan Housing Factory in the-
'Public Seewr, it should 'have lailed to a,vail of the break-througb 
',which has heen adl:ie;p,ed in manufaetllring compt;nents for housing 
.nn amass seale andi'rl:stead should have diversified its activities' to 
sleepers maIDlfacture -and ,electric pole manufacture on the plea. of 
lack of ~some equipmem. for undHtakiftg manufacture of housing 
'parts. (';overmnent 'shonld .,.evielV the position t:rgently and take' 
action to see't'hat the Factory cont!entrates on its main objective ,of 
manufacturing Icotnponeirts foc 'housing. It is noted that the Gov-
oernfn€nt aTe having United Nations assistance for modernising this 
1actory. tlovernment'should avail of this opportunity to rationalise 
the -working of 1ilis Factory so as to facilitate the m~mllf~cture of 
components 'and parts required for housing on g scale in keeping 
with the requirements for mass housing. If these cr1mponellts and 
parts are to 1lnd acceptance, they should be evolvec! with reference 
to Indian 'Cbnditions a,nd should be of guarantp.~d quality accom-
panied by field service and be priced most competitive:ly. Tt is only 
then that the Factory can expect to win orders m1 a sustained basis 
and develop its ac~ivit1es on the right lines. 

7.42, As transport of components for houses is a cumbersome and 
expensive proposition, there is need for developiJ~.g s~cb construc-
tion housing factories for manufacture of components In other parts 
of the country. This may, however, be done after the manufa.ctur-
fng activities of the existing Housing Factory have been estabhshed 
on successful lines. 

7.43. Availability of building materials in ade1UJa~~ qu:mtities is 
• necessary pre-requisite for the success of any housmg programme 
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in th~ c~untry. ~t is. noted. that there has been ar.. acute shortage 
of bUIldmg materIal lIke bncks, cement, timber, steel etc. in the 
country. Even the Housing Boards have been incing considerable 
difficulties in completing their housing schemes because of shortage 
of building. materials. The common man has to run from pillar to 
post to obtain these materials and has to purchase the same at 
exorbitant prices. It has been estimated that in spite of the 
various steps taken in the matter, the shortage of bricks will be to 
the extent of 51,000 millions and that of cement to the extent of 
4.4 million tons in Fourth Plan period. Govemmen t should pay 
immediate attention to the need for increased production of thes~ 
building materials in adequate quantities and to take steps to set up 
new units and expand and modernise the exi'3ting units. If the 
construction programme for housing has to mak~ a marked progress, 
it is imperative .that essential materials like bricks, cement, iron 
and steel should become available in adequate quantities so as not 
to hold back~d impede the programme for construction of hou8es 
on a large scale. 

7.44. It is noted that the National Buildings Organisation is 
unAertaking for every five year plan, the assessment of building 
material required for execution of all construction programmes and 
the shortfalls are also being worked out and passed on to Planning 
Commission. The Organisation has also worked at the require· 
ments of building materials till 1990 according to which the require· 
ment of cement and steel in the country will increase to 7.74 mil· 
lion tonnes and 20.60 million tonnes in 1990 from 17.40 million 
tonnes and 4.60 million tonnes respectively in 1975. Unless steps are 
taken in right earnest from now on to. raise the production of these 
materials, the country will be facing .an acute short~ge of these 
building materials in the years to come affecting the building pro· 
gramme adversely. It is hoped that the matter will receive the 
attention it deeerves and a well co-ordinated and time bound pro-
gramme for in~reasing the production of these materials would be 
drawn up and taken in band. 

7.45. There has been a considerable increase in the cost of build-
ing material in the country and in respect -of all building materials, 
the index ot prices has increased by 88.4 per cent. In actual 
practice, the common man has to pay even much more in the 
market to purchase these items because any delay in the supply 
of these materjpls disrupts his construction programme thus result-
ing in avoidable increase in cost of construction. The supply of 
building material at cheap and reasonable priC'es is an essenti~l 
requisite if the individuals are to be encouraged to construct their 
own houses. The steps taken so far have not succeeded in keeping 
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the prices of these materials under check. Government should take 
more ~oncrete steps to keep the price of building material within 
reach of the common man and the position should be reviewed 
every year to see what particular steps can be ta.ken to check the 
prices. 

7.46. The Delhi Development Authority and GLljarat Housing 
Board have taken measures to meet their requircment~ of material. 
Government should consider whether these authorities may not 
extend their activities fUrther so as a·tleast to make available raw 
materials at competitive rates to persons coming from weaker sec-
tions of the society who are constructing houses in the area served 
by them. Such extension of activity is bound to have a sobering 
'effect on the market and ma.y result in effectively checking the 
spiralling up of the prices of construction materials which have 
been acting as a great constraint on the construction of houses. 

7.47. The brick and tile industry has come to play an important 
role in the construction programme of the country and that ac-
cording to an assessment made by National Buildings Organisation, 
there would be a shortage of about 51,000 million bricks in the 
<:ountry during the Fourth Five Yea.r Plan period. The National 
Buildings Organisation has suggested the establishment of 50 mecha-
nised brick kilns, ten sand line brick plants and five cellular brick 
plants to meet the shortage. Steps to set up these units ~ r.uggest-
ed by National Buildings Organisation should be taken early to 
meet the acute shortage of bricks in the country. 

7.48. Although clay technology has undergone a great charge all 
the world over and new machines have been introduced for pro-
duction of bricks, in India the brick manufacture is still being 
carried on conventional lines by mannual labour and out moded pro-
<:esses of manufacture resulting in great vaste of time and material 
with consequent increase in cost. Research institutions in the coun-
try should evolve a semi-mechanised method of brick manufacture 
in the country and after field trial, stays should be taken to popu-
larise the use of these methods. Government should also take 
initiative to set up semi-mechanised brick kilns in the country. In 
this connection, it is noted that the Delhi Development Authority 
have already established a brick lQ1n for their use and they ar ... 
getting bricks at an control rate of Rs. 54 per thousand. Housing 
Boards in States should be persuaded to take similar steps to meet 
the shortage of bricks . 

• 
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7.49. Although bricks kiln industry occupy an important place· 
in the construction industry and has provided employment to a 
large number of people, the industry has not been recognised as a 
small scale industry. It has been stated that the question of recog-
nising the brick industry as a· Small Scale Industry is under the 
consideration of the Development Commissioner, Smull Scale In-
dustries. An early decision should be taken in tJle matter and the 
industry reorganised as a SmaU Scale Industry. 

7.50. The brick industry is suffering adversely because of non-
avaHability of coal as sufficient wagons for transportation of coal 
are not being provided by the Railways. Ministry of Works .l·nd 
Housing have informed that the issue has been taken up with the 
Railway Ministry and adequate quantities of ra.kes for movement 
of coal had been assured. Railways should accord higher priority 
to the allotment of wagons for movement of coal for the brick 
industry. 

7.51. n is not understood why brick industry which is labour in-
tensive and is capable of generating large employment should not 
have received urgent attention of Government with a view to 
develop it on sound modern lines. The Housing Boards and RUnCO 
should take a lead in encouraging modernisation of existing kilns 
and in establishing new ones, but it should be made sure that The 
end product becomes available to the genuine builders of houses at 
most competitive rates. Pilot brick kilns, using ~I?mi-automatic and 
auto'matic processes should be developed SP that after field tria.ls, 
those act as models for development in different parts of 1.i:t€ coun-· 
try. Standard specifications for bricks should be developed ,so as 
ttl ensure quality. 

7.52. Although the entire country is facing housing problem, the 
condition of. housing in . metropolitan cities· like Calcutta., Bombay 
and D~lhi as particularly. acute and due to the large scale migration 
of rural popUlation to theseci1ies in search of employment oppor-
tunities, the position is increasingly becoming abt'mmg .. According 
to conservative estimate about 27 lakhs of people (15 lakhs in 
Calcutta and 12 lakhs in Bombay) are living in slums in two cities' 
only. in most un-hygienic and insanitary conditiom; and in the city 
of Delhi 70 per cent of the population are living without even basic 
amellities of life. The 'bustees' of Calcutta, '('hawls' of Bombay 
and 'Kuchas' and 'Jhuggis and Jhopris' of Delhi are living examples 
of human degradation and are denied even basic facilities like 
sanitation, drinking water, dra.inage etc. 'rhe problem of housing 
of families belonging to lower income group and weaker sections 
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of society in these metropolitan and urban areas in a nu·tter of 
particular concern. According to some experts, the discontent 
which has been prevailing in the eastern sector, particularly m 
Calcutta, it due not a little to the existence of slums and bustees. 
which deny even the maximum basic amenities and facilities to 
human beings living there. Government should pay special aUell-
tion to the problem of having a crash programme to tackle the 
problem of providing satisfactory accommodation to families in 
lower income groups and the weaker sections of society with facilit-
ies like drinking water, drainage, easy transport, electricity etc. It 
is of the utmost importance that planning in this. behalf should be 
done most carefully so that the scheme commands ready acceptance 
by all concerned and achieve the purpose of removing slums. It 
should be possible for Government to draw up gUidelines and help 
in preparation of detailed plans for meeting squa.rely this challeng-
ing problem. 

7.53. It is noted that II number of housing schemes with the in-
tention of increasing housing units are in operation in various cities 
in the States. These housing schemes are however not related to· 
work centres. Moreover facilities like education, sanitation, pro-
vision of electricity etc. and the important facility of transport 
related to work centres are not available, with the result that in a 
number of areas even when the construction c.f houses has been 
completed, the saine have remained vacant, for a consiqerable period. 
in the absence of these facilities. An instance is that of construe-· 
tion of Government" quarters in Rama Krishii.a Purani~ in Delhi' 
where these quaHers remaitied vacant for a considerable period of 
time because simultaneous action to povide water, electricity, 
sanitation~tc., was ,not ts.ken resuJting in consider.abla -loss tojmb-
lie exch~quer .and. denial. of fa~ility of accommodation to ,eligible-
persons even after the construction h$d been completed. It is··felt 
that the s~ctoral ;cr~-ordination. to provide simultaneolls' facilities in' 
any newly developeo ,'r(>)pny is the essence of ,the matter and should 
be given utmost attention at the time of formulation and execution 
of any housing scheme. ·Whenev!'!r any large scale housing scheme 
is taken' up for execution a high powered authority should" be 
designated and entrusted with the task of, inter-sectoral planning 
which should oversee a11 the various activities connected with the 
provision of infra-structure facilities and ma·intain co-ordination 
between the various agenci~s. The Government· of India. have ad-
vised the State Governments to set up Development Authorities for 

) large metropolitan cities somewhat on the pattern of Delhi Deve-
lopment Authority. The setting up of such a·uthorities should be 
expedited in Metropolitan and other large cities where large scale 
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housing projects are under execution, so as to maintain the inter-
sectoral coordination and these authorities should be given neces-
sary powers to oversee the completion of various activities connect-
ed with housing etc. 

7.54. The Calcutta Metropolitan Development Authority has been 
set up to execute and implement a basic development plan for the 
overall development of Calcutta and the Authority has started exe-
cution of a Rs. 10 crore plan aiming at the provision of basic amenit-
ies like housing, drip-king water. sanitation. drainge etc. This is 
,a step in the right direction as the problem of Calcutta has reached 
an alarming stage and brooks no delay. Government of India 
should provide every facility and encouragement to ensure that the 
plan is executed expeditiously and effectively. 

7.55. It is surprising that even in a city like Delhi which is the 
capital of the country and seat of the Central Government, such co-
()rdination has been lacking with the result that in many cases 
simultaneous action to provide facilities of provision of water, 
electricty, drainage, transport, medicial facilities, education etc. has 
not been taken. Immediate action to remedy the situation should 
be taken. In this connection, the suggestion made by the represen-
tative of the Delhi Development Authority that the Lt. Governor 
of Delhi may be made head of these organisations and should enjoy 
all the powers of the Central, Government so as to bring about 
necessary coordination, merits serious consideration by Government. 

7.56. The Central Scheme for Environmental Improvement of 
Slums provides for cent per cent assistance to the State Govern-
ments for improvement of slums in 14 cities and that an amount of 
Rs. 15 crores is expected to be released in the current year under 
the scheme. While 185 projects under the scheme involving an 
amount of Rs. 6 crores have already been sanctioned, 550 projects 
involving an amount of Rs. 13.76 crores are still pending approval 
of the Central Government. Urgent action to clear the pending 
projects should be taken and steps taken to ensure the implementa-
tion of these schemes without delay. During the current financial 
year 1972-73, the scheme has been made applicable to 14 cities and 
it has been decided to extend the scheme with effect from 1st April, 
1973 to 6 more cities. Government should review the results of 
implementation of this scheme in the above cities and to remove 
the deficiencies, if any, in its implementation. Thereafter action 
may be taken to extend this scheme to large cities for which pers-
pective plan. ahould be prepared. and implemented. 
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7.57. A Slum ImprovementlClearance Scheme was introduced by 
the Government of India in 1956 and the primary object of the 
scheme was to clear the slums and resettle the slum dwellers near 
their place of duty but as it was found by experience that clearance 
-of slums was very difficult, the scheme for environmental improve-
ment of slums had to be introduced. While agreeing that the pre-
sent scheme is a step in right direction, it is stressed that the pro-
blem of slums cannot be solved by environmental improvement 
alone. In many cases, action has to be taken for the clearance of 
these slums and resettling the slum dwellers near their place of 
work. At least in those cities like Simla and Chandigarh where 
there are no extensive slums, slum clearance can be attempted 
-easily and preventive measures can be taken to ensure that slums 
do not grow there. At the same time advance action should be 
taken in consultation with State Governments to ensure that slums 
.are not created in other cities meanwhile. 

7.58. It is realised that in cities like Calcutta, Bombay, Delhi, etc., 
which are already very congested and where the social utility 
services like water, electricity, housing are scarce, it may no·t al-
ways be possible to settle the slum dwellers in the heart of the city 
and near their place of work, and steps may have to be taken to 
resettle these slums dwellers in neighbouring colonies and satellite 
and ring towns. But this can be successful only if adequate provi-
sion of mass transport is made from such towns and suburban areas 
to the Metropolitan cities and back, so that the persons working in 
bigger cities particularly those belonging to low income group can 
-commute to their places of work and go back to the smaller towns 
where proper housing facilities, sanitation, sewerage, educational 
facilities for children might be provided to them. A comprehensive 
integrated plans for providing cheap and quick means of transport 
'On long and short term basis should be prepared by Government in 
consultation with the State Governments and local authorities and 
necessary steps to shift these slum dwellers to those outlying colon-
ies and towns may be taken. 

7.59. Slums grow in the metropolitan cities because of the drift 
of population to the metropolitan cities in search of employment as 
at present employment opportunities are largely available in bigger 
cities. The problem of slums may continue to be with us unless 
comprehensive plans are prepared to provide opportunities of em-
ployment in smaller cities and towns. There has to be a. purpo~e
ful and action-oriented planning to inhabit the growth of mdustnes 
and big offices in these Metropolitan cities. It is well known that 
the big cities are outgrowing their physical boundaries ann. have 
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become over-populated. The social and economic eosts of provid-
ing housing social utilities and services to la·rge populations in these 
cities have become prohibitive. A solution to these problems lies 
in keeping the population in these bigger ciLc~ within manageable 
and specified limits. Government will have to consider whether 
the optimum size of these cities may be fixed taking into account 
the prospects and costs of providing necessary social services like 
water, electricity, transport, education and recreation facilities etc. 
to their population at reasonable costs. The big cities aho pose the 
problem of environmental pollution. Urgent and immecLate action 
should be taken by Government in this regard so liS to avoid the 
growth of slum conditions and other attendant problems in the big 
cities. 

NEW DELHI; 

APTil 18, 1972. 
Chaitra 2~ 1895(S'aka) .. 

KAMAL NATH TEWARI, 

Chainnan, 

Estimates Committee 



APPENDIX I 

(Vide para 3.35 of the Report) 
Special features of Social Housing Schemes 

. Integrated 'Subsidised Housing Scheme for Indust;-ial Workers and 
Economically Weaker Sections of Co·mmunity 

1. General 

Originally the benefits of this Scheme were restricted. to eligible 
industrial workers only. In April, 1£166, the housing programme for 
economically weaker sections of the community (whichwas initiated 
in 1962 as part of the Low Income Group Housin.g Schem~) was also 
integrated with the Scheme. 

2. Eligibility 

(a) Housing Prograrmne for Industrial Workers 
r ' • 

. The following . categories of workers, whose wages do not exceed 
Rs. 350i- p.m. are eligible for the benefits of thisprogramme:-

(i) Industrial Workers covered by Section 2 (1) of the Fac-
tories Act, 1948; and 

(ii) Mine workers (other than those engaged in coa,l, mica and 
iron ore mines) falling within the meaning of section 
2 (h) of the Mines Act, 1952. 

Financial assistance is, however, not admissible for the housing 
employees of Central and State Governments, local authorities 
(including municipal bodies), and of statutory bodies, even though 
their workers may be covered by the legislative provisions men-
tioned above. Financial assistance is, however, admissible to Sta-
tutory bodies, corporations or companies owned in part or in full by 
the Central or State Governments for the housing of their eligible 
workers, if they are liable to income-tax in respect of their earnings 
or a part thereof. 

(b) Housing Programme for econmnically weaker Sections of the 
Community 

All persons with income not exceeding Rs. 3501- p.m. are entitled 
to the allotment of houses under this programme. However, persons 
with income between Rs. 2511- to Rs. 3501- p.m. are considered for 
allotment of houses only after satisfying the requirements of per-

.-sons with income upto Rs. 2501- p.m. 

~.35 
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3. Financial assistance 

While houses for industrial workers can be built by State Gov-
ernments, Statutory Housing Boards and Local Bodies 
registered cooperative societies run on co-tenancy basis 
and industrial employers, houses for economically weaker sections 
of the community can be built only by St,te Governments, Statutory 
Housing Boards and Local Bodies. The pattern of financial assis-
tance is indicated below:-

Approved Agency Loan Subsidy 

(i) State Governments' Statutory Housing Boards SO per cent SO per cent 
and Local Bodies. 

(ii) Registered Co-operative Societies of eli- 6S per cent 2S per cent 
gible industrial workers (which arc run on 
co-tenancy basis).; 

(iii) Employers • SO per cent 2S per cert 

of the app-
roved cost 
of bouaca. 

NOTE :-. In ~he case of co-operative societies of eligible workers, the balance of 10% 
which 18 the worker's own share of the cost, can be drawn by him as a non-
refundable advance from his Provident Fund Account. 

4. Type of construction 

In addition to the construction of pucca houses (small two-
roomed and regular two-roomed houses), the State Governments 
can also provide open developed plots, skeletal houses and hostel and' 
dormitory buildings at lower rents for eligible industrial workers 
and persons of the economically weaker sections of the community,. 
who cannot pay the rents prescribed for pucca houses. 

5. Ceiling costs and standard rents 

The current ceiling costs a:r;td the standard (subsidised) rents 
based on 50 per cent of the cost of construction are indicated in the 
attached schedule. The standards of accommodation, ceiling costs 
and the subsidised rent are revised from time to time in considera-
tion of the rise in the cost of construction etc. 

6. Repayment of loans 

Prior to 1969-70, the loans to State Governments were recover-
a,ble in 30 years. With the introduction o,f the system of 'block loans 
and block grants' from 1969-70 onwards, the loans are repayable by 
the State Governments in a period of 15 years. Loag.s to third 
parties (Cooperative Societies and Private Employers) are advanced 
by the Governments of States and Union Territories. The State Go-
vernments etc. are responsible for repayment of loans to the Cent-
ral Government. 
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7. Retention oj houses by aUottees on cros~ing the wagelincomEr 
limit of Rs. 3501- p.m. 

With a view to mitigating the hardships faced by the allottees. 
who have to vacate the accommodation allotted to them on crossing-
the wage 1 income limit of Rs. 3501- p.m., they may be permitted to· 
retain the accommodation even after crossing the above limit till he 
reaches the wage/income limit of Rs. 500 p.m. on payment of certain 
charges over and above the standard (subsidised) rent. 
8. Implementing Authority. 

Although the Scheme has been formulated by the Government. 
of India, in the Ministry of Works and Housing, it is actually admi-
nistered by the State Governments in whose territorial jurisdiction 
the construction of houses is contemplated. The Emp~oyers and the 
Cooperative Societies who want to build houses under the Scheme 
are to apply for financial assistance to the State Government con-
cerned. The detailed particulars of the Scheme and othM informa-
tion about the requirements to be fulfilled by them may also be-
obtained from the State Governments. 

Sche,luJe of overall ceiling costs and Standard rents effectitJe from the 1St April, 1967. 
---------- -----

S.No. Type of accommodation 

2 

1. Outsid,1 Bombay and Calcutta alld their II/dustrial Areas 

(i) Open developed plot. 
(ii) Skeletal house 

(iii) Smull two-roomed house (Single storeyed) 
(iv) Small two-roomed house (Double storeyed) 
(v) Small two-roomed house (Multi-storeyed) . 

(vi) Regular two-roomed house (Double-storeyed) 
(vii) Regular two-roomed house (Double-storeyed) 

(viii) Regular two-roomed house (Multi-storeyed) 
II. In Bombay and Calcutta and their Industrial Areas 

(i) Open developed plot 
(ii) Skeletal house 

(iii) Small two-roomed house (Single-storeyed) 
(iv) Small two-roomed house (Double-storeyed) 
(v) Small two-roomt'd house (Multi-storeyed) . 

(vi) Regular two-roomed house (Single-storeyed) 
(vii) Regular two-roomed house (Double-store yed) 
(viii) Regular two-roomed house (Multi-storeyed) 

Overall 
ceiling 
cost 

3 

Standard 
rent per 

month with 
So '\, sub-

sidy 

4 .---- -- ... _---- - -----
Rs. P. Rs. P. 

185°-0O 7'00 
2900'00 II' 50' 

4 85°'00 20'00 

5IDO' 00 2I'SO 

675°'00 26'00 

5600'00 24'00 

615°'00 26'00 

805°'00 32' 00· 

2800'00 II'SO 

4250 -00 18-50 
67S0'00 31' 00 
7100'00 32' So 
8450'00 38'00' 
77S0'00 35' OC> 
8400'00 39' 0() 

x06oo' 00 48'SC> 

----------------------------------------
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. SPECIAL PROVISIONS 

{A) SpeciaZ provisions relating to ceiling costs 

(i) There will be no distinction between the ~6st of building 
and the cost of land, and the. overall ceiling cost indica-
ted above will only be applicabl~. . . 

(ii) For ite~s 'i (i) to (iv), (vi) and, (vii), the overall ceiling 
costs may be raised by Rs. 1000 i - extr~ per dw!!lling unit 
in towns with a population 'of m~n~ than three lakhs and 
Rs. 450'- extra per dw~lling unit,!,in towns ,where the 
populat16rifS fi'om one to. three ,~khs: . , . ' . 

(iii) In' respect. of constructio.p of skeletal and pucca houses 
i~ bl~ck}ottoP1\:soil, or reclaimed, Qf· hm~'areas' necessita-
tmg deeper an,d stronger foundationS'· etc. or; higher trans-
port costs etc" Rs. 5501- extra per house Ol1 'the overall 

.. ceiling costs may be ,_~l >)'wed .. 

'(iv) The overall ceiling' costs in BombaY,Calcutta and other 
cities will apply not only to the areas within the jurisdic-
tion of their municipal corporations but also to adjoining 
industrial areas as defined by their State Governments 
with the approval of the Government of India. 

(v) Within the limits of the Municipal Corporation of Bombay 
and Calcutta, ordinarily multi-storeyed houses should 
only be constructed, and other types of accQ~modation 
should be resorted to only when justified by special con-
siderations, such as low-bearing capacity of soil, lack of 
adequate water supply and sewerage facilities, 10w-rE'nt 
paying capacity of the workers, difficulty of joint coope~ 
rative ownership by workers etc. 

{vi) The financial assistance for construction in Asansol. 
Durgapur and Kalyani areas will be based on the same 
ceiling costs, as prescribed for Bombay and Calcutta and 
their industrial areas. 

(vii) In cases, where the (,r,,,t d construction of houses ex-
ceeds the prescribed ceiling costs, there is .no objection to 
the utilisation of savings from other houses by State 
G~vernments, Statutory Housing Boards, and Municipal 
Bo,dies for meeting the excess expenditure, provided the 
houses involved are of the same type, are built in the same 
town and the construction thereof is simultaneously sanc-
tioned as a. part of the same project. Such diversions are 
not permitted in cases which do not satisfy these conditions. 
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B. Specw.l provisions relating to Standard rents 

'(i) There is no objection to the charging of lower rents. 

,(ii) These rents ~re inclusive of rates and taxes. In case the 
State Governments succeed in lowering the rates and 
taxes, the benefit of any such reduction should be passed 
on to the tenant in the form of lower rents. 

(iii) These rents are exclusive of charges for water and elec-
tricity, and for any special services not ~overed by the 
normal municipal services . 

.(iv) Irrespective of the approved Agency involved the follow-
ing increase in the rents will be allowed:-

(a) Rs. 3.50 p.m. per skeletallpucca house in Maharashtra 
and Gujarat States and in Calcutta and its industrial 
areas; 

(b) Rs. 4.00 p.m. per dwelling unit corresponding to the 
ad hoc increase of Rs. 1100 and Rs. 1.50 p.m. per dwel-
ling unit corresponding to the ad hoc increase of 
Rs. 4501- mentioned in item (ii) of special provisions 
relating to the ceiling costs, except in cases already 
'covered by (a) above; 

(c) Rs. 2 i-p.m. per dwelling unit corresponding to the 
ad hoc increase of Rs. 5501- mentioned in item (iii) of 
special provisions relating to the ceiling costs, except 
in cases already covered by (a) above. 

(v) The standard rents in respect of the dwelling units const-
ructed in Asansol, Durgapur and Kalyani area will be the 
same, as those prescribed for Bombay, Calcutta and 
their industrial areas. 

(vi) The State Governments have full discretion to fix vary-
ing rents above or below the standard rents prescribed 
for different types of houses built by them, Statutory 
Housing Boards and Municipal Bodies, keeping in view 
the demand for these houses and the rent-paying capacity 
of the workers. The qua.ntum of capital subsidy payable 
to the State Governments will, however, in all cases, be 
limited to the prescribed percentage of the approved cost 
of the project. The State Governments should also en-
sure 'that the excess rent recovered in respect of certain 
types of houses is wholly applied towards reducing the 
rent for other types of houses. 

'4002 L.S.-IO 
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(C) Specud p,"ovisionB relating to hostels and donnitoria-

The ceiling costs and standard rents per person, applicable-
to the construction of hostel and dormitory types ot 
accommodation, will be half and two-fifth respectively of-
those prescribed for corresponding small two-roomed 
houses in the various towns under the Schemes. In addi-
tion to the standard rent, a service charge upto a maxi-
mum of Rs. 3.00 p.m. per person may be levied for water, . 

. electricity, sanitary facilities etc. 

Low Income Group Housing Scheme 

The Low Income Group Housing Scheme was introduced in' 
November, 1954. This S~heme is implemented by the State Gov-
ernrnents and tae Union Territory Administrations. It provides 
for the grant of the loans to persons, whose income does not exceed' 
Rs. 7j200I- per annum and their Cooperative Societies for the con· 
struction of houses for their bona-fide residential use. 

2. The Scheme also provides for the grant of loan aSsistance to:-

(i) Cooperative Tenancy Societies Working on the principle-. 
of collective ownership; 

<ii) Public Institutions run tm a no-profit no-loss basis; 

(iii) Non-government but recognised-

(8) Health Institutions and Hospitals, 

(b) l!:tiucational Trusts and Educational Institutions: 
(including Universities), and 

(c) Charitable Institutions; 

(iv) Local BodieS; and 

(v) State Govenunents, Union Territory Administrations and 
their designated Agencies, such as Housing Boards etc., 

f.or the construction of houses which can be sold or given on rent 
on a n.pront no .. l088 basis to eligible persons in the low income--
.group. The State Governments may ear-mark upto 33.113 per cent 
of the hO\J886 built by them under the Scheme, tor allotment on 
.rental sa. tQ eligible employees of the Central and State Govern-
ments. 
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3. The amount of loan is restricted to 80 per cent of tbe cost of 
a house (including the cost of developed land) subject to a maxi-
mum of Rs. 14,5001- per house, to individuals, cooperative societies 
etc. But in the case of construction undertaken by State Govern-
ments, Union Territory Administrations, Housing Boards and Local 
Bodies, loan assistance equivalent to 100 per cent of the cost of 
construction of a house (including the cost of developed land) is 
admissible, subject to a ceiling of Rs. 18,0001- per h(Wse. The celling 
cost of construction of a house is Rs. 18,0001- (excluding cost of 
developed land). 

4. Floor A rea.-The accommodation to be provided in each 
house, built under the Scheme, should not be less than 232 square 
feet and normally not more than 1,200 square feet of floor area. 

5. Loans can also be granted for (i) purcha$e of new ready 
built houses from reliable building agencies and (ii) cOl\itruction of 
residential portion of the premises which are intended to be used 
for shop-cum-residential purposes. 

6. An advance not exceeding 20 per cent of the approved house-
building loan is also admissibl~ to an applicant for the purpose of 
completing the purchase of a developed plot of land (for construc-
tion of a house), where he has already paid at least 50 per cent of 
the cost from his own resources. This facility is intended for indi-
viduals and their cooperatives only. 

Subsidised Howting Scheme for Plantation Workers 

1. General: 

(a) The Plantations Labour Act, 1951 (Section 15) makes it 
obligatory on every planter to provide rent free residential accom-
modation to eligible workers. Many planters were unable to dis-
charge this statutory obligation due to financial difficulties. To help 
the planters, the Plantation Labour Housing Scheme was formulated 
in April, 1956. Originally, it was purely a loan scheme envisagin~ 
grant of loans to planters through the State Gove;nments to the 
extent of 80 per cent of the approved ceiling cost of a house, the 
balance 20 per cent being contributed by the planters themselves. 

(b) On the recommendation of the Working Group of Planta-
tion Labour Housing set up by the Department of Labour and 
Employment, the aforesaid scheme was modified in July, 1967 to 
provide for financial assistance to the extent of 75 per cent of the 
approved cost-50 per cent as loan and 25 per cent as subsidy. 
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(c)Tliis Scheme has been transferred from the State Sector to 
the Central Sector in the Fourth Plan with effect from the year 
1970-71, and the quantum of subsidy has been enhanced to 37t 
per cent. The Planters are now required to find only 121- per cent 
of the capital cost from their own resources. Provision {-or financing 
the Scheme is now made in the Central Budget and made available 
to State Governments outside their Plan ceiling. 

2. Eligibility: 

The Scheme applies to plantation workers as defined in section 
2 (e) of the Plantations Labour Act, 1951. 

3. Types of accommodation: 

Normal two-roomed houses and small two-roomed houses may be 
provided under the Scheme depencting upon the availability and eost 
of land, construction costs, economic conditions of the plantations, 
wages and average size of the family of workers etc. The standards 
and specifications for these houses will be prescribed by the State 
Governments/Union Territory Administrations, in consultation with 
the respective Tripartite Advisory Boards constituted by them as 
provided in the Scheme. 

4. Ceiling costs: 

The existing ceiling costs of houses admissible for central Elssist-
ance under the scheme are as under:-

(i) Normal two- room ed house . 

(ii) Small two-roomed house 
---_.----- ----
5. Repayment of loans: 

Rs. 4,000/-

Rs. 3,200/-

Financial assistance (loan and subsidy) is made available by the 
Centre to the Governments of concerned States and Union Territories 
for implementation of the Scheme. The loan content of the assis-
tance is repayable by them in 15 years with rate of interest as may 
be fixed by the Central Government from time to time. 

6. Implementing Authority: 

The Scheme is at present being implemented in six States-
Assam, Kerala, Tamil Nadu, Mysore, West Bengal and Tripura. They 
have been vested with power to scrutinize and sanction the pro-
jects formulated under the Scheme and to disburse financial assis-
tance to the Planters in accordance with the provisions of the 
Scheme. 
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SLUM CLEARANCE AND IMPROVEMENT SCHEME 

The Slum Clearance and Improvement Scheme was introduced 
by this Ministry in May, 1956. This Scheme which is being imple-
mented through the State Governments. provides for:-

(a) the acquisition of slum areas and the re-housing of families 
living in slum areas whose income does not exceed 
Rs. 3501- p.m. 

(b) the improvement of environmental conditions in exist-
ing slums (e.g. paving of streets, provision of w.e.s", 
water supply, street lights and drainage). 

(c) construction of Night Shelters (to provide sleeping ac-
commodation to pavement dwellers on. a nominal charge). 

2. (a) The scheme provides for grant of financial assistance to the 
State Governments by the Central Government to the extent of 87 t 
per cent of the approved cost of the projects (50 per cent as loan and 
271 per cent as subsidy); the remaining 12t per cent is provided by 
the States/local bodies as their share of subsidy. 

(b) In addition to 37i per cent of subsidy admissible under this 
Scheme, another 12'1 per cent subsidy is also admissiible for the re-
housing of slum dwellers belonging to Scheduled Castes and Schedul-
ed Tribes out of the funds available with the Department of Social 
Welfare for the benefit of these communities. If this add~tional sub-
sidy is taken advantage of the loan content of the Scheme is reduced 
to that extent. 

3. The State Governments and local bodies can provide dwelling 
units i.e. open developed plots, skeletal houses, dormitory I hostel type 
accommodation or pucca tenements to the slum dwellers. The cost 
of these dwelling units ranges between Rs. 1850 and Rs. 8750 per 
unit, and the subsidised rental (based on 50 per cent of the a.pproved 
cost of construction) ranges between Rs. 6 and Rs. 39 per month, de-
pending on the type of construction and the p1ace of construction. 

4. The improvements in environmental conditions in slum areas 
and improvement of pucca built slum dwellings that may be under-
taken under the Scheme comprise the following items:-

(i) Improvement of environmental conditions which com-
prises the following items withIn (and not outside) the 
slum area taken up for improvement:-

(a) Laying of water mains, sewers and storm water drains. 

(b) Provision of community baths, latrines and water taps. 
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(c) Widening and paving of existing roads and lanes and 

constructing new roads and lanes. 

(d) Providing street lighting. 

(e) Cutting, filling, levelling and landscaping the area, in-
cluding horticultural operations. -

(f) Partial development of the slum area with a view to 
provide land for unremunerative purposes such as parks, 
playgrounds, welfare and community centres, police 
stations, fire station and schools, hospitals dispensaries 
etc. run on a non-profit basis. 

(it) Improvement of pucca built slum dwellings which em-
braces the following items of improvement and/or con-
versions:- . 

(a) Providing WCs. bath rooms, and water taps inside or 
near the dwellings. 

(b) Electrification of the dwellings and the premises. 

(c) Conversion of the privy to the water-borne system and 
connecting to main drains. 

(d) PrOViding smokeless chullahs and nahani sinks in 
kitchens. 

(e) Enlarging the sizes of the rooms Or the dwellings to 
adequate standards. 

(f) Increasing the area - windows to provide adequate light 
and ventilation. . 

(g) Providing adequate open spaces for the opening up of 
chowks. 

(h) Paving of court-yards and drainage of the premises. 

(i) work carried out for removing fundamental defects in 
planning, such as inadequate ceiling height' for rooms 
narrow and steep staircases· etc. 

(j) Work carrie<l out for removing fundamental defects in 
the structures, such as dampness dilapidation etc. 

(iii) Improvement of slum dwellings owned by private owners. 

Improvement of slum dwellings owned by private landlords is 
their responsibility. They can be given loan assistance, if necessary, 
by the local bodies with funds made available to them under the 
slum clearance/improvement scheme. Where the owner of a slum 



145 

j)roperty invests money for its improvement, he is en.titled to raise 
the rent of the property, subject to the operation of such rent control 
laws as may be inforce in the State. If the owners fail to carry out 
the improvements, these improvements may be carried out direct-
ly by the local bodies and the cost recovered fpom the owners. 
Where necessary, the property could be acquired or requisitioned. 

5. Night Shelters: The Scheme also permits the construction of 
night shelters in cities and towns where the problem of pavement 
dwellers is acue. These night shelters are meant for providing 

.-sleeping accommodation on nominal charges. 

VILLAGE HOUSING PROJECTS SCHEME (1957). 

The Village Housing Projects Scheme provides for:-
(a) grant of loan to individuals and their oooperatives for 

construction and improvement of houses in. ~ill~es. The 
amount of loan is restricted to 80 per cent ot the cost of 
construction subject to the maximum of Rs. 3,000 per 
house. It is repayable at low interest. in ~sy insu.lments 
spread over a period of 20 years. 

(b) 100 per ceni grant to the State Govenunenw to provide 
free house-sites to landless agricultlU'al wo~~ers. 

(c) 100 per cent grant to Slates for laying streets and drains to 
improve environmental conditions in the villages. 

(d) grant to the extent of 50 per .cent of the expenditure 
incurred by the State Government$ for maintaimng Rural 
Housing Cells. The function of the Rural Housing Cell is 
to prepare layout plans for selected villages. evolve suit-
able designs of houses (after taking into account various 
factors like climatic conditions, customs and living habits. 
availability of local building materials, etc.) and provide 
technical guidance to the prospective bldlders in the cons-
truction of their houses. If the staff, in the Cell is not ade-
quate, the State Governments are authorised to provi~e 
additional overseers in the Development Blocks to asslst 
the villagers in the construction of their houses. For this 
purpose also, the Central Government have agJieed to pro-
vide 50 per cent of the expenditure as outright grant. 

2, The Scheme is implemented by the State Government,& and 
Union Territory Administrations and they are competen~ to frame 
rules for the administration of the Scheme. 
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MIDDLE INCOME GROUP HOUSING SCHEME 

The Scheme, introduced in February, 1959, is normally financed 
from the funds m,ade available by the Life Insurance Corporation ex-
cept in Union Territories where Plan funds are provided by the 
Government of India. Financial assistance is available for:-

(a) grant of loans to individals (or their cooperatives) in the 
income-range of Rs. 7,201/- to Rs. 18,000/- per annum for 
construction of houses. 

(b) construction of houses for sale to eligible persons either 
on cash down or on hire purchase basis. 

(c) construction of houses for renting them out to eligible 
persons, provided that not more than 50 per cent of the 
allocation is utilised for this purpose; and not more than 
33-113 per cent of such rental houses are allotted to' the 
emp'loyees of the Central and State Governments etc. 

(d) grant of loans to eligible individuals for purchase of newly 
built houses, subject to certain conditions. 

2. The maximum amount of loan to be granted for the construc-
tion of a house is:-

(a) 80 per cent of the cost of construction of a house (includ-
ing the cost of developed land) or Rs. 27,500/- whichever 
is less, in the case of individuals and their cooperatives. 
and 

(b) 100 per cent of the cost of construction of a house (includ-
ing the cost of developed land) subject to a maximum of 
Rs. 83,000/- in cases where construction is undertaken 
by Local Bodies or State Governments and their designa-
ted agencies in terms of para 3(a) (2) and 3(a) (3) of the 
Scheme. 

3. The total cost of construction of a house should not exceed Rs. 
42,000/- (excluding the cost of developed land). 

4. The floor area of the house to be built under the Scheme, should 
not ordinarily be less than 400 square feet and not more than 2000 
square feet. 

RENTAL HOUSING SCHEME FOR STATE GOVERNMENT 
EMPLOYEES 

This Scheme was introduced in February, 1959 with a view to 
assisting the State Governments to provide adequate housing ae-
commodation for their own employees. This Scheme; like the MIddle 
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Income Group Housing Scheme, is generally financed frQm . the 
loans made available by the Life InsuranCe Corporation. 

2. Since the provision of residential accommodation to their 
employees is entirely the responsibility of the State Governments, 
no elaborate Scheme has been formulated. The cardinal principles 
governing this Scheme of assistance, as communicated to the State 
Governments are as follows:-

(i) that the State Governments should utilise the funds ex
clusively for construction of new houses for allotment to-
State Government Employees (and not employees of Loca? 
Bodies etc.,) on payment of monthly rent in accordance-
with the normal rules of the State Government; 

(ii) that the ownership of these houses shall continue to vest 
in the State Governments themselves; 

(iii) that the class or type of accommodation to be constructed 
shall be determined by the State Governments themselve9 
having regard to actual requirements; and 

(iv) that in formulating the construction programme the State 
Government would give preference to the requirements· 
of their low paid employees. 

LAND ACQUISITION AND DEVELOPMENT SCHEME 

Scope and Objectives of the Scheme: 

The Scheme which was introduced in 1959, envisages grant of 
loan assistance to States for large scale acquisition and development 
of urban land for making available developed plots to intending 
house-builders particularly those in lower income groups. In. alloca-
ting land developed under the Scheme, the State Governments will 
give preference to the requirements of those who are eligible for 
assistance under the Slum Clearance and other Housing Schemes 
introduced by the Union Ministry of Works and Housing. Land ac-
quired/ developed under the Scheme can also be utilised for pro-
vision of community facilities like parks, playgrounds, schools, dis-
pensaries, welfare centres, light service industries, etc. in the colon-
ies to be developed under the Scheme, if these facilities are not already 
available in the vicinity at an adequate scale. 

Being an essentially urban scheme, it is designed to stabilise land 
prices, rationalise urban development and promote growth of self 
contained composite colonies in accordance with the overall master 
plan for an entire area. Where such plans are not ready, the land 
use should conform to the general ideas of the prospective develop-
ment in the area. 
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The State Governments are expected to give out land on lease-
hold basis, in order to avoid speculation in land. . 

.SCHEME FOR THE PROVISION OF HOUSE-SITES TO LAND-
LESS WORKERS IN THE RURAL AREAS . 

Introduction 

(a) The Scheme aims at assisting the State Governments and 
Administrations of Union Territories to provide house-sites free of 
eost to families of landless workers in the rural areas who do not 
already own a house-site Or a built up house or a hut on land of their 
own. With the house-sites SO provided the workers will have to build 
houses/huts thereon with their own resources, and live in peace 
without being constantly threatened with eviction by the owner of 
the land on which they have built their houses/huts. 

(b) The Scheme is being introduced as a Central Sector Scheme. 
It will, however, be implemented through respective State Govern-
ments and Administrations of Union Territories. 

2. Scope of the Scheme. 

(a) The State Governments and Administrations of Union Terri-
tories are expected to take urgent action to:-

(i) Enact suitable legislation (where this has not already been 
done) conferring homestead rights on landless workers 
in rural areas in respect of sites on which their houses! 
huts stand at present; 

(ii) Utilise available land owned by the State Government or 
the Gaon Sabha in villages for providing house sites, free 
of cost, to families of landless workers in rural areas who 
are not covered by action under (i) above. 

(b) The benefits of this Scheme will be admissible only to such 
families of landless workers in rural areas as cannot be given house-
sites in terms of the preceding sub-paras, provided that:-

(i) Neither the head of the family, nor any of its other mem-
bers own any land whatsoever (agricultural or otherwise) 

(ii) 

(iii) 

in the village/rural areas; 
the family depends for its livelihood mainly on the un-
skilled labour of its members (e.g. landless agricultural 
workers); and 
the members of the family reside in the village/rural area 
for the major part of the year. 



1~ 

For the purpose of this Schem~ the term family will be deemed 
.to consist of the worker, his wife and dependent parents/children . 

. 3. Financial SSiistance 

(a) The entire cost of acquiring and develop land for providing 
house-sites to families of landless workers covered by para 2(b) 
.above along with the cost of development of the land menUoned in 
para 2(a) (ii) above, in accordance with the approved programme, 
will be met by the Government of India as 100 per cent grant assis-
tance which will be made available to States and Union Territories 
-outside their Plan Ceilings. Any expenditure incurred by the 
Sta.teslUnion Territories on appointment of staff etc. necessary for 
implementing the scheme, will, however, have to be met by them 
from their own resources. 

(b) Financial assistance will be released to States/Union Terri-
tories in quarterly instalments against each specific project, de-
pendi!)g upon the progress of work and expenditure in the preced-
ing quarter, and work to be undertaken in the next one. 

4. Utilisation of Financial Assiltance. 

(8) Financial assistance provided by the Government of India 
under this scheme can be. utilised by the States and Union Territor-
ies for acquisition of land in rural areas, and its development along 
with the development of the land covered by para 2(a) (U) above 
for being carved into house sites for allotment. free of cost, to 
families of land less workers residing in rural areas as are covered by 
para 2(b) above. 

(b) No family will be allotted more than one house-site; and 
size of a house-site shall not ordinarily exceed 100 Sq. yards. 

(c) The cost of development should not exceed Rs. 150/- per site 
on an average (over a Block). 

(d) The term "development" will cover clearing and levelling 
of land and provision of paved streets and storm water drains on the 
land proposed to be utilised for giving house sites to eligible famil-
ies. 

(e) In cases where an adequate supply of potable drinking water 
is not already available, a covered masonry well may also be 
provided to serve a cluster of, say. 40-50 house sites. 

(f) In allotting the house sites, there should be no seggregation 
of families belonging to Scheduled Castes and Scheduled Tribes. 
SUCh families should be suitably interspersed along with the other 
families being allotted house sites in or adjoining village. 
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(g) The agreements/deeds transferring house-sites to the allotte-
es should inter alia contain a specific clause precluding the allottee 
from selling, mortgaging or otherwise transferring his rights in the-
plot to a third party. . 

_ 5. Formulation, Scrutiny and Approval of Programmes 

The States should formulate specific projects, taking one Com-
munity Development Block at a time, and send them to the Ministry 
of Works and Housing. along with an explanatory note and relevent 
details as in the attached proforma, for prior scrutiny and approval. 
(Provision of house sites to all eligible families in a Block is to be-
treated as one project). Priority should be given only to those-
Blocks in the District which have a sizeable concentration of land-
less rural labourers, particUlarly of those belonging to the Scheduled 
Castes and Scheduled Tribes. 

6. Progress Reports: 

The StatesfUnion Territories shall compile quarterly progress-
reports in the prescribed proforma, and send them to the Ministry 
of Works and Housing by the 15th of the month following the quar-

_ ter to which it relates. Officers of the Ministry of Works and Hous-
ing may also visit the various projects to assess the progress and 
evaluate the programme from time to time. 

Name of State 
Proforma 

Project for the provision of house-sites 
to families of landless workers in the rural 
areas of the Community Development 
Block (name of the Block) in the District 
(Name of the District) --------------

J. Total number of families of rural work-
ers in the Block. 

2 Total number of families. out of those 
given against item I above, who do not own 
any house site or other land (agricul-
tural or otherwise) and are eligible under 
the Scheme .• 

3. No. 01 Villages in the Block· 

• Village-wise distribution of eligible 
familiei given against item 2 above:-
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OS. No. Name of Village 

(I) (2) 

TOTAL :-

5. Avaiiabiiit)' of land tor house-site.<. 

~.No. Name of Block Area ofland 
required for eli-
gible families in 

the Block 

No. of eligible 
families 

Area of land already 
available 

(Village-wise ) 

Stllte Gaon 
Govt. Sabha 

land land. 

Approx. percentage 
of fami lies belong-
ing to Schedulej 

Castes/Tribes. 

Area ofland to 
be acquired 

Difference 
between 

Total Col. (3)&(6) 
(Village-wise) 

------ ---- ---- ----,--.-----
(I) (2) (5) (6) (7) ,---------------------------------------------

'70T.\L :-

------------------------------------~--

-6 Estimated cost acqui~ition of the land shown 
in the last column against 5 above 

'"7 Estimated cost of development of 
lrmd (in the scale indicated in the 
.Schf'me) 

(a) Levelling; 

(b) Pa.,ed Streets 

(c) Drains 

(d) Masonry wells 
if any . 

. (e) TOTAL 

(i) 
State 
Govt. 
land. 

(Ii) 
Gson 
Sabha 
land. 

(iii) 
Lrmd to 

.be 
. acquired ' 

Total 
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------------------_.----------------------------------

I 2 3 

I S,tiftlattd average eost of a developed 
houle-site in the Block on the basi' 
(If the above fiaures (Columns , 
and 7). 

9 Amount provided by the State Gov-
ernment for provision of house-
sites/houses to families of Schedul-
ed Cutes/Tribes in the Block 
durinS the 4th Plan period ( both 
under the State Sector as well 
Qntrally lponsoted sedor). 

10 Hu the State Government enacted 
any le,ialation for conferrina 
homestead rillhta on families of 
landless workers In rural area. 
of the State? If so, please 
indicatea-

(a) 'p title and year of enactment .. 

(b) tie extent to which it has been 
eloreed.ln the Block. . . 

(I'" the total amount of COJrIpensatiOJl, 
ifany, paid paid (or to be paid),by 
the State Govt. under thiS legisla-
tion in the Block; . '. . 

(d) fa the amo1ltlt refet'ftd to in (c) 
above, recoverable from the bene-
ficiaries ; If so, the average 
amount per beneficiary should 
also be indicated. 

II Remarks, irany. . 

s 6 

JHUGGIANDJHONPRIREMOVALSCHEME 

According to the present policy, the pre-July, 1960 squatter~ !l'e' 
considered 'eligible squatters' and the post-July, 1960 squatters are 
considered 'ineligible squatters'. The eligible squatters are provided 
with plots of 25 square. yards in comparatively central localities and 
the ineligible squatters are rehabilitated in camping sites on the peri-
phery of the city. 

2. Regarding civic amenities in Jhuggi Jhonpri colonies, the pre-
sent position is that the civic services, such as drinking water supply, 
drains, community latrines and baths, approach roads and street light-
ing are provided by the Delhi Development Authority which is in 
charge of the execution of the scheme, within the prescribed ceiling 
of Rs. 1200 per plot in colonies of eligible (Pre-July, 1960) squatters 
and of Rs. 800 per plot on camping sites on the periphery of the city 
for ineligible (i.e. Post-JUly, 1960) squatters. These are also main-
tained by the Delhi Development Authority themselves. 



APPENDIX D 

Wid, para 3' 45 of the Report} 

Ruiil",tial ac«mrmodiltion in tM general Aool at Bombay, Calcutta, Clllmdilarh, Pb'itI.-
bad, Calcutta, Madras, NtlfFn', and Simla - osition in units on poteruiaJ tUmand, tJf)",'/ability . 
and pn',mtt2,. oj s4tiS!actlon. 

Type &: Place. Demand AVAILABILITY 
Shor- Per-

Govt. LUfoed Requi- Tosal tqe centqe 
owned sitioned of 

sat il-
fICtion. 

1 3 6 7 8 

BOMBAY 

VII; 38 ;2 5 7 31 25 

VI 165 59 10 70 95 43 

V 635 96 10 10 U6 509 19 

IV 1469 343 7 27 377 1092 26 

III 3Joo 345 6 16 367 2733 12 

II 10935 u6S I 3 n6t 9756 to 

I 7001 367 7 374 6627 5 

33313 2375 36 69 2480 30833 10'63 

CALCUTTA 

VII; 20 3 ;2 18 10 

VI 164 101 9 • III 53 67'88 

V 836 137 ;2 I 140 696 16'75 

IV 1050 1I3 9 123 927 11' 75 

III 3600 506 506 2094 19'46 

II 10000 603 603 9397 6 

I 4663 lSI 9 19 179 4484 4 -
19333 161I 31 22 1664 1766t 1'60-

153 
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2 3 4 5 6 7 8 

CHANDIGARH: 

VII 3 3 
VI 24 2 2 22 8 

V 129 4 .. U5 3 
IV 372 24 24 348 6 

III 760 48 48 712 6'3 

II 3003 200 200 2803 6'6 

I 1895 80 80 18I.5 4 
-.;... 

6186 3SB 358 5828 5'78 

. FA RIDABAD 
VI J6 16 16 , , 100 

V 63 52 52 II 82'54 

IV 158 140 140 18 89 

III 239 200 200 39 84 

II 797 664 664 133 83 

I 500 330 330 170 66 

17'9 1402 1402 370 77'94 

~AbRAS : 

VII 9 9 
VI 53 16 16 37 30'2 -V 217 30 30 187 13'82 

IV 400 400 

III III3 168 168 945 15'09 

II 2815 99 99 2716 3'51 

I 2045 84 84 1961 4'41 

6652 397 397 6255 5'96 
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._-- - -----_. -'---._-- --------------

5 7 8 ----_ ... _----_._- ._-- --.. -- _ .. _-_. ----- ... __ ._--- -----
NAGPUR: ' .. 

VII 2 3. .3 100 

VI 31 IS IS J6 48 
,-,V· 96 28 28 68 29 

1:';'1' •. : " IV. 160 101 101 59 63 

III 149 165 165 too 
II 597 618 , '618' too 

.. I ." . 302 158 158 144 52 

1337 1088 1088 287 81'37 

srMLA: 

VI 22 9 cj 13 41 

V 89 21 21 68 24 

IV 238 i' f 
33 33 205 14 

III 712 54 54 658 Ii 

II 2753 172 172 : 2581' 6 

.1087 304 .304 '783 ' 28 
J ,.: 

4901 593 ,59~ 4308 12'10 

Restricted applications, i,e. from officers and 8taff having priority datea uptocertain 
years only .in certain Regional Offices, like, Calcutttand Bombay in various types have b«n 

. called. As such, total demand has been included in re,pect of these offices. 

'l 

\,. , 

4002 L.S.-ll 



APPENDIX Dl 
(VUl, para 6· 22 of Ihl Report) 

SUIt"",", slU1fJJi"g 'M prOl'Us of sanctioni", of projects takm up untUr tM N .. o-trsl· 
S,h"", for em,o;ror.m,ntal improv""",t of slums. 

1. Projects sancrioMd and (unds released; 

Name of the city 

I. Greater lItmbay 

2. Delhi (}I(DMC). 

3· Madras 

-4': Byderlbld 

s· Poona 

6. Nagpur 

7· Ludtnow 

R. 'Kanpur 

9· Delhi (DDA) 

II. Prcj«fr pendi". approval 

Name of the city 

I 

I. Delhi (DMe) .. 
2. Bombll.y 

(i) MaUai .. l€ol'plJll8doa1111dl 

(ii) Government land 

(iii) Private land 

3. Madras 

... Hyderabad 

No. Of 
prejects 

31 

IJ 

n 
3S 

4 

2 5 

IS 

9 

IS 

185 

No> of 
projects 

3 

33 

62 

180 

27 

Amount aan- Amount 
ctioned released 

(Ra. in lakhs) (RI. in lakha) 

31 '00 8'00 

11'00 3'00 

84'00 22'00 

38-00 9'00 

1'66 0'42 

96'00 ~'oo 

17'00 "'25 
147'00 36'00 

155'00 39'00 

600·66 1'44' 67 

-~-.---------.--. 

Bsttmated cost 
(Rs. in lakhs) 

4 5 

1'76' 77 (To be-

r limited: to 
19'37 R,.2'50 

crorel afteI 687' 661 including 
RS·31lakhs 
mentioned 

J in I above.) 

~1i'71 

136' 00 (To he limit-
ed to Rs. 
1'50 crore. 
after inclu-
ding RS.38 
lakhs men-
tioned in 
I above.) ------------------------_._------
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3 4 , 
:'I. Ll1cltnow 134 217'00 (To be limi· 

ted to Ra. 
I crore. 
Mt.u~ 
in, RI. 11 
lathlmen-
doped in 

6. ('oeM 3 
r I&x>v~) 
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APPENDIX IV 

9ttm~ry of RecommendationslConclusions Contained in the Report 

S. Reference to 
No. Para No· of 

the RepOrt 
1 2 

1 1.4 

Summary of Recommend1tion/Conci USiOD 

3 

The Committee note that the country today 
faces n gigantic housing problem which is becom-
ing more and more acute as years roll by. The 
Committee note that the urban housing shortage 
was estimated to be 28 lakh units in 1951, 50 lakh 
units in 1956, 93 lakhs in 1961, 118 l'akh units at 
the end of 1967 and by 1979 there would be an 
estimated shortage of about 154 lakh units. Simi-
larly in rural areas the overall shortage was esti-
mated at 565 lakh units in 1961, 696 lakh units 
in 1967, 718 lakhs in 1969 and is expected to be 
about 800 la.kh units by 1979. Agaimt this our 
rate of new house construction is extremely low, 
and is only about 3.5 units per one thousand per-
sons in urban areas and 0.44 units for one thou-
sand persons in rural areas. The private sector 
could roughly build about 2 lakh housing units 
per year and the Social Housing Schemes of the 
Ministry of Works a'I1d Housing have barely pro-
vided 4 lakh housing units during the last three 
plans. 

1.5 The Committee feel that the steps taken so 
far have not been able to make any significant 
impact on the acute housing shortage. The ac-
cent on planned development and industrialisa-
tion being experienced by persons in lower in-
come groups during the last two decades has 
resulted in greater popUlation pressure in urban 
areas. Between 1961 and 1971, the urban popu-
lation of the country has increased from 78 mil-
lion to about 108 million a significant increase of 
about 50 per cent. 
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1.6 It is evident that mere formulation of a few 

~.7 

1.16 

schemes . with financial. assistance as in the past 
would not able· to solve· ~he problem. The pro-
blem calls for a reorientation of policies in close-
ly allied: fields like physical planning, legislation, 
taxation and other fiscal and economic matters 
relating to housing. \' 

The Committee would -like to point out that 
it is high time that the magnitude and import-
.8nce ,of the housing problem in the country is 
realised in its correct perspective and concerted 
efforts made at all levels"to solve the housing 
problem in the country. To achieve this object 
and for accelerating the pace of housing construc-
tion in the country' a package of practices and 
pr()grammes will have to 'be taken up in an integ-

"rated and coordinated manner by the Central 
Government, State Governments and Local Self 
Governments. 

Th~ Committee regret that the shortfall in 
expenditure on social housing schemes in First 
Five Year Plan was Rs.' 12.38 crores out of a 
total allocation of Rs. ,37.50 crores. The position 
in the second anct Third mans was no better. 
The Committee note that in the years 196H-69, 
the prc;>gress of housing in the Annuat Plans pick-
ed up .and the funds allocated for housing were 
fully, utilised. For the Fourth Plan Rs. 74.09 
crore,s representing 59.5 per cent of the total allo-
cation had beenutil\sed by 1971-72. While the 
Committee are glad that :the financial alloca-
tions are now, by and,Jarge, being put to usc, 
they have sOIll;e apprehension that allocations to 
Sta,tes ,for housing may partly get diverted to 
other heads of development. The Committee 
note that in the case of Union Territories where 
utilisation of funds has been hundred per cernt, 
tl)e funds for housing are 'not permitted to be 
diverted to other needS' Of· development. The 

~------.----
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Oonmaittee would str<m.gl.y urge that Govern-
ment should persuadeStste Governments to 
agree :that it would Rot be permissible for the 
twlds-eat'mallked for .botUllbtlg to be diverted for 
dtber development purpoSft. 

The Committee note tlaat housing has been 
given low priority in the Five Year Plans, as will 
~ (evident trom -aU0cation of financial resources 
·for housiag in the aucoesslJJ'e Five Year Plans. 
it would be l"ecaBed fha.t ·outlay on social housing 
lCbemes mthe First Plan was Rs. 37.50 crores, 
J'epresenting 1:6 per cent of the public sector out-
.lay.ln the Second PlMl, (Jt was Rs. 101.14 crores 
l'epreae1ttmg Ulper aim of the outlay and 
in the Third Polan, i't was ~nly Rs. 179.00 crores, 
representiag 1:6 per lMnt '0£ the public sector 
outlay. tin Ilhe ~<JU!Ith -811m. the outlay is 
&. ilU.13 1C'l'otes 1dlioh ftPresents only 1 per 
cent of the public ,.ator-d1ay. The Committee 
note that these outlays have been lesser than that 
of ihe.l1:h ·and ·education. The Committee feel 
1!hathousing should receive a higher priority. for 
it is well-knctWn that neither health nor eduea-
·tion can improveJf 'the persons are denied mini-
'~mum rhelter. 

1.18 The Commi'ttee cannot -bat reach the inescap-
lIble -con~sion 'that the importance of a basic 
necessity like housing has not been fully realis-
ed. The Committee feel that the lower priority 
to housing is ndt condtlcive ·to the adequKte ex-
p10it2rtion ,of resources for housing purposes from 
the financiRJ instftutionslilso. The Committee 
are of 'the 'view that housing should be consider-
ed as a basic -necessity and accorded appropriate 
priority in our Five Year 'Plans. 

1.80 The COl!DDlittee note :th8t even after 25 years 
ofinciep!ildence and·iIhe inqiementation of f:eve-
ral FilVe Year Plans, the llUItional policy on hous-

.... --_._--- -_ .. _._._-------------
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~ has not been apelt.out by Government so far. 
It:is only now that a.,Sieerlng Group of the Plan-
~gCommiasion has been asked to go into the 
question of iipelling outnat.ional policy on hous-
ing. .This .is indicamve of the fact that Govern-
ment have .not given aU tlaeae years concerted at-
tention to the important ,problem of housing. 

The Committee understand that in several 
eountries'(both developed and developing) enact-
ments on housing exist. These housing laws lay 
down at some length the programme for provid-
ing minimum sheltel', the criteria and guidelines 
for extending financial assistance and the agen-
cies for execution of the projects. 

The ,Committee underatand that it has not 
been .JK)&Sibleto enact any housing law or the 
.country 80 far as .nousiDg:Gees not find a specific 
place jn .any of the thPee Lists in the Seventh 
SclledUileuf the Constitu.tien and as admitted by 
the representative .of ·the Ministry of Works and 
Housing in .his evidence before the Committee, 
the posttionin· this behalf is still ·'hazy". The 
Committee, .Do-wever, understand that the Min-
istryQf Wwks .-and Housing would like to pro-
,pole that housing should be included in the 
Concurrent UBtin the Se.venth Schedule of the 
CODBtituUon. 

The Committee recommend that Government 
sholud formulate the National Housing Policy 
before 'the end of the year so as to provide cIeaI 
and ,firm guideline for the housing programme in 
the Fifth Plan and onwards. 

The Committee have no doubt that in the light 
of the policy , Government would also take actioa 
to bring forward the necessary legislation on 
housing so as to make clear the role and func-
tions of Central and State Governments and vari-
ous other financial and executing agencies. 
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The Committee note that although the Pri-
vate Sector ha~ been assigned a major role in 
the matter of housing in the Five Year Plans. the 
investment of the Private' Sector in the field of 
housing has not been of an organised nature and 
has tended to flow towards- construction of owner 
occupied houses or luxury'type housing general-
ly having a promise of attractivf;returns and 
that too in major Urban and Metropolitan cities 
only with the result that, a~ far as objec+'ive like 
housing of the masses orplann.ed regional econo-
mic growth are conceJ:Jled, the contribution of 
the Private Sector has, b~en negligible. The Com-
mittee t,tnderstand that the Private Sector has 
not been coming forward for the construction of 
housing for the common people, as it is not eco-
nomica.1ly rewardi'ng for them. The Committee 
further ndte that the saVing potential of the 
common man in the country is so low that he 
catmot invest sufficient funds for housing and 
neither the Government nor the financial institu-
tions in the country, have floated any major 
scheme to provide finances for houses construc-
tion to the common'maTi at reasonable terms 
linking shelter with small savings and deferred 
payment syStem, ,The Committee feel that if 
Government intend to utilise the Private Sector 
in the field of house construction for the common 
man they will J:1ave to influence tJ:le direction of 
investment by Private~ctor in the field of 
hous~ng I;>y making it attractive or them tc in~ 
vest iil low cost housing, 

2.11 The Committee recommend that the Govern-
ment should encourage people to construct their 
own houses by making land available to them at 

'.' reasons bIe tost,' by providing easy credit facili-
ties through the medium of financial institutions 

__ "4 ______ - •• ----•• ---- •• ,--------------.-- .-,-~ •• ,----. 
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like banks and L.I.C. and by making available 
buildi:ng material in time at reasonable price and 
sufficient quantity. 

. It has been stated before the Committee 
by knowledgeable sources that for the solution 
of housing problem the possibility of drawing 
black-money for housing programme might be 
explored by the Government and for this pur-
pose Government may permit investments in 
housing bonds which are specifically earmarked 
for low cost housing. The Committee are aware 
that the question of black-money is a complex 
one and is fraught with serious implications. In 
view of the urgency of the problem of finding 
funds for the housing programme in the country, 
the Committee would like Government to go into 
the matter in all its aspects. 

The Committee note that the Life Insur-
ance Corporation is investing about 15 per cent 
of its investible funds in the housing schemes 
and together with investment on electricity, 
rural Water Supply and sewarage schemes, the 
investment of Life Insurahce Corporation's funds 
to the socially oriented schemes come to about 
26 per cent of the investible funds and the in-
vestment of Life Insurance Corporation on these 
schemes is increasing every year. The Com-
mittee further note that according to the Work-
ing Group on housing for the Fourth Five Year 
Plan institutions similar to Life Insurance Cor-
poration in developed countries are investing 
about 40 per cent of their investible funds on 
housing. Keeping in view the pressing need for 
funds for housing and the preamble of the Life 
Insurance Corporation Act that funds would be 
invested in ventures which further the social 
advancement of the country, the Committee re-
commend that the Corporation should increase 
its investment in housing and allied fields. 

--------------------------
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The Committee note :from the information 
supplied by the Life lllsurance Corporation that. 
there has been perceptible increase in the num-
ber of applications for grant of loan under 
v.arious schemes, particUlarly . untier 'Property 
Mortgage'and 'Own Your .House' Schemes in 
1971-72 as compared to 1970-71. While the Com-
mittee welcome this increase of more than 
hundred per cent, they find that the number of 
.applications disposed of during the period has 
not correspondingly rmen. 1n fact, the number 
of applications pending on 31st MarcE., 1972 were 
more than 50 per cent of ;the number of applica .. 
tions received. The Committee need hardly 
stress that such applications should be disposed 
of most expeditiously in the interest of expedit-
ing construction ·of houses. The Committee note 
that the Life Insurance Co~poration have recent-
ly taken some action to prescribe time limits for' 
oell1Pletion of various stages for processing of 
~pplications. The Committee also note that the 
Life Insurance Corporation ,have also taken steps 
to send round teams of officers with a view to 
educating the staff working in the field in the 
,speedy processing and finalisation of applica-
tions. The Committee' hope that these instruc-
tions would be implemented so as to ensure 
timely disposal of applications. 

The Committee would also urge that where 
.an application has ,not 1been filled properly or 
some iinformation .islaolQng, the appUcant may 
be ,precisely advised jnthe matter and given 
guidance .where .neeessar~ to facilitate comple-
tionof the application. 

The Commtttee wOUld also suggest that 
senior ofticers dealing 'with the loan applications 
-may set aside a spectflerd time during which the 
. applicants whose applicathm.s have been pend-
ing . for disposal beyont'l ',the 'prescribed time limit 

--------- ----- ------------'-"'-' 



165 

1 2 a 
------------------------------- -- .. 

may see them so that the matters are got expe.-
dited. In view of thefaot that more than 50 
per cent of the applications have been shown 
as outstanding on 31st March, 1972, the Com-
mittee would Yke the .. eadquarters and the 
zonal officers oftbe Life Insurance Corporation 
to keep a special watch on the disposal of pend-
ing applications by prescribing suitable returns 
and issue of suitable instructions after due con-
sideration. 

2.S4The Committee note that banks are at 
present not making any significant contribution in 
financing of housing programmes in the country 
and the main reason for this is the absence of 
re:ftnancing and guarantee facilities for the loans 
sanctioned for housing. -The Committee further, 
note that the Banking Commission which had 
gone into the question of housing finance by banks 
in their Report submitted in 1972 have recom-
mended in respect of urban cooperative banks 
that lending for long-tenn purposes such as 
house construction should be allowed subject 
to a ceiling that may be specified by the Reserve 
Bank of India and that an apex finanCing insti-
tution to attra.ct savings linked to the provision 
for construction or purchase of house be set up. 
The Commission has further recommended that 
either the Housing and Urban Development Cor-
poration should play the role of this apex housing 
organisation in which case it should shed its non-
financial functions or alternatively all apex In-
st.itution should be sponsored by the Reserve 
Bank. The Commission has further recommended 
that Commercial banks may give short and me-
dium-term credit to the builders in order to en-
able them to undertake mass housing construc-
tion programme and to the extent administrative 
and personnel resources permit, commercial banks 
may also give credit to individuals desiring to 
own or construct houses. 



166 

1 2 3 
-------_ .. _-----_.- _ .. _-_._._---. _. --.- .--

13 

2.35 The Committee note that the recommenda-

2.39 

tions of the' Banking Commission which were 
given in 1972 are still under the consideration of 
Government in consultation with the Reserve 
Bank of India. The Committee cannot but 
strongly stress the need for an early decision in 
the matter so that loans are available to work-
ing persons as in other countries to finance pur-
chase I construction of a house during his work-
ing career rather than invest his life long sav-
ings to construct a house near about the time of 
his retirement. The Committee feel that in creat-
ing a suitable agency for making available for 
finances, it should be ensured that these become 
available to persons who are not covered by other 
schemes. The Committee feel that co-operative 
bank.3 and other nationalised banks, who nave 
now openoo branches in most industrial and agri-
cultural areas could play a significant role in 
meeting the genuine requirements of working 
persons who are desirous of constructing a house 
and pay for it in ea,sy instalments. 

The Committee are constrained to learn 
~hat the investment of Employees' Provident 
Fund money in the bonds floated by Housing 
Boards has decreased to Rs. 1,11,12,000 upto De-
cember, 1970 as compared to Rs. 3,78,80,000 in 
1969-70. The Committee have not been furnish-
ed the information for 1971-72. If the above is 
an indication of the trend, the Committee would 
like Government urgently to review the position 
so as to persuade the authorities concerned with 
the Employees' Provident Fund to step up their 
investments in purchase. of bonds issued by 
Housing Bouds, particularly in respect of 
schemes which would be providing housing for 
working class. The Committee would like to be 
informed of the action ta~en in the matter. 
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The Committee note that the World Bank 
have shown interest in recent months in financ-
ing housing projects and that one of the Apprai-
sal Team ~f the World Ba.k has visited Calcutta 
in that connection. The Committee have no doubt 
that Government would follow up the matter 
with the World Bank authorities so as to secure 
the necessary financial assistance at the earliest. 
This could well serve as a model for securing 
similar assistance for projects to reneve the 
acute housing shortage in other metropolitan 
cities. 

Another field. in which the United Nations 
help can be taken, relates to modernization of 
building industry with a view to reduce construc-
tion cost. It is understood that the United Na-
tions Development Programme envisages assis-
tance equivalent to twenty per cent of the esti-
mated cost. Since lack of availability of build-
ing material constitutes one main constraint in 
stepping up construction of houses. The Com-
mittee have no doubt that Government would 
examine in the context of expending in moder-
nising building industry the extent of help which 
couJ.:i be taken with advantage in the United Na-
tions Development Programme. 

The Committee note that Housing and 
Urban Development Corporation Ltd., was set 
up by the Governme'nt in 1970 to coordinate the 
activities of the Government in the field of finan-
cing housing and urban development program-
mes in the country. The Committee also note 
that the activities of the Corporation are quite 
broad based and the Corporation is expected to 
finance and undertake the housing and urban 
development programmes and setting up of 
building material mdustries and settIng up of 
new or satellite towns etc. 

--- ---.--- ._------
---~---- - ----- ---- ---
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2.ii The Committee note that HUOOO has so fU 

2.59 

been able to assist in the setting up of a few 
building material industries. The Committee 
cannot but strongly stress the need for a 
thorbugh investigation of the problem and 
draWing up and implementation of a well-co-
ordinated p.rogramme so as to bring up the 
building material industry on a decentralised 
basis all over the country to meet effectively 
the requirements loca.lly and save avoidable 
transport cost. 

The Committee are surprised to note that 
while there is an all-round complaint of non~ 

availability of reSQurees for construction of 
houses by the State Government etc., the repre-
sentative of the mJDCO has stated that the 
resoorces available with the Corporation are not 
being used andr tltere are some States who have 
not submitted any schemes to the Corporation. 

2..60 The Committee would like Government to 

2.61 

2.82 

review the position at the earliest and take 
necessary action in coordination with HUDCO 
and State Governments and State agencies to 
ensure that the funds available for housing are 
distributed to . the States in accordance with 
1!heir requirements and the overall priorities 
determined in that behalf. 

The. Committee would like the KUDCO to 
make special efforts to. undertake housing efforts 
in the backwara:. areas. 

The Oommittee note that one of the func-
tions of the HUDOO is to finance and under-
take the setting up of the building material in-
dustries. The Committee have, in a separate 
chapter, pointed out the extent to which the 
shortage of building material has adversely 
affected the construction of houses in the coun-
try. 

-------------_. __ . __ .... 
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As regards pwmebiIDg use of alternative 
mateldal in plwle: of scare. material like cement 
and steel, the Cwnmittee note that a number of 
other Government agencies are already engaged 
in this work namely National Building Organisa.· 
tion, New 'Delhi, Central Building Research 
Institute, Roorkee, C.s.I.R. etc. The Committee 
have po doubt that RUDCO would ensure that 
maximum advantage is taken of the research 
already carried out and the knowledge about 
proven alternative materials whicfi are cheaper 
reaches the construction agencies in me field. 

The Committee note that HUDCO have 
decided' to go in for construction' of houses in 
Calcutta. The Committee would like to point 
out that N.B.C.C. is already charged. with the 
responsibility of un1iertaking the construction. 
~e Committee would like Government to re-
view matter at the highest level to avoid any 
duplication of effort in the field. 

The Committee note that availability of land 
fur house construction is the first pre-requisite 
for any housing programme and that due to the 
exhorbitant rise in price of land particularly in 
urban areas and metropolitan cities, it is not 
possible for a common· mall! to purchase land to 
construct a house. Although the quesfion of 
evolving an urban land: policy is receiving the 
attention of Government, the Committee regret 
that no specific poUcy has been laid down so far. 
The Committee would Uflte Government to lay 
ClIown ea.rly land. policy winch should be directed 
towarcls making land of suitable size available 
to the common man at a reasonable price. 

The Committee note ~ the present proce-
dure of land ~qui8ition is very slow, tardy and 
involves a lot of litigation, and this is time-con-
suming with the result that a number of housing 
--- --- ---
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programmes are delayed. The Committee 
would like that early steps be taken to make the 
procedure expenditious and more worklike. 

The Committee note that the scheme for Pro-
vision of House-Sites to LalKlless workers in 
Rural Areas was introduced in October, 1971 as a 
Central Sector Scheme and under the scheme the 
entire cost of acquiring---snd developing land for 
providing house-sites will be met by the Gov-
ernment of India as 100 per cent grant assistance. 
The Committee further note that 13 States 
have already submitted their schemes to the 
Central Government anti projects 'in respect of 
.1167' Development BlockslPanchayats of eight 
State Governments involvirtg Central assistance 
of Rs. 10.75 crores for provision of 3,08,137 house-
sites and other schemes have already been ap-
proved and the remaining projects are under 
the consideration of Government. The Com-
mittee feel that the Scheme is a right step in the 
direction of providing shelter to the economi-
cally weaker sections of societY'~"The Com~ 

mittee would like the scheme to gain mo-
mentum at the earliest.· The Committee would 

, .. ' her like the State Governments to link the 
Scheme of providing house-sites with a pro-
gramme of construction of low-cost housing on 
those sites as has been done by the Kerala Gov-
ernment out of their resource,:;, public donations 
etc. The Committee recommend that while 
allotting land-sites under the Scheme, prefer-
ence should be given to Har'ijans and Adivasis. 

The Committee would like to point out that 
the last Conference of Housing Ministers' held 
in July. 1972 has made a number of Iecom-
mendations in respect of the scheme. viz .. 
that the legislation on land reforms and confer'-
ment of homestead rights to landless workers 
who are in occupation of land in the rural areas 
as house sites should be tied up with the scheme 



, 1 2 

26 3.19 

27 3.32 

4002 LS-12. 

171 " 

3 

for provision of Housing sites to landless wor-
kers in rural areas, for construction of houses in 
rural areas emphasis should be laid OD the use 
of locally available material, to reduce the COlt 
of acquisition of land under the scheme, Land 
Acquisition Acts of Central and State Govern-
ments should be amended taking advantages of 
the 25th Amendment of the Constitution and that 
each State Government should be given a broad 
indication of funds that are likely to be made 
available to it during the current year and the 
next year of the scheme. The Committee re-
commend that action on these recommendations 
should be taken early and the Committee kept 
informed of the same. 

The Committee are surprised to note that 
some States have not yet submitted any project 
under the scheme so far. As 100 per cent finan-
cial assistance for acquiring and development of 
land is being provided by the Central Govern-
ment, the Committee fail to understand the rea-
sons for reluctance on the part of the State Gov-
ernments in submitting the scheme. The Com-
mittee would like the Government of India to 
impress upon the State Governments who have 
not yet submitted any scheme so far about the 
urgent need for doing so expeditiously. The 
Committee note that the necessary legislation 
and other administrative measures for the 
scheme are to be taken by the State Govern-
ments. The Committee hope that State Gov-
ernments wou1d take expeditious action for ac-
quisition and development of land involved in 
the scheme. 

The Committee are distressed to note that al-
though 83 per cent of India's pODulation live in 
villages and about 73 per cent of the rural popu-
lation reside inl unsatisfactory "kutcha" struc-



-----_._--
1 2 3 

tures, the problem of rural housing has not re-
ceived close attention of the Government. The 
Committee note that although the shortage of 
houses in rural areas has been estimated to be 
about 18.6 million units, only 80,111 houses under 
the village Housing Projects Scheme have been 
sanctioned since 1957 and only 50,525 houses i.e., 
about 2,000 houses per year on an average have 
been constructed. The Committee regret to 
note that although the Estimates Committee 
(1967-68) had drawn attention to the unsatis-
factory performance of the Village Housing 
Schemes during the Three Five Year Plans 
and the apathy of the State Governments to-
wards the scheme, the position has not shown any 
improvement and even the representative of 1he 
Government of India have admitted that in the 
mtltter of rural housing, the States had not paid 
that much attention that was needed and the 
funds were being diverted for ofher purposes. 

3.33. The Committee are further distressed to note 
that the first draft outline of the Fourth Five 
Year Plan had made a provision of Rs. 25 
crores for rural housing which was subsequently 
reduced to Rs. 11 crores and actually the States 
have made so f,ar a provision of Rs. 5.16 crores 
for the village Housing Scheme. This speaks 
of the low priority accorded by the Government 
to the problem of rural housing in actual prac-
tice. The Committee ur~e that Government 
should realise the urgent need of improving hous~ 
ing stocks in the rural areas and for the purpose 
gear-up the implementation machinery and make 
necessary planning in this direction. The Gov-
ernment should also attach proper importance to 
the need for environmental improvement in the 
rural areas, and should take necessary steps for 
improving water supply, sanitation, sewerage 
etc., and sufficient funds for this purpose should 
be provided. Moref1Ver the funds provided for 

. -,.--~.- _ .... _ ....•. __ ._- .---_.---_._-_._--
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rural housing should be earmarked so that the 
same could not be diverted for other purposes. 

The Committee note that although the Esti-
mates Committee (1967-68) had pointed out that 
the scheme has suffered from organisational 
weakness at the field level, no effective steps 
have been taken to remedy the situation and 
only recently the State of Gujarat alone have 
thought fit to set up a Rural Housing Board. 
The Committee recommend that immediate 
steps should be taken to tone up the field or-
ganisation to implement the Village Housing 
Scheme and the remaining 'States should be 
persuaded to set up at an early date Rural 
Housing Boards or similar other suitable organi-
sation in their States to give an impetus to the 
programme in the field, 

The Committee note that the Ministry of 
Works and Housing has introduced 10 Social 
Housing Schemes to meet the housing needs of 
the economically weaker s~ctions of the society, 
industrial workers and low income group of 
people etc. The Committee also note that since 
the inception of the scheme about 8 lakh houses 
have been sanctionpd out of whicn about 6 lakh 
houses have been comtructed. Th,Commlttee 
feel that looking at the needs of economically 
weaker sections of the society and the magnitude 
of the hous:ng problen1. pro~rammes made un-
der these schemes so far are far from adeQuate 
and much m.ore vi ~(lr(lllS and ('oncert'ed efforts 
are needed to meet the problem. 

3.40 The Committee note that even in the case of 
middle income group housing scheme whicn ,gas 
introduced a~ early a~ 1959, only 34520 houses 
have been sanctioned for construction through-
out the countrY out of whil!h only 25730 houses 
have actual1y been com;tructed so far. Similarly 
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in the case of Integrated Housing Scheme for in-
dustrial workers and economically weaker sec-
tions of society which wa.s introduced in 1952, 
only 2,29,992 houses have been sanctioned for 
construction out of which only 1,76,275 have 
actually been constructed. The position is worst 
in the case of Subsidised Housing Scheme for 
plantation workers which was introduced in 
1956 and in which only 6,953 houses have so far 
been sanctioned for construction and onlv 1,747 
that is nearly 25 per cent have only been cons-
tructed so far. The Committee are distressed to 
note that the physical results achieved in respect 
of the Social Housing Schemes are very un-
satisfactory. The Committee feel that the State 
Governments have not taken sufficient steps to 
set up implementation machinery to implement 
the various housing schemes and nave not given 
sufficient priority to these schemes. The Com-
mittee urge that the implementation machinery 
at the field level needs to be geared up and 
strengthened and vigorous steps are needed to 
be taken to implement these housing schemes. 

The Committee have, however, noted that· 
the programmes under the schemes during the 
Fourth Five Year Plan has been better and 
that in the Fifth Five Year Plan much larger 
scheme and programme for-social housing sche~e 
is expected to be taken up. The Committee would 
like to emphasis that the success of these 
schemes will largely depend upon the setting 
up properly coordinate implementation machi-
nery and provision of sufficient funds and 
priority by the State Governments. The Com-
mittee hope that the schemes will be IPven the 
proper priority and importance that it deserves. 
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The Commi~tee regret to note that the posi. 
bon in respect of provision of houses for the 
Centra.} Government employees in Delhi is very 
unsatisfactory and as on 1st January, 1972 only 
42 per cent of the employees have been allotted 
houses. The Committee have noted that there 
are at present 7,535 officers to Type I to IV 
who have put in more than 18 years of service 
and are still waiting for allotment and that the 
position is worst in the case of low-paid em-
ployees viz., Type II where the percentage of 
satisfaction is only 26.02 per cent. The Com-
mittee are unhappy to find that most of these 
employees particularly low-paid employees are 
living in unhygienic and congested areas pay-
ing exhorbitant rents and have to come to their 
place of duty from long distances which has 
been affecting their efficiency adversely. The 
Committee urge that Government should pay 
immediate attention to this problem olld make 
concerted efforts to improve the position. 

3.47 The Committee have been apprised by the re-
presentative of the Ministry of Works and Hous-
ing during evidence that Government propose 
to provide houses to 75 per cent of its employe-
es by the end of the Fifth Five Year Plan and 
have prepared a plan for Rs. 84 crores in U:is 
regard. The Committee hope that this plan 
would be taken in hand in right earnest ar.d 
the target of 75 per cent achieved early at Ipast 
in respect of lower types. 

3.48 The Committee would, however, like to point 
out that even the completion of these quarters 
would depend upon a number of factors like 
availahility of funds, materials, sites, approval of 
plans by the Local Bodies and provision of bulk 
services by local bodies. The Committee would 
like Government to take coordinated action and 
do . some perspective planning from now and to --- •.. ~.--.. - .- _._._-_ .. _-----_ ... - .--------~ 
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take necessary action for the completion of theSe 
quarters in time and provision of these bulk faci-
lities by local bodies simultaneously with the 
completion of the quarters. 

The Committee further note that the position 
in respect of housing for Central Government 
employees in some of the Metropolitan cities like 
Bombay, Calcutta and 'Madras is still worse and 
that in the city of Bombay out 23313 Central 
Government employees only 2480 that is 10.63 
per cent have been provided accommodation. In 
the city of Calcutta out of 19333 employees only 
1664 that is 8.06 per cent have been provided ac-
commodation and in the case of Madras out of 
~ employees only 397 that is 5.96 per cent have 
been provided accommodation. The Committee 
feel that housing conditions in all these Metro-
politan cities is very acute and the Central Gov-
ernment employees particularly low-paid em-
ployees are not in a position to pay high rents be-
ing charged in these cities, Government should, 
therefore, take immediate steps to construct ac-
commodation for the Central Government em-
ployees in these cities also on a priority basis and 
make concerted efforts to increase the percentage 
of satisfaction atleast equal to that of Delhi. I 

The Committee note that the various Publici 
Undertakin~s have been constructing Townships 
for their employees and at present about 53 per 
rent of the employees working in the Public 
Undertakings have been provided houses. In this 
connection, the Committee would like to point 
out that the Committee on Public Undertakings 
(')f the Third Lok Sabha in their Eighth Report 
on "Townships and Factory buildings of Public 
Undertakings" had made a number of recom-
mendations in respect of construction of houses 
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Ilnd Townships by the P\lbuc Undertakings viz. 
need to observe the utmost economy in expen-
diture, to avoid the construction of bungalows 

-etc., and to mainta·in continuous consultation with 
t~e National Buildings Organisation etc., and. the 
Central Buildinj;( Research Institute regarding 
r.onstruction of houses for their employees. The 
Committee had also emphasised the need tor 
availing of the assistance unQer the sUDsidised 
Housing Schemes by the Public Undertakings. 
The Committee hope that all these recommen-
dations would be kept in mind by the various 
Public Enterprises while constructing houses 
and Townships for their employees. 

The Committee note that in view of the urgent 
need of providing housing to large number of 
people in the country and low economic level 
of the people with the resultant low paying capa-
city. the problem of low cost housing has comp. to 
occupy an important place. The Committee note 
that according to a Survey conducted by the Ope-
rations Research Group Baroda relating to the 
housing conditions and paying capacity of the 
masses in Gujarat, standard housing of a valu~ of 
Rs. 6,000/- is beyond the means of 51.6 per cent 
of the fami1i~ in cities of a PO'Pulation of 1 lakh 
or more as against 62.3 per cent in smaller cities 
Rnd 80.3 per cent in villages. The Committee feel 
that conditions in other parts of the country are 
in no way dift'etent and ways and means would 
have to be found to construct houses at cheap 
rOld. if any dent is to be made in the housing 
problem in the Country. 

4.1ft The Committee note that although a number 
of research institutions in the country in the 
field of construction likE' Central Building Re-
search Institute, Roorkee.Central BuUdinJl Or-
ganisation, C.S.I.R. etc., have evolved new pro-
cesses and techniques in the field of constructlon 
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resulting in saving in the U$e of material and re-
sultant costs. no cO!1crete ,measures have yet been 
taken to popularise these processes or methods 
with the result that the age~cies responsible for 
lal1ge scale construction like c.p.w.n", M.E.S. 
etc .. have failed to utilise these processes in the 
field. The Committee have before them the ex-
ample of fly ash which has been found quite a 
good substitute for cement to the extent of 15 to 
20 per cent, but still no concrete steps have been 
tS'ken t.o popularise the use of fly ash in construc-
tion of buildings by c.p.w.n. etc. It has been ad-
mitted by the representative of the GovernmenT 
in evidence that as far as Central Construction 
agencies are concerned, they have been a little 
slow in adopting many of {he recommendations 
of the N.B.O. The Committee are surpnsp.d that 
at a time when construction of houses In the 
country if suffering because of non-availability 
of building material like cement, briCKS etc., and 
consequent high price of the building material, 
no serious efforts are bejng made to utilise the 
substitute material in the construction of houses 
to effect reduction in builmng cost and tCl aug-
ment the implementafion of the housing pro-
gramme. 

4.17 The, Committee recommend that serious 
efforts should be made by the research institu-
tions etc., to evolve new processeslmethods atc .• 
to effect economy in the use of buflding material 
etc .• and find cheap substitutes for cement, bricks, 
timber etc.. taking 'info consideration the 10CRI 
conditions. Once the processesjmetoods are evolv-
ed by these research institutions, these should be 
passt'd on to National Building Organisation to 
test its effectiveness and proper use in an urgent 

,manner Once these are found effective. these 
, should be passed on to construction organisations 

like c.p.w.n., N.B.C.C .. M.E.S., etc., for use in 
""- --.-.------- .. ----~".--------.-.--. ----'-
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the field. The Committee recommend that all 
these organisations should function in complete 
co-o~dination and mutual understanding so that 
maXlmum benefits could be derived from the re-
search done in the fieJd of economy in construc-
tion costs. 

The Committee note that the Government of 
Gu~arat have taken some steps to evolve new 
designs of low cost housing at a cost of Rs. 3,500/-
and even less and for this purpo..c:;e the Govern-
ment of Gujarat organised a workshop on low-
cost housing and some designs are already under 
their consideration. The Government of Kerala 
have also taken up construction of houses at a 
cost of Rs. 2,000/- each on the plots of land allott-
ed to the landless labourers under the scheme 
of Provision of Sites to Landless Workerlt. The 
Committee feel that these efforts are st~ps in the 
right direction and the Government of India 
should' take effective measures to VOpularise 
these schemes in the remaining States also. 

The Committee note with great regret that 
no concerted effort bas been made by Central and 
State Governments building organisations or re-
search institutes to evolve a design which would 
be most suited to the requirements of persons 
coming from the weaker sections of the society. 
As the result of survey conducted in Gujarat has 
shown, more than 50 per cent of the persons liv-
ing in bigger cities cannot afford to have a house 
costing Rs. 6,000 or more. The position in small 
cities is still worse. The Committee feel that if 
houses for millions have to become a reality. the 
first and foremost task is to evolve a realistic 
design which would make it within the reach of 
these millions. There is need for intensifying re-
search in building tecliniqu~ in the use of al-
ternative cheaper material, the adaptation of 

--------------------
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local nlaterials and above all, in evolving a 
design which W't!Uld be a realistic one and within 
the teeth 01 these- millions in the weaker -sections 
I)f our society. The Committee see no reason why 
the initiative taken by Gujarat and Kerala 
should not have beet1 ihitillted at least a decade 
earlier so as to evolve by now a proven method 
for alleviating the over-congested condition of 
living and unchecked growth of slums in larger 
cities of the country. The Committee would like 
Government to review the position at the highest 
level and take effective measures to bring about 
close coordination and integration in the activi-
ties of the Central and State organisations, build-
ing agencies and r~search institutions so as to 
evolve the most economIc, workable and realistic 
design by providing low cost housing for the 
masse3. The Committee should not be understood 
as advocating a monotonous standardisation in 
housing. They want only to underline that the 
layout, the design and the construction should be 
such as to within the reach of the masses and 
that the Government help and assistance should 
be so organised as to he avallable to the weaker 
sections of society. 

The Committee note that the National Build-
ings Organisation was set up in 1954 to ensure 
the best use of national resources and to co-or-
din ate the efforts and findings of agencies en-
gaged in technical activities and the Organisation 
is also expected to provide information and assis-
tance to Government Organisations and agencies 
and to serve as a clearing Bouse of all teoonical 
information and results of research. The Com-
mittee also note that to' achieve these objectives 
the Organisation has arranged a n-umoer of Se-
minars, COhferences, lectures, traIning . COU'l'SP.1I 
and has btoU~hl out a number of publications, 
etc. As the construction at houses is still being 
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carried on the conventional lines and old designs 
with the use of age old material and techniques. 
the Committee feel that the National Buildings 
Organisation has not been able to discharge its 
functions ~fteetively. 

4.31 The Committee note that the working of the 

4.32 

National Building Organisation has heen the sub-
ject of a number of reviews by expert bodies and 
that at present its functioning is also being exa-
mined by the Standing Committee Ilf the Orga-
nisation. The Committee would like to stress that 
the success of the National Building Organisa-
tion should largely be judged in terms of the 
subjects with special reference to the break-
through it has made in the field of substitution 
of materials by cheaper ones and by evolving de-
signs for tow cost housing, particularly for wea-
ker sections of society. The Committee would 
also like that the National Building Orl{anisation 
should pick out problems which are related to 
live issue'S faced in the field particularly in thf! 
matter of construction of houses for the masses 
and that care shOUld be taken to see that the 
research carried out does not result in avoidable 
overlap and duplication. 

The Committee are not convinced that me-
r,ely because the Housing Minislers have been 
meeting every year or alterate year, the Na-
tional Building Council which is the Governing 
Body for the National Building Organisation 
should not have met. The Committee feel that the 
responsibilities in this behalf cannot be left sole-
ly to a Standin~ Committee which consists most-
ly of officials. The Committee feel that if the Na-
tional Building Organisation is to function in a 
realistic matter to tackle the problems which are 
experienced in the fie1d by States, it is of the 
utmost importance that its functioning should be 
reviewed at least once a year by the Governing 



182 
-.~- .. "'~.--.-"- .-- ...• -~- ... --.-.----.---. ----_._- .. _---- --~--.... - .. ------.-- ---~-.------

1 

39 

2 

4.33 

3 

Council, comprising of representatives of states 
so that its achievements can 'be critically exa-
mined with reference to the extension work done 
in the field and the future programme suitably 
modified to pay greater attention to problems 
faced in the fielu. 

The Committee. note that the National Build-
ings Organisation has set up Rural Wings whose 
main functions are to undertake research in the 
use of local materials, evolve new designs of ru-
raJ housing for the particular region, construc-
tion of improved demonstration houses and to 
conduct training courses in rurai housing for 
overseers and B.D.Os. engaged in rural housing 
work and uptil now, thE: Rural Housing Wings 
have built approxima1ely 78 demonstr:ation rural 
houses in various parts of the country. The Com-
mittee feel that rural housing is a, field where 
much more research in the matter of use of local 
materials and new designs of houses in different 
regions has to be done and the efforts made so 
far have not been able to make any appreciable 
impact on the problem. 

4.34 The Committee regret that the National 
Building Organisation has not paid serious at-
tention to the problem of rural housing which 
was made one of its responsibllities right from 
its incepti'4n in 1958. If the National Building 
Organisation had made concerted efforts on its 
own and in conjunction with other research in-
stitues, architectural and building organisations, 
we would have by now evolved, model rural 
houses suited to the requirements of different 
areas in States. This remains largely unre.alised 
as would be evident from the tact that so far, 
the Nationa! BuTId;ng ·Organisation in 14 years 
of its exi'stence has developed only 78 houses in 
rural areas. As pointed out elsewhere---!n the 
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Report, there is need for making a concerted and 
intensive effort to evolve a realistic design which 
would be within the reach of the millions and 
which would use materials readily and easily 
available and would serve best the essential needs 
of the occupants. The Committee in particular 
would like the National Building OrgmTtsation to 
pay special attention to the new bold experi-
ments which are being carried out in Gujarat 
and Kerala to evolve such designs and construct 
houses for masses so that these- could be improv-
ed upon and adopted for extensive implementa-
tion in other States. 

The Committee note experimental hous-
ing schemes have been introduced by the Gov-
ernment of India to undertake fi,eld trials of 
new ideas arising out 'af research work in the 
field of construction of houses and to observe 
under actual living conditions, the behaviour of 
structure so constructed and under the scheme 21 
construction projects have been sanctioned and 
12 projects have been completed. The Commit-
tee further note that it has been claimed by 
Government that considerable economy in cons-
truction could be achieved by adoption of these 
new materials and techniques on a large scale. 
The Committee feel that in view of the urgent 
need for reduction in the cost of houses and 
economy in the use of scarce building materials, 
utmost 'importance should be gfven to popularise 
the results of such new materials and techniques 
of construction. Th,e Committee recommend that 
after these techniques are found useful by the 
Assessment Committee, follow up action should 
be taken by the National Buildings Organisation 
to convey them to the mass construction agen-
cies like ·C.P.W.D., State Housing Boards, M.E.S. 
etc., and imptess upon them the desirability of 
adopting these techniques on a wide scale. 
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The Committee need hardly point out that 
the whole purpose underlying the concept of de-
moru;tration houses is that these should act as 
an incentive to others to emUlate their style and 
mode of constructiorL The efficacy of the demons-
tration houses is to be judged with reference to 
this parameter. Tht' Committee would like a: re-
view at the highest level about the impact which 
has been made so far by demonstration houses 
in order to locate the deficiencies from which it 
has been suffering So that remedial measures C3n 
be taken in the light thereof to improve the de-
sign, the mode of construction and the location 
of these demonstration houses so as to have the 
maximum impact. 

The Committee note that the Hindustan 
Housing Factory has done production of pre-fab-
ricatd houses on an experimental basis but be-
cause of incomplete equipment; the factory has 
not been able to make much contribution in the 
field of pre-fabricated hou-singand has been con-
centrating on the manufacture of eIeclric poles 
and railway sleepers. 

The Committee need hardly point out that all 
over the world impressive progress has been 
made in the method of manufacturing compo-
nents to accelerate the 'Pace of construction of 
houses, particularly those n~quired for industrial 
labour and for weaker seC'tions of ·society. The 
Committee are disappointed that though we have 
the Hindus-tan Housing Factory in the Public 
Sector, it should have failed to avail of the break-
through which has been I'lchieved in manufactur-
ing components for housing on a mass scale and 
instead should have diversifi·ed its activities to 
sleeper manufacture and electric pole manufac-
ture on the plea of lack of some equipment for 
undertaking manufacture of housing parts. The 
Committee would like Government to review the 
position urgently and take action to see that the 
Factory concentrates on its main objective of 
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manufacturing compon~nts for housing. The 
Committee are glad tJ!at t~e Government" are 
having Unite.:! Nations a~stance for modernis-
ing this factory. The Cotp,mittee would like Gov-
ernment to avail of this opportunity to ration-
alise the wofkingof this Fa,ctory so as to facili-
t~te the manufacture of components and parts 
reql,lired for housing on a scale in keeping with 
the requirements for mass housing. The Com-
mittE.'e need hardly point oijt that if these com-
ponents and parts are to find acceptance, they 
should be evolved with ref~rence to Indian_ con-
ditions and should be of guaranteed quality ac-
companied by field servl_ce <Jr-, be priced most 
competitively. It is only tpen that the Factory 
can expect to win orders on a sustained basis 
and develop its activities on the right lines. 

The Committee feel that as transport of com-
ponents for houses is a cumbersome and expen-
sive proposition, there is need tar developing 
such construction housin"A" factories for ma,nu-
facture of components in other parts of the 
country. This may, however. be done after the 
manufacturing activities of the'~xisting Housing 
Factory have been established 1: successfullinp..s. 

The Committee note that availubility of build-
ing materials in adequate quantities is a neces-
sa.ry pre-requisite for the success -of any hous-
ing programme in the country. The Committee 
further' note that there has been arl ~cute short-
age of building material like bricks, cement. 
timber, steel etc .. in the country. Even the 
Housing Boards have been facing considerable 
difficulties in completing their housing schemes 
becam;;e of shortage of building materi,ls. The 
common man has to run from pillar to post to 
obtain these materials and has to purchase the 
same at exhorbitant prices. It has been esti-
mated that in spite of the various steps taken in 

----- -----------------_.- - -- ~- -- ----.---
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the matter, the shortage of bricks will be to the 
extel}t of 51,000 millions and that of cement to 
the extent of 4.4 milli·o'll tons in the Fourth Plan 
period. The Committee would like to urge the 
Government to pay immediate attention to the 
need for increased production of these building 
materials in adequate quantities and to take steps 
to set up new units and expand and modernise 
the existing units. The Committee need hardly 
point out that the greatest constraint on cons-
truction programme is constituted by availabi-
lity of material. If the construction programme 
for housing has to make a marked progress, it is 
imperative that essential materials like bricks, 
cement, iron and steel should become available 
in adequate quantities so as not to hold back 
and impede the programme for construction of 
houses on a la.rge scale. 

• 
The Committee note that considerable savings 

can be effected in the consumption of the build-
ing material by the use of substitutes e.g. stone 
can be used in place of bricks in :,;ome States 
where it is available in plenty. fly ash can be 
used with cement thus effecting a ~aving of 15 
to 20 per cent; use of steel can be reduced .:tnd 
some of the Housing Boards have effected eco-
nomy in the use of these materials in their 
housing programmes. The Committee in their 
Chapter on Low Cost Housing have already 
commented how the construction ;lgencies have 
been slow in the use of these substitute mate-
rials in their construction programmes. The 
Committee would like to reiterate that in view 
of allround shortage of building material, the 
use of substitute material on a large scale should 
be given utmost priority. 

The Committee note that the National Build-
ings Organisation is undertaking for every five 
year plan, the assessment of building material 
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required for execution of all construction pro-
grammes and the shortfalls are alsl) being work-
ed out and passed on to Planning Commission. 
The Organisation has also worked at the require-
ments of building. materials till 1990 according 
to which the requirement of cement and steel 
in the country will increase to 7S.74 million 
tonnes and 20.60 million tonnes in 1990 from 
17.40 million tonnes and 4.60 million tonnes res-
pectively in 1975. The Committee feel that 
unless steps are taken in right earnest from now 
on to raise the 'Production of these materials. 
the country will be facing an acute shortage of 
these building materials in the years to come 
affecting the building programme adversely. The 
Committee hope that the matter will receive the 
attention it deserves and a· well co-ordinated and 
time bound programme for increasing the pro-
duction of these materials would be drawn up 
and taken in hand. 

The Committee note that there has been a 
considerable increase in the r.ost of building 
material in the country and in respect of all 
building materials, the index of prices has in-
creased by 88.4 per cent. The Committee have 
reason to believe that in actual practice, the 
common man has to pay even much more in the 
market to purchase these items because any de-
lay in the supply of these materials disrupts his 
construction programme thus resulting in avoid-
able increase in cost of construction. The Com-
mittee are of the view that supply of building 
material at cheap and reasonable prices is an 
essential requisite if the individuals are to be 
encouraged to construct their own houses. The 
Committee note that the steps taken so far have 
not succeeded in keeping the prices of these 
materials under check. While the Committee 
agree that the rise in the price of these mate-
rials may be, to some extent, due to the general 

[ 
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price rise in the economy, the Committee feel 
that the shortage of building material has also 
contributed to a great extent to this rise in 
prices. The Committee would, therefore, urge 
Government to take more concrete steps to keep 
the price of bl,lilding material within rea.ch of 
the common man and· the position should be re-
viewed every year to see what particular steps 
can be taken to check the prices. 

The Committee have been informed by the 
Government of Gujarat that the Housing Board 
in the State ha.s undertaken the direct procure-
ment and manufacture of building materials to 
ensure cheaper and durable quality materials 
for use in housing construction and the Board 
is planning to instal semi-mechanised brick 
plants and stone crushing plants etc. and the 
HUDCO has agreed to give loans for the pro-
ject. The Committee feel that these are steps 
in the direction for ensuring smooth and regu-
lar supply of building materials for (>xecution 
of housing programmes a.nd other Housing 
Boards should also be persuaded to take similar 
steps in the matter. 

5.18 The Committee note the measures taken by 
Delhi Deve16pment Authority and Gujarat Hous-
ing Board to meet their requirements of mate-
rial. The Committee recommend that the Gov-
ernment should consider wEe1ber these autho-
rities may not extend their activities further so 
as at least to make available raw materials at 
competitive rates to persons coming from weak-
er sections of the society who are constructing 
houses in the area served by them. The Com-
mittee need hardly point· out that_such extension 
of activity is bound to have a sobering effect on 
the market and may result in effectively check 
ing the spiralling up of the prices of construc-
tion materials which have been acting uS a. great 
constraint on the construction of houses. 
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The Committee note that the brick and tile 
industry has come to play an important role in 
the construction programme of the country and 
that accordinlg to an asses&nent made by Na-
tional Buildings Organisation, there would be a 
shortage of about 51,000 million bricks in the 
country during 'the Fourth Five Year Plan pe-
riod. The Committee further note that the Na-
tional Buildings Organisation has suggested the 
establishment of 50 mechanised brick kilns, ten 
sand lime brick plants and five cellular brick 
plants to meet the shortage. The Committee 
recommend that steps to s~t up these units as 
suggested by National Buildings Organisa.tion 
should be taken early to meet the acute short-
age of bricks in the country. 

The Committee note that although clay tech-
nology has undergone a great change all the 
world over and new machines have been intro-
duced for production of bricks, in India. the brick 
manufacture is still being carried on convention-
al lines by manual labour and out-moded pro-
cesses of manufacture resulting in great waste 
of time and material with consequent increase in 
cost. The Committee recommend that research 
~nstitutions in the country should evolve a semi-
mechanised method of brick manufacture in the 
country and after field trial, steps should be 
taken to popularise the use of these methods. 
Government should also take initiative to set up 
semi-mechanised brick kilns in the country. In 
this connection, the Committee note that the 
Delhi Development Authority have already 
established a brick kiln for their use and they 
are getting bricks at a control rate of Rs. 54!-
per thousand. The Committee lecommend that 
Housing Boa.rds in States shOUld be persuaded 
to take similar steps to meet the shortage of 
bricks. 

_._-_._-------------- -- -_._ ... _---
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The Committee note that although bricks kiln 
industry occupy an important place in the cons-
truction industry and has provided employment 
to a large number of people, the industry has 
not been recogruised as a small scale industry. 
The Committee ha,ve been informed that the 
question of recognising the brick industry as a 
Small Scale Industry is under the consideration 
of the Development Commissioner, Small Scale 
.Industries. The Committee recommend that an 
early decision should be taken in the matter 
and the industry recognised as a Small Scale 
Industry. 

The Committee note that the brick industry 
is suffering adversely because of non-availabi-
lity of coal as sufficient wagons for transporta-
tion of coal are not being provided by the Rail-
ways. The Committee have been informed by 
the representative of the Ministry of Works 
and Housing that the issue had been taken up 
with the Railway Ministry and adequate quan-
tities of ra.kes for movement of coal had been 
assured. The Committee recommend that Rail-
ways should accord higher priority to the allot-
ment of wagons for movemen t of coal for the 
brick industry. 

5.31 The Committee are unable to understand why 
brick industry which is labour intensive and is 
capable of generating large employment should 
not have received urgent attention of Govern-
ment with a view to develop it on sound modern 
lines. The Committee suggest that the Housing 
Boards and HUDCO should take a lead in en-
couraging modernisation of existing kilns and 
in establishing new ones, but it should be made 
sure that the end product becomes available to 
the genuine builders of houses at most. comp~ti
tive rates. The Committee feel that pdot bnck 
kilns, using semi-auiomatic and automatic pro-
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cesses should be developed so that after fielci 
trials, those act as models for development in 
different pa.rts of the country. The Committee 
would also suggest that standard specifications 
for bricks should be developed so as to ensure 
quality. 

Another aspect which the Committee would 
like to refer relates to the exorbitant transport 
charges which are charged by kiln owners to 
increase their margin of profit at the expense of 
the person constructing the house. The Com-
mittee see no reason why guidelines and crite-
ria cannot be laid down to determine these trans-
port charges on rational and realistic basis to 
obviate aollY malpractice. 

The Committee note that although the entire 
country is facing housing problem, the condition 
of housing in metropolitan cities like Calcutta, 
Bombay and Delhi is particu1arly acute and due 
to the large scale migration of rural population 
to these cities in search of employment opportu-
nities, the position is increasingly becoming 
alarming. They are distressed to note that even 
according to conservative estimate about 27 
lakhs of people (15 lakhs in Calcutta and 12 
lakhs in Bombay) are living in slums in two 
cities only in most unhygienic and insanitary 
conditions and in the city of Delhi 70 per cent 
of the population arelliving without even basic 
amenities of life. The bustees of Calcutta, 
'Chaw Is' of Bombay and 'Kuchas' and 'Jhuggis' 
and 'Jhompris' of Delhi are living examples of 
human degradation and are denied even basic 
facilities like sanitation, drinking water, drain-
age etc. 

6.16 The Committee have been particularly con-
cerned with the problem of housing of fflmilies 
belonging to lower income group and weaker 
sections of society in these metropolitan and 
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urban areas. According to some experts, the 
discontent which has been prevailing in the 
eastern sector, particularly in Calcutta, is due 
not a little to the existence of slums and bastees 
which deny e.ven the minimum basic amenities 
and facilities to human beings living there. The 
Committeee would, therefore, impress upon Gov-
ernment to pay special attention to the problem 
of having a crash programme to tackle the pro· 
ble"n of providing satisfactory accommodation 
to families in lower income groups and the 
weaker sections of society with facilities like 
drinking water, drainage, easy transport, electri-
city etc. It is of the utmost importance that 
planning in this behalf should be done most 
carefully so that the scheme commands ready 
acceptance by all concerned and achieve the 
purpose of removing slums. The Committee 
feel that it should be possible for GoVp.l"Ilment 
to draw up guidelines and help in preparation 
of detailed plans for meeting squarely this chal-
Lenging problem. 

The Committee note that a number of housing 
schemes with the intention of increasing hous-
ing units are in operation in various cities in the 
States. These housin.g schemes are however not 
related to work centres. Moreover facilities like 
education, sanitation, provision of electricity etc. 
and the importance facility of transport related 
to work centres are not available, with the result 
that in a number of areas even when the cons-
truction of houses has been completed, the same 
have remained vacant for a considerable period 
in the absence of these facilities. The Commit-
tee have before them the example of the cons-
truction of Government quarters in Rama 
Krishna Puram in Delhi where these quarters 
remained vacant for a considerable period of 
time because simultaneous action to provide 
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water, electricity, sanitation etc.,. was not taken 
resulting in considerable loss to public e"(chequer 
and denial of facility of accommodation to eligi-
ble persons even after the construction had been 
completed. The Committee feel that the sec-
toral coordination to provide simultaneous faci-
lities in any newly developed colony is the 
essencp. of the matter and should be given ut-
most attention at the time of formulation and 
execution of any housing scheme. 

6.18 The Committee recommend that whenever 

6.19 

any large scale housing scheme is taken up for 
exeC'ution a high powered authority ~hould bp 
designated and entrusted with the task of in,tt!r-
sectoral planning which should oversee all the 
various activities connected with the provision 
of infrastructure facilities and maintain co-ordi-
nation between the various agencies. In this 
connection. the Committee have noted that the 
Government of India have. advised the State 
Governments to set up Development Authorities 
for large metropolitan cities somewhat on the 
pattern of Delhi Development Authority. The 
Committee recommend that the setting up of 
such authorities should be expedited in Metro-
politan and other large cities where large scale 
housing projects are under execution, so as to 
maintain the inter-sectoral co-ordination and 
these authorities should be given necessary 
powers to oversee the completion of various 
activities connected with housing etc. 

The Committee note that Calcutta Metropoli-
tan Development Authority has been set up to 
execute and implement a basic development 
plan for the overall development of Calcutta and 
the Authority has started execution of a Rs. 10 
crore plan aiming at the provision of basic arne ... 
nities like how,ing, drinking water, sanitation, 
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drainage etc. The Committee feel that this is 
a step in the right direction as the probJem of 
Calcutta has reached an alarming stage and 
brooks no delay. The Committee recommend 
that the Government of India should provide 
every facility and encouragement to ensure that 
the plan is executed expeditiously and effeC'tive-
ly. 

The Committee are surprised to learn that 
e.ven in a city like Delhi which is the capital 
of the country and seat of the Central Govern-
ment, such coordination has been lacking with 
the result that in many cases simultaneous action 
to provide facilities of provision of water, elec-
tricity, drainage. transport, medical facilities, 
education, etc. has not been taken. The Com-
mittee recommend that immediate action to 
remedy the situatiO':'l should be taken. In this 
connection, the suggestion made by the repre-
sentative of the Delhi Development Authority 
that the Lt. Governor of Delhi may be made 
head of these organiS3.tions and should enjoy all 
the powers of the Central Government so as to 
bring about necessary co-ordination, merits seri-
ous consideration by Government. 

TI1e Committee note that the Central Scheme 
fo'r Environmental Improvement of Slums pro-
vides for cent percent assistance to the State 
Governments for improvement of slums in 14, 
cities and that an amount of Rs. 15 crores is ex-
pected to be released in the current year under 
the scheme. While 185 proiects under the 
scheme involving an amount of Rs. 6 crores have 
already been sanctioned, 550 projects involving 
an amount of Rs. 13·.76 crore3 are still pending 
approval of the Central Government. The Com-
mittee would like to stress that urgent a.ction to 
clear the pending projects should be taken and 
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steps taken to ensure the implementation of 
these schemes without delay. 

The Committee note that during the current 
financial year 1972-73, the scheme has been made 
applicable to 14 cities and it has been decided to 
extend the scheme with effect from 1st April, 
1973 to 6 more cities. 

The Committee would like the Government 
to review the results of implementation of this 
scheme in the above cities and to remove the 
deficiencies, if any, in its implementation. 'There-
after, action may be taken to extend this scheme 
to larger cities for which a perspective plan 
should be prepared and implemented. 

The Committee note that a Slum Improve-
ment/clearance Scheme was introduced by the. 
Government of India in 1956 and the primary 
object of the scheme was to clear the slums and 
resettle the slum dwellers near their place of 
duty but as it was found by experience that 
clearance of slums was very difficult, the scheme 
for environmental improvement of slums had to 
be introduced. While agreeing that the present 
scheme is a step in right direction, the Commit-
tee would like to stress that the problem of the 
slums cannot be solved by environmental im-
provement alone. In many cases, action has to 
be taken for the clearance of these slums and 
resettling the slum dwellers near their place of 
work. At least in those cities like Simla and 
Chandigarh where there are no extensive slums, 
slum clearance can be attempted easily and pre-
ventive measures can be taken to ensure that 
slums do not grow there. At the same time 
advance action shoul<;l be taken in consultation 
with State Governments to ensure. that slums are 
not created in other cities meanwhile. 
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The Committee realise that in cities like Cal-
cutta, Bombay, Delhi etc., which are already 
very congested and where the social utility ser-
vices like water, electricity, housing are scarce, 
it may not alrways be possible to settle the slum 
dwellers in the heart of the city nad ncar their 
place of work, and steps may have to be taken 
to resettle these slum dwellers in neighbouring 
colonies and satellite and ring towns. But this 
can be successful only if adequate provision of 
mass transport is made from such towns and 
suburban areas to the Metropolitan cities and 
back, so that the persons warking in bigger 
cities particularly those belonging to low income 
group can commute to their places of work and 
go back to. the smaner tawns where proper hous-
ing facilities, sanitation, sewerage, educational 
facilittes for children might be provided to. them. 
The Committee recommend that a comprehen-
sive integrated plans for providing r.hcap and 
quick means of transport on lang and short term 
basis should be prepared by Gavernment in con-
sultation with the State Governments and local 
authorities and necessary steps to shift these slum 
dwellers to. those outlying calonies and tawns 
may be taken. 

The Committee note that a '.Thuggi .Thompri 
Remaval Scheme' is being implemented in Delhi 
and while the scheme is being financed by the 
Central Government, the D.D.A. is the imple-
menting agency for the scheme with effect from 
1-3-1968. The Cammittee further nate that al-
thaugh 1,00,000 hauses have been sanctioned for 
constructian so. far, only 78,403 houses have been 
.campleted so far. The Committee further note 
that the Public Accaunts Committee of Lok 
Sabha had poin.ted aut a number of lapses! 
irregularities in the execution of the scheme 
such as non-maintenance af 'proper accounts, 
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diversion of funds released by Government fot" 
the scheme, non-payment of Government's sharf' 
of dues from the allottees, non-recovery of dues 
from the allottees, non-execution of porper lease 
dues and non-regularisation of 'Bellami' trans-
fers made by the allottes. The Public Accounts 
Committee had expressed the view that the 
manner of execution of the scheme left much to 
be desired and have suggested a comprehtmsive 
examination of the workin.g of the scl).eme with 
a view to identify various omissions that occur-
red taking steps to avoid recurrence through 
planning and close supervision. The Commit-
tee would like to emphasise the urgent need for 
concerted action to remove all the loopholes in 
the execution of the scheme and would urge 
that the scheme should be implemented expedi-
tiously. 

The Committee have already pointed out that 
slums grow in the metropolitan cities because of 
th drift of population to the metropolitan cities 
in search of employment as at present employ-
ment opportunities are largely available in 
bigger cities. The Committee feel that the pro-
blem of slums may continue to be with us unless 
comprehensive plans are prepared to provide 
opportunities of employment in smaller cities 
and towns. There has to be a purposeful and 
action-orlented planning to inhibit the growth 
of industries and big offices in these Metropoli-
tan cities. It is well known that the big cities 
are outgrowing their physical boundaries and 
have become over-populated. The social and 
economic costs of providing housing, social utilit-
ies and services to large populations in these 
cities have become prohibitive. The Committee 
consider that a solution to these problems lies in 
keeping the population in these bigger cities 
within manageable and specified limits. Gov-

-----------~.-.-.-----.--.- -_. ~.-
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ernment will have to consider whether the opii-
mum size of these cities may be fi~ed taking 
into account the prospects and costs of !Jrovid-
ing necessary social services like water, electri-
city, transport, education and re<:reation facili-
ties etc., to their population at reasonable costs. 
The big cities also pose the problem of environ-
mental pollution. The Committee, therefore, 
recommend that urgent and immediate action 
should be taken by Government in this regard 
so as to avoid the growth of slum conditions and 
other attendant problems in the big cities . 

. ~_. __ J... ____________ , • ______ • ___ .. ". __ ._._. ___ ... ___ •.•.• __ .. _ 
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B. Recommendations for etrec:tlna economy. 
SI. NOI. 21, 45, 

C. Miscellaneous Recommendations : 
51. Nos: 1,2, 3. 16, 17, 18., 22, 2;:1, 31, 32, 3:1, 34, :15, 51, 52, 54, 55,56, 58, 

59, 60, 61, 62, 63. 
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